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LEGISLATIVE ASSEMBLY.
Friday, 1st February, 1924.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

-

MEMBERS SWORN:

Honorary Captain Ajab Khan, O0.B.E., I.O.M., M.L.A. (Punjab:
Nominated Non-Official); Pandit Madan Mohan Malaviya, M.L.A. (Allaha-
bad and Jhansi Divisions: Non-Muhammadan Rural); Mr. Surendra
Chandra Ghose, M.L.A. (Bengal : Landholders).

STATEMENT LAID ON THE TABLE.

The Honourable Mr. A. C. Chatterjee (Industries Member): Sir, I lay
on the table a statement furnished by the High Commissioner for India
in the United Kingdom of cases in which tenders other than the lowest in
respect of stores purchased for India have been accepted by him during
the half year ending 30th June, 1923. ‘' This is done in accordance with a
promise I gave to the Assembly in September, 1921.
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STATEMENT LAID ON THE TAEBLE.
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QUESTIONS AND ANSWERS. o

IteMs oF FivanciaL EXPENDITURE 1IN DispuTeE BETWEEN His M.\.rgsn'a
GOVERNMENT AND THE (GOVERNMENT OF INDIA.

1. *8ir Purshotamdas Thakurdas: Will Government be pleased to
put on the table a statement showing the items”of financial expendifure
in dispute between the Government of India and His Majesty’'s Govern-
ment, which the Honourable the Secretary of the Finance Department said
in the Council of State on the 16th July 1923 in a speech, he would place
before the Legislature at a later date?

The Honourable Sir Basil Blackett: A statement regarding important
financial questions outstanding between His Majesty’s Government and the
Government of India is laid on the table.

Statement regarding important financial guestions outstanding between His Majesty’s
Government and the Government of India.

(1) Pension claim by War Office against India.—This claim, which exceeds £25
millions and may be as much as £40 millions, represents a share of pensions arising
out of casualties amongst British Troops who had served in India and who were
employed in the Great War. The claim has been made with reference to an agreement
entered into in 1870 between the India and War Offices. It is understood that this
agreement is interpreted differently by the two offices, the former holding that it could
not have been intended to apply against India in a war of the magnitude of the
Great War, while the latter argue tﬁat. it was subject to no qualification.

(2) India’s jfurther contribution to the Great War.—In September 1918 the
Indian Legislative Council offered certain additional financial, assistance to His
Majeciv's Government towards the prosecution of the Great War on the conditions,
1) that there was no costly conflagration on the Indian frontier and (ii) that the
genecal agricultural and financial situation of Indin permitted 1t. On the assumption
that ths g:&nt War would last till March 1920, the cffer involved a payment by India
to His Majesty's Government of about £49 millions which imcluded about £4 millions
on account of pensionary charges of British Troops. The Great War terminated
earlia:. The 3rd Afghan War broke out and the agricultural sitnation proved worse
than anticipated, with the result that in March 1 the Legislative Council reconsi-
dered their offer’ and reduced the total amougt of the contribction to £13,600,000.
This amount which was paid to the War Oftice "2 1918-19 elso included £4 millions
on account of pensionary charges of British ps. But His Majesty’s Government
would not accept as correct the figure of £4 millions as against their estimated claim
for pensionary charges of British troops, vide Item (1). The Becretary of State has
informed the Government of India that the matter was being referred to the Cabinet
in England. '

(3) Ezpenditure in East Persia.—During the Great War and especially towards
the enl of 1917 and the beginuing of 1918 it was nccessary to send large Military
Forces from India to East Persia The expenditure on these forces to en? of 1920-21
has lLicen debited to the War Oifice in the same way as charges of Military Forces
despatched from India to other theatres. In view of the Military and Political
mteresus that India possessed in East Persia the War Office demurred to bear the
entire charges in this region, vut it is uncertain whether they are maintaining this
attitude. As expenditure in East Persia was not recorded separately in the accounts,
it is rot possible to state the amount disputed.

(4) Charges of Surplus officers of the Indian Army.—Owing to the expansion of
the Indian Army during the period of the great war the strengths of officers of the
Indian Army were augmented by recruitment of a large number of officers who were
granted permanent commissions. With the cessation of hostilities and the post-war
reduction of the Army in Indix about 1,800 officers, mostly in the junior ranks,
becama surplus to requirements. These are being retired from April 1822 under
specisi terms. The question of the basis of apportionment between England and
India of the charges involved in the maintenance of the surplus officers and in ‘he
grant of special concessions on being retired, is still under discussion between the
India and War Offices, the Secretary of State and the Government of India claiming

(23) .
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60 per cent. cn the basis of the numbers recruited for special formations during the
Great War, while the War Office would appear to have accepted only 50 per cent. of
the charges. In a communication received in May 1923 the India Office apprehended
that the matter might have to go to arbitration. The total amount requiring
apportionment is about £5 millions.

(5) Disbandment of British Troops.—The organisation of the Post-War Army
in India involves permanent reductions in the strengths of British troops as compared
with ,the pre-war sanctioned establishments. The expenditure connected with the
maintenance and disbandment of the surplus troops is an Indian liability, but it will
be incurred in England along with similar charges relating to disbandment of Surplus
British troops on Imperial Establishment. The apportionment between the two Gov-
ernments is siill under discussion. The total amoent involved is not yet known.

(6) Exchange concession on War gratuities.—War Gratuities fixed in sterlin “and
payable on 4th August 1919 were sanctioned for British officers and other ranks as
a reward for service during the Great War. The cost of the gratuities in excess of
the amount calculated for the rormal strengths of officers and men on the Indian
establishment was an Imperial lLability. The rate of exchange on 4th August 1919
was Js. 8d. the rupee. The Government of India ecting upon what they believed to be
the 1 tentions of His Majesty’s Government according to a telegram received from the
Secretary of State, howeyer, paid the gratuities at 1s. 4d. the rupee to British soldiers
serving in India and Mesopotamia on that date. Subsequently the Secretary of State
acting on what he believed to be the intention of His Majesty’s Government, autho-
rised the payment by the Government of India of war gratuities at the same rate to
British officers. The loss by exckange debited to the War Office under these arrange-
ments was estimated at £200,000 in 1921 and this amount was p:ovisionally refunded
to the War Office in 1920-21. The Government of India protested and the matter
went to arbitration in England. The award of the arbitrator was against India.

_ (7) Future administration of Aden and_incidence of cost.—A brief history of this
item will be found at paragraphs 22 and 23 of the Retrenchmeat Committee's report
on Political expenditure.

It has been suggested by ‘he Government of India that the existing financial
arrangement should be revised. The question is still under discussion.

(8) Expenditure in Persia.—Following the recommendations of the Welby Comi-
mission, diplomatic and consular expenditure in Persia is being shared equally between
the Hocme and Indian Governments. In view of the fact that Indian interests in
Persia have ot increased as ranidly as Imperial interests, it has been suggested that
this division is no longer fair and thatl since Indian interests are mainly confined to East
Persia, it would he preferable to avoid divided oxpenditure where possible. Proposals
to this end have been submitted for consideration by His Majesty's Government.

RETRENCHMENT IN THE RovArn INDIAN MARINE.

2. *Sir Purshotamdas Thakurdas: Will Government be pleased to
state if all the recommendations of the Inchcape Committee in connection
with retrenchment in the Royal Indian Marine have been given effect to?

Mr. E. Burdon: The attention of the Honourable Member is invited
to Part III of the statement which will be laid on the table to-day in
reply to another question, No. 53.

DIsPOSAL OF SHIPS AND BOATS BELONGING To THE R. 1. M.

3. *Sir Purshotamdas Thakurdas: Will Government be pleased to
state if the various ships and boats recommended for disposal by the
Inchecape Committee have been so disposed of? If the reply to the above
be in the affirmative, will Government be pleased to place on thc table a
statement showing the amounts thus realized and the actual recurring ex-

penditure saved by the acceptance of the Inchcape Committee’s proposals
in this connection?

Mr. E. Burdon: The attention of the Honourable Member is invited
to items 1, 2, 8, 4, 6 and 7 of Part III of the statement which is being laid
on the table to-day in reply to another question (No. 53), and whick
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requires only to be supplemented by the particulars contamed in the state-
ment I now lay on the table.

Statement showing the number of Royal Indian Marine Ships, ete., sold and amount of
saving incurred thereby.

RECURRING SAVINGS. ;
@) !

Names. ‘ fe?loi::{. i Obtained . REMARKS.
a ® ! o fa‘rn:s Anticipated !
i | knmown. per a(.lx:)nun.
| ! )
- | o
! | 1923-24.
.
R.IM.S. “ Bhamo " . o 12,500 | 60,460 1,00,650
R.IMS. “Sladen” . .. 7,409 ! 68,760 | 118870 !
RIMSL. “Temil” . . . 120w 28,260 28,410
R.IM.S.L. *General Walker ” — 15,000 9,820 9,830 :
: 1
R.I.M.S.L. “Pickaxe "’ . . 620 ! - | Beﬁlwel by .
aminge
R.IMS.L. “Sortie” © . 12,000 17,470 18,390 i
R.I.M.S.L. “Liunet ” . 1,350 voe Rephoed by
H ,th George"

PusLicaTIiON OF THE CORRESPONDENCE RELATING TO KENYA.

4. *BSir Purshotamdas Thakurdas: In connection with the reply given
by the Honourable Member in charge of the Department to me in the Coun-
cil of State, will Government be pleased to state the reason of the delay in
publishing the full correspondence between the Government of Indis and the
Secretary of State about the Kenya question? If the papers are not pub-
lished until the time this question is put mn the Assembly. will Government
be pleased to state when they expect to publish these papers in full?

Mr. J. A. Richey: The orders dbf the Secretary of State as regards the
correspondence ending with the decision of His Majesty’s Government
contained in the White Paper arc being awaited. Until orders have been
received the Government of India are not in a position to make any state-
ment.

Sir Purshotamdas Thakurdas: May I ask a supplementary question,
Sir? Is it usual for the Government of India to take orders from the
Secretarv of State regarding publication of papers on a subject which is
closed?

The Honourable Sir Narasimha Sarma: This is a matter which relates
not merely to the'India Officc but also to other branches of His Majesty ‘s
Government, particularly the Colonial Office, and inasmuch as the cor-
respondence has passed between the Colonial Office, the India Office and
the Government of India, there must be further consultation with regard
*to the publication of such correspondence. There must therefore neces-
séanl\ be some delay, and we had to refer the matter to the Secretarv of
* State.
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Sir Purshotamdas Thakurdas: One more supplementary question, Sir.
Is it usual to have further consultation about a subject which is closed?

The Honourable Sir Narasimha Sarma: I understand the question is
‘not closed yet.

Sir Purshotamdas Thakurdas: I only asked for the publication of
papers as far as the Kenya decision was arrived at, and not beyond that,
Sir.

The Honourable Sir Narasimha Sarma: Even with regard to matters
which had been closed, if they are not exclusively of an internal character
as between the India Office and the Government of India, I think it is but
appropriate that we should consult the Secretary of State as to how far
we can publish the correspondence which relates to other branches of
His Majesty’s Government.

Sir Purshotamdas Thakurdas: Is the Government of India following
-any precedent in this matter, Sir?

The Honourable Sir Malcolm Hailey: Yes, Sir.

EmMIGrRATION RULES.

5. *Sir Purshotamdas Thakurdas: Will Government be pleased to
state if thev are prepared to put on the table the full correspondence be-
tween themselves and the Secretary of State in connection with the emi-

gration rules that are to be framed according to the White Paper issued
in July 1923°?

Mr. J. A. Richey: It is assumed that the Honourable Member refers
to the proposals for amending the law regulating immigration into Kenya.
Discussion is proceeding on this matter and whilst it is in progress the
Government of India do not propose to ask for leave to publish the cor-
respondence. But the Honourable Member may rest assured that every-
thing possible is being done.

ConpITION OF INDIANS IN KENYA.

6. *Sir Purshotamdas Thakurdas: Will Governnient be pleased to
‘state what steps they propose to take for the purpose of keeping in touch
with the conditions of Indians in the Kenya Colony, and if they are aware
-of any additional hardships to which Indians in Kenya are being put since
‘the publication of the Kenya decision?

Mr. J. A. Richey: The Government of India have made certain
requests to which no reply has yet been received. The Government of
India are aware that Indians in Kenya have been passing through a period
of grave anxiety since the decision referred to and have seen reports in
the press that attempts were being made to boycott them. But they have

received as yet no specific complaint from anyone who has experienced
‘additional hardship. g :

Sir Purshotamdas Thakurdas: Whom do the Government of India

-expect from Kenya to send up their complaint here? The Government of
India have no officer of their own?

The Honourable Sir Narasimha Sarma: We know that the persons who
are affected, whether in South Africa, Kenya or other places, occasionally -

’
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choose to make representations to thegGovernment of India in respect of
hardships they undergo, and therefore 1t is perfectly open to them to make
representations either to the Colonial Government or, if necessary, to the
Government of India through the proper channel, and in the absence of any
specific information, the Government of India are naturally unable to pro-
ceed in the matter. We shall be grateful if any Honourable Member will
give us specific information upon which we can proceed.

Sir Purshotamdas Thakurdas: Do I understand that the Government.
of India would attend to representations from Indians in Kenya, only if
they are made through the Colonial Office?

+ The Honourable Sir Narasimha Sarma: We are in correspondence with
the Secretary of State as to whether other means can be employed for the
purpose of obtaining correct information, and that is the answer which was
given in reply to question No. 6, namely, that we have not yet received
any orders from the Secretary of State.

Sir Purshotamdas Thakurdas: Do I understand that the Government of
India have received no complaints from Indians in Kenya since the White
Paper was published ?

The Honourable 8ir Narasimha Sarma: No specific complaint upon
which action could be taken. -

SETTLEMENT OF AMOUXTs IN DispuTE BETWEEN His MAJEsTY's
(GOVERNMENT AND THE (FOVERNMENT OF INDIA.

7. *Bir Purshotamdas Thakurdas: Will Government be pleased to.
state what steps they are taking to ensure that the amounts in dispute
between them and His Majesty’s Government which were not settied till _
%Isl‘l:ﬁ A};ril 1923, are settled in accordance with the best financial interests of

8 !

The Honourable Sir Bpsil Blackett: The Government of India have
placed all relevant information fully before the Right Honourable the

Secretary of State for India, in whode hands the final discussions with
His Majesty's Government must necessarily rest.

Sir Purshotamdas Thakurdas: Do the Government of India wish to
consult this Assembly befare any such settlement is arrived at?

The Honourable Sir Basil Blackett: It depends entirely on the form in
which the final settlement is arrived at.

Sir Purshotamdas Thakurdas: Do I understand that this Assembly will
then have some idea of the nature of the settlement, Sir? '

The Honourable Sir Basil Blackett: Undoubtedly, full information will
be given to this Assembly in due course.

Sir Purshotamdas Thakurdas: Before the settlement is made, I take it,
Sir?

The Honourable Sir Basil Blackett: The Honourable Member must take
it as he wishes,

Diwan Bahadur M. Ramachandra Rao: May I know, Sir, whether this
Asgembly will have an opportunity of making a représentation with refer-
"ghce to the specific points covered by this question; whether they will

4
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have an opportunity of discussing®hose matters in this House before any
final decision is arrived at by His Majesty's Government?

The Honourable Sir Basil Blackett: 1t will always be possible for a
Resolution to be moved, but the Government of India will naturally take
such steps as are in their power to see that this House is properly informed.

EXPEXDITURE OoN LEE COMMISSION.

8. *Sir Purshotamdas Thakurdas: Will Government be pleased to
state the total expenditure incurred by Lord Lee and his party coming out
to India, giving details of: .

(1) the passage money spent by them from England to Bombay by
sea, and

(2) the amounts spent by them up-to-date (of framing the reply) on
Railway journey in India?

The Honourable Sir Malcolm Hailey: (1) The Chairman, three Members,
and two Secretaries received first class passages from Bombay to London,
and the four members of the reporting staff second class passages.

(2) The exact amount payable for railway journeys in India up to date
kas not yet been intimated by the Railway Companies. 1 would however
make it clear to the Honourable Member that, following the ordinaryv prac-
tice, a note showing the total cost of the Commission will be printed with
their report.

SEPARATE KSTABLISHMENT FOR THE LEGISLATURE.

9. *Mr. K. C. Neogy: Will Government be pleased to state what
steps, if any, have been taken to split up the Legislative Department into
a department of Government and a department of the Legislature, as a
result of the debate on the motion of Rao Bahadur C. S. Subrahmanayam
in the last Assembly? .

Sir Henry Moncrieft Smith: The question was exhaustively examjned
after the Inchecape Committee submitted its report; andﬁt has been decided
that, for the present, in the interests both of econoinv and of efficiencv, it
15 desirable that the business of the Legislature should continue to be con-
ducted by the Legislative Department of the Government of India.

WORKING OF THE REFORMS.

10. *Mr. K. C. Neogy: Will Government be pleased to state whether
any report of anv kind has been received from anv provincial Governinent
on the working of the Reforms? If the answer be in the.affirmative, will
Government be pleased to lay on the table all such reports and connected
correspondence ?

The Honourable Sir Malcolm Hailey: No official reports on the subject
have been received.

Mr. K. C. Roy: May I ask if the Honourable Member proposes to call
for such reports?

ai ThefHonourable Sir ?Ialcolm Hailey: I was going to add, Sir, that cor-
ain information was informally called for, hut the Gover i
de not intend to publish it. ! rovernment of India

.
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Mr. V. J. Patel: Have the Government of India received any Report
from the Central Provinces Government regarding the unworkability of the
Reforms there?

The Honourable Sir Malcolm Hailey: No, Sir. I am astonished to hear
that the Reforms are unworkable in the Central Provinces.

ExXpENDITURE ON SIR TE; BAHADUR SaPrU’S DEPUTATION TO ENGLAND.

11. *Mr. K. O. Neogy: Will Government be pleased to lay on the
table a statement showing the expenditure (under Major heads) incurred in
connection with the deputation of Sir Tej Bahadur Sapru to England?

The Honourable Sir Malcolm Hailey: A statement is laid on the table.

Statement showing the expenditure inmcurred im congection with the deputation of
Sir T. B. Sapruto Englaad.

Rs. a. P
Sir T. B. Sapru.
Allowance at (£250) . . . . . . . 3750 0 o
Return passage to India (£33)t . . . . . . 595 0 9
Travelling allowance in India . . . . . . 1,302 0 O
Mr. Rushbrook Williams (Private Secretary to Sic T..B. Sapru).

Pay . .« .« « .« - . . . 438513 4
Return passage to India (£538)t . . . . .. 7% 0 o0
Travelling allowance in India. . . . . . ) 666 12 0
Total « 11,694 9 4

+ Converted at the rate of Rs. 15 to £.

(COLONIAL AND INDIAN MILITARY EXPENDITURE.

12. *8ir Purshotamdas Thakurdas: (1) Have Government seen a reply
in the House of Commons on the 30th July 1923, given to Mr. C. W.
Darrishire (Liberal) by Sir William Joynsqpn Hicks wherein the latter stated
that N

“ on the basis of estimates for 1922-23 the approximate cost of the
defence per head for a population of European descent in the
Dominions was as follows:

Australia . . . . . . 17s. 11d.
South Africa . . . . . . 12s. 1d.
New Zealand . . . . . . lls .’
Canada . . . . . 6s. 8d.?

(2) If the reply to the above bLe in the affmative:

(@) Will Government be pleased to get from His Majesty'’s Secretary
of State for the Colonies the average income per head of the
population of European descent in each of the Dominions
referred to by Sir William Joynson Hicks? and

(b) Will Government be pleased to state the approximate cost of
defence of India per head of the population of India together
with the approximate average income per head of population in

. India during the vears 1914-15, 1918-19 and 1920-21?
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The Honourable Sir Basil Blackett: (1) The answer to the first part of
the question is in the affirmative. In answer to the second part, the Gov-
ernment have not framed any official estimate of the average income per
head of population, nor are they prepared to endorse any of the unofficial
estimates which have been framed from time to time. Such statistics
necessarily involve a large number of assumptions and qualifications and
are apt to be extremely misleading.

The approximate charge per head of population for military expendi-
ture, on the basis of the net cost of militarv services, including services
connected with the war, frontier operations and other special services, works.

out as follows:
Total. Per head of population.

Rs. Ra,
1914-15 . . 30,65,23,780 125
1018-19 . . - €6,72,03,582 270
19620-21 . . . 81,%5,87,319 8-30
1923-24 (Estimate) . 62.00,£0,000 2:51

- STATE PRISONERS.

13. *Mr. K. C. Neogy: (a) Will Government be pleased to state the
number of persons, belonging to each Province, who are at present under
detention under Bengal Regulation III of 1818?

(b) How many of them, in each Province, have been dealt with under
the said Regulation for creating trouble (i) on the frontiers, and (if) in the
Indian States?

The Hcnourable Sir Malcolm Hailey: Will it be any convenience to the
Honourable Member if I answer questions Nos. 13 to 18 together? I can
answer them separately if he prefers.

Mr. K. C. Neogy: They may.be answered together.

STATE PRISONERS.

14. *Mr. K. C. Neogy: (a) Have Government deviated, in any instance,
from the recommendations of the Repressive Laws Committee, in regard to
restrictions on the use of Bengal Regulation III of 1818, since the publica-
tion of the report of the said Committee?

(b) If 8o, in what instances, and for what reasons?

STATE PRISONERS IN BENGAL.

15. *Mr. K. C. Neogy: (a) What is the nature of the charges against
the persons who have been imprisoned in Bengal under Bengal Regulation
IIT of 1818, since September, 1923?

(b) Have the grounds of the determination taken in their cage come
under revision from time to time, as required by the said Regulation? If
80, when, and with what result?

- (c) For what periods, if any, were the said persons in the cusfody of a
Zilla or city Magistrate? Did any Judge, in any such case, visit the State
prisoner and issue orders concerning his treatment, as contemplated in
clause First of Section IV of the said Regulation? .

- "(d) Which public officers have been instructed by the Governor General
in Council, under clause Second of Section IV of the Regulation, to visit
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they State prisoners in Bengal; at what periods have they been instructed to
vigit them ; and how many reports have been received from them regarding
the health and treatment of such prisoners?

(¢) Have reports been received under Section VI of the Regulation as
to whether the degree of confinement to which the State prisoner is
subjected, appears liable to injure his health, and whether the allowance
fixed for his support is adequate to the supply of his own wants and
those of his family according to their rank in life? If so, to what effect
have such reports been received in each case?

ALLOWANCES OF STATE PRISONERS IN BENGAL.

16. *Mr. K. 0. Neogy: (a) Will Government be pleased to state the
amount of allowance fixed 4n the case of each person taken prisoner in
Bengal under Regulation TII of 1818, since September, 1923?

(b) Are Government satisfied that the allowances are adequate to the
supply of the wants of the State prisoner and his family according to their
rank in life, in each case?

(¢) When was the arrest made, and when was the payment of allow-
ance first made, in each case? .

REPRESENTATIONS FROM STATE PRISONERS IN BENGAL.

17. *Mr. K. C. Neogy: (a) Have Government received any repre-
sentations from the State prisoners in Bengal; if so, to what effect in each
cage, and what observations have been made thereon by the officer in-
whose? custody the prisoner is placed, and what action taken by Govern-
ment

(b) Have reports been received under Section ITI of the Regulation;
if 80, to what effect in each case, and what action has been taken thereon
by Government?

STATE PRISONERS IN BENGAL.

18. *Mr. K. 0. Neogy: (a) Is it a fact that the papers relating to all
such State prisoners in Bengal have been ordered to be placed before two
Judges for examination? *

(b) If so, what observations have been made by thém ir each case?

(c) Is it a fact that certain Btate prisoners applied to the Government
of Bengal for permissioh to interview the said Judges while they dealt
with their papers, and that such permission was refused?

The Honourable Sir Malcolm Hailey: Question 13—(a) Bengal, 22; the
Punjab, 1; and Indian State Territory, 1.

(b) In four of the cases the action taken had reference to hostile
activities directed from abroad against the security of India and among the
objects of these activities was the fomenting of trouble on the frontier.

Question 14—(a) and (b). In twenty of the cases in Bengal, the action
taken was In respect of complicity in a revolutionary conspiracy with the
avowed object of the assassination of Government officials. Connections
between some of the conspirators and Communist agents abroad had been
definitely traced, and, though the immediate cause of action does not fall in
the specific categories mentioned by the Committe, they recognised the
necessity of special measures in the event of a contingency of this kind.
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‘Question 15—(a) The “Honourable Member is referred to the reply I
have just given.

(b) The report required by section 3 of the Regulation on the 1st January
has not yet been received. They were not under detention on the 1st
July 1928.

(c) Government have no information.

(d) The District Magistrates of the localities in which the détenug are
confined have been appointed to be the officers to visit and submit reports
to Government every month. Sixteen reports have. been received.

(e) Reports have been received and recommendations for allowances have
been made and sanctioned in respect.of all persons except those interned
very recently. The détenus are in good health and are well treated.

Question 16.—(a) Government are not prepared to supply the informa-
tion. -

(b) Yes. A

(c) Thirteen persons were arrested on the 25th September last; one
on the 2nd and one on the 6th October; one on the 20th .December last;

one on the 16th and four on the 20th January 1924. Payments take
effect from the date of incarceration.

Question 17.—One Muzaffar Ahmad confined in.the Midnapore Jail
complained of the inadequacy of the allowance sanctioned for his family.
Inquiries made locally, however, showed that ‘his incarceration has not
affected their circumstances. °

Seven internees in-the same Jail complained of their treatment, parti-
cularly in respect of food and clothing; but inquiries showed that they had
Do grounds for complaint.

A third representation was received from two prisoners to be allowed
to live in Calcutta on parole. This was refused.

(b) Please see my answer fio part (b) of question 15.
Question 18.—(a) Yes.
(b) The Judges found that the existence of ‘a revolutionary conspiracy

has been clearly established and that in every case the evidence available
ic sufficient to prove active participation therein. ’

(c) Government have no information.

ﬂ.’»

N

RuLING 7¢ PUPHING OF. QUESTIONS ON BEHALF OF A MEMBER WHO HAS NOT
TARKEN THE OATH.

Mr. K. C. Roy: Sir, may I ask your ruling? Dr. Gour has asked me
to put this questionst on his behalf but I find that he hds not yet taken his
oath of office. If you will permit me, I shall very gladly put this question.

Mr. President: A Member who has not taken the oath of office cannot
discharge his functions on the floor of this House. Honourable Members
are aware that, as a matter of convenience, I have consented to receive
notices of Questions and Resolutions before the oath was taken merelv in
order that the stage of admission might be gone through before business
opened here. But when it comes to the asking of questions or the perform-
ance of any other function on the floor of this House, that cannot be done
until the oath is taken. o

+ No. 19.in printed List of Questions. -
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GrANT OF FURTHER REFORMS.

19. *Mr. B. Venkatapatiraju: Will the Government be .pleased to
state whether any and what action was taken on Dr. Gour’s Resolution re
the conferment of further reforms passed by the Assembly on the 18th
July 1923 and whether the Secretary of State replied to any communica-
tion made on the subject by the Government of India? If so, would

-~

Government place the Secretary of State’s reply on the table?

The Honourable Sir Malcolm Hailey: I find that this is practically iden-
tical, Sir, with the last question.t If the Honourable Member will allow
me, I will read the answer 1 should have given to Dr. Gour if his question
had been asked. It will, I think, supply the information that is asked for:

** (@) A caopy of the Resolution adopted by the Assembly and of the de-
bates in the Assembly on the Resolution was forwarded to the Secretary
of State.

(b) No reply has been received from the Secretary of State.

(¢) No recommendation has been made by Government on the Resolu-
‘tion, and there has been no intermediate correspondence with the Secretary
of State. *

(d) In reply to that I was about to suggest to, Dr. Gour that he should
await the discussion on the 5th Februarv on the Resolution which has
secured the first place in the ballot as regards this part of his question.’’

Mr. K. C. Roy: May I ask, Sir, what has been done to explore the pos-
sibilities of further reforms under the existing Act?
The Honourable Sir Malcolm Hailey: I would again suggest-to the

Honourable Member that we had best deal with that matter when we come
to the Resolution on the subject. . We can then deal with it in some more

convenient form than in answer to a question.

Mr. R. K. Shanmukham OChetty: May I ask, Sir, if His Majesty’s Gov-
ernment have informed the Government of India that -thig question of
extending the Reforms cannot be opened before 1929, the statutory period
fixed? Hps any information beeh received by the Government of India?

The Honourable. Sir Malcolm Hailey: If the Honourable Member has
followed our debates of last Session, he will recollect that we received a

Despatch from the Secretary of State on the subject; it was published at
the time and fully discussed in this Assembly. At the present rhoment.

that despatch is the ruling decision on the subject.

INpIaAN CIVIL SERVICE.

20. *Sir Purshotamdas Thakurdas: Will Government be pleased ta -
put on the table a statement showing the following: ° !
(a) The date on which the Indian Civil Service was instituted with
the number of posts then created and filled, and the pay,
promotions and all allowances including leave allowances and

pensions of the various posts then.
(b) Similar figures for every twenty years since then till 1915-16.

(c) Similar figures for 1918-19 and 1922-23.

t Not put, vide Mr. President’s ruling on page 32, ante.
. B2
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(d) A statement showing the cost of living in each of the years
referred to in (a), (b) and (c) above.

(¢) A statement showing increases in the pay, allowances of all sorts.
and pensions to the English Civil Service in the years covered
by the period referred to in (@), (b) and (c) above.

(f) A statement showing the cost of living in Great Britain in the
years referred to in (¢) above.

The Honourable Sir Malcolm Hailey: I regret that I cannot, for the
purposes and within the reasonable limits of a reply to a question, embark
on the somewhat elaborate research to which the Honourable Member
invites me. If the Honourable Member can be persuaded to undertake
the inquiry himself, the results of which I should be extremely glad to
rezeive, I would suggest that he might appropriately begin it in the year
1793. when the Indian Civil Service first received statutory recognition in
the East India Company Act.

Sir Purshotamdas Thakurdas: I fully appreciate what the Honourable
Member has said, but do I understand that the Government have not col-

lected any figures on the lines of comparison indicated by me before they
appointed the Lee Commission?

The Honourable Sir Malcolm Hailey: I do not think the Lee Commis-
sion would have been entirely grateful to us if we had presented them with
figures dating from 1793. We have given them very full information re-

lating to the Service in recent years, but we have not indulged in a long
process of historical research.

Sir Purshotamdas Thakurdas: Would the period beginning from the

vear when the Crown took over India be cobsidered by the Honourable
Member as only of historical value?

The Honourable Sir Malcolm Hailey: Of historical interest, but of no
great value for present purposes.

Sir Purshotamdas Thakurdas: I understand, then, Sir, that Gov-
ernment have no figures even from the year 1858 onwards?

The Honourable Sir Malcolm Hailey: We certainly have *no figures
readily available. I daresay they could be obtained by prolonged search
among our records, but again I would suggest to the Honourable Member

that, even if they were obtained, they would be of no value for present
purposes.

Diwan Bahadur T. Rangachariar: May I ask, Sir, whether any informa-

tion on the lines indicated in this question has been prepared for any period
for the Lee Commission?

The Honourable Sir Malcolm Hailey: To the best of my recollection,
we have provided them with material subsequent to the Report of the
Islington Commission. We have given them very full material about the

Services since that date, but again, speaking only from recollection, I ’
think we went further back than that. y ction, 1 don’t

Diwan Bahadur M. Ramachandra Rao: Ma
mation can be made available to this Housge ?

The Honourable Sir Malcolm Hailey: I have little doubt it wi
be published or at all events summarised in the Report. oubt that it will

y I ask, Sir, if that infor-
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Diwan Bahadur M. Ramachandra Rao: But I'am asking whether it
could be made available earlier than the Report.

The Honourable Sir Malcolm Hailey: I will examine it, and, if the
Honourable Member would like to see it, I will endeavour to place it at his
disposal, but that must be dependent on the result of my examination.

RepucTIiON OF COAL FREIGHTS.

.21, *Mr. K. 0. Neogy: (a) Has the attention of Government been
drawn to the Resolution passed by the Associated Chamber of Commerce
in the last Bombay session of its annual meeting, asking for a general
reduction of coal freights over long distance traffic?

(b) Is it a fact that the Indian Mining Federation has been
urging the question of reduction of coal freight-from the coalfields to the
distant centres ever since November 1921?

(c) Is it a fact that His Excellency the Viceroy, replying to gn
address presented by the Indian Mining Federation on the 16th December
1922, said that he was deeply impressed with the disability which the
Indian coal has to labour under in competition' with foreign coal in such
consuming centres as Bombay, owing to high freight charges from coal-
fields to those consuming stations?

(d) Is it a fact that even so recently as the 22nd of August, 1923
a conference of the representatives of cogl trade and the Railways con-
cerned presided over by the acting Commerce Member discussed inter atia
the question of reduction of freight rate over long distance traffic?

(¢) Should the reply to the questions (a), (b), (c) and (d) be in the
affirmative, will Government be pleased to indicate their general attitude
in the matter, in view of the persistent representations from the various
commercial_ bodies? Will Government also be pleased to lay on the table
the full copies of correspondence they had with the Railway authorities con-
cerned, and the correspondence which passed between the various Agente
of the Rallway Companies and their Home Boards?

The Honourable Sir Charles Innes: (a), (b) and (d). Yes.

(c) His Excellency ,the Viceroy in the speech referred to sympathised
with the desire of the Indian Mining Federation for concessions in freight
and said that he was impressed by its observations.

(¢) The Government do not propose at present to teke up with the
Railway Companies concerned the question of reducing long distance
freights on coal. A For one thing it is in the general inverest of the coal
trade itself as well as of other trades that the bulk of coal for Bombay
should go vid the Kidderpore docks and coasting steamers rather than by
the all-rail route. On the former route there is quick-turn-round of wagons.
On the latter route the journey from the coalfields to Bombay and back
takes about 25 days. The Honourable Member is nc doubt aware that a
rebate on coal exported from the Kidderpore docks has recently been
granted by the Railway Companies concerned, and the Government hope
that with this rebate and by the help of the measures which the trade is
itself taking to sort and grade Indian coal before export to Bombay, Indian
coal will again be able to compete in the Bombay market. They are, how-
ever, watching the situation carefully. The answer to the last part of the
question ig in the negative.
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"“WaGgoNs FOR CoAL TRAFFIC.

22, *Mr. K. O. Neogy: (a) Is it a fact that the Government still
exercise a control over the distribution of wagons for the coal traffic on the
E. I. and B. N. Railways? :

(b) Is it a fact that the control exercised involves undue preference
to some of the colliery owners and consumers over other colliery owners
and other consumers?

(c) Is it a fact that the control over distribution of wagons for coal
traffic was actually withdrawn in August 1919, and being re-introduced
two weeks after, was again formally announced to be withdrawn towards
the end of that year? .

(d) Should the reply of the question (c) be in the affirmative, will Govern-
ment be pleased to state why the control is still being exercised, and why
the Coal Transportation Department is still being continued in the face of
definite announcement for its gradual abolition ?

s« The Honourable Sir Charles Innes: (a) Control over the distribution of
wagons for coal traffic on the Eest Indian and Bengal Nagpur Railways is
exercised by the Coal Transportation Officer, Railway Board, who is assist-
ed by an Advisory Committee composed of representatives of the—

Indian Mining Association,

Indian Mining Federation,

Bengal Chamber of Commerce,

and Bengal National Chamber of Commerce,
with the Director of Industries, Bengal, as Chairman.

(b) The Government of India do not admit that the control exercised
involves undue preference. It is obvious that Railways and other works
of public utility must, in the general interest, have the first call on sup-
plies of wagons, and an order of allotment of wagons has been in force for
many years.

(c) and (d). It is a fact that the coal special indent system was with-
drawn in 1919 and that in October of that year a warning was issued tc
coal consumers and dealers in India, that, from the 1st January 1920, they
must arrange to obtain their coal from collieries by the ordinary methods
which were in force prior to the introduction of the'above system. At the
same time, it was decided to replace the Coal Controller by a Coal Trans-
portation Officer. The function of this officer wag to ceme to the assistance
of consumers in cases of emergency, but it was hoped that special assist-
ance of this kind would be necessary only occasionally. In 1920, however,
the demands for coal proved to be so much in excess of the available wagon
supply that most consumers found themselves in difficulties, and applica-
tions for assistance became more and more numerous. Since then, the
whole question has been frequently brought under review particularly by a
Committee composed mainly of the Members of the Legislative Assembly
and the Council of State which sat in February 1921. It has not yet been
found possible to abolish the Coal Transportation Officer with whom, as
stated above, an Advisory Committee has been associated, but we are now
returning to the conditions which prevailed before the war, and the Govern-
ment of India are now examining the question whether it is not possible
to leave the task of allotting wagons for coal traffic to the two Railwave
concerned. But I must warn the Honourable Member that it will probably
be always necessary to proceed according to some order of allotment.
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Cost OF KasTA AND DaMaguria Smings, E. I. Ramway.

23. *Mzr, K. 0. Neogy: Will Government be. pleased to state the cost
involved in the construction of Kasta and Damaguria sidings off Ondal
Sainthia gnd Sitarampur Branch in the E. I. Ry., and what traffic has been
offered by these sidings since their construction?

The Honourable Sir Charles Innes: The total expenditure on Damaguria
siding and Kasta Branch up to date is Rs. 2,86,692, and Rs. 26,22,151,
respectively, and the total numbers of wagons, loaded on these sidings
since opening, are 8,265 on the former and 4,994 on the latter.

RarLway FaciurTies To THE KARANPURA AND TALCHER COALFIELDS.

24, *Mr. K. C. Neogy: Will Government be pleased to state what is
the amount of outlay already made and proposed to be made in providing
Railway facilities to the two coalfields of Kgranpura and Talcher and
what is the earning already yielded by the traffic offered by these coal-
fields or is likely to be yielded from their prospective development in
course of the next 10 years?

Mr. A. A. L. Parsons: A statement giving the information is laid on

the table.

Ratlway extensions to the coalfields of Karanpura and Talcker. ,
ESTIMATED RE- | i
Jistimated | Outla TURN. Retura |
—_— capital | already |~ . salready REMARBES.
outlay. | made. On | After 10 yielded.

opening. ’ years. |
' ! !
Lines eanctioned. Rs. Rs. per cent. per cent. per cent.
1. South Karan-|31,63,385 | 5,70,000 47
pura ‘Duneya : i
Hesla) Exten- :
sion of Bo-
kharo Ramgarh
Branch.

The line is under conm-
struction. The estima-
ted return bas been
calounlated on conserva-
tive estimate of traffic.
The additional earn-
ings of the main line
from interchavged
traffio have rot been?
teken into accountin

. oalgulating the return..
The line is under ocooa-
truetion. The estima-
ted return tekes into

account neither the re-
ceipte of the main line

interchanged

. traffio nor the reduction
that will eventually be
effected on the freight

on eoal used on the

east coist section of
thq-’ Beogal Nagpur
. Railway.

1. Hesla Hutar (9,15,50,000 sor 688 The estimated return
Daltonganj and does not take into ac-

Hutar Anuppur count the saviug. from

Eailways. . the rednoed ooat of

* transporting coal to the

( € 5 west of India which

| = will result from the

! constrootion of these

! lines. (The lines will
! . aleo oper up varieus

. mew tunlﬂe:ds) in the

area traversed.

2. Hesla Chandil| .. 5,981,000 | e Detailed estimates are
Railway. ; under preparation,

Eetimated.
Nil.

2. Talohor Coal- | 80,903,759 | 12,82,000 | 2'4L E

1
;'
|
|
|
fields Railway. (and 844, I?

Lanes proposed.
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PURCHASE OF CoAL FOR STATE RAILWAYS.

.25, *Mr. K. C. Neogy: (a) Has the attention of Government been
drawn to the evidence disclosed before what is known as the Church
Trial in Calcutta in regard to the arrangements for the purchase of coal
for the requirements of the State Railways by the Mining Engineer to
the Railway Board, and do Government propose any change in the exist-

ing arrangements for purchase of coal for the requirements of the State
Railways? )

(b) Will Government be pleased to give & list of the contracts
entered into by the Chief Mining Engineer to the Railway Board, in course
of the last 3 years, for the purchase of coal, showing the period for which
the contract extends and the quantity of coal involved in each contract?

(c) Is it a fact that some of these contracts were entered into without
any invitation of tender from the public and if so, will the Government be
pleased to state the reasons for such a course?

The Honourable Sir Charles Innes: (a) The Government have not had
an opportunity of studying all the evidence adduced in the case referred
to, but as at present advised, they are of opinion that they always require
expert assistance in the placing of contracts for coal and in arranging for
deliveries against those contracts. The Chief Mining Engineer is also
required in connection with the collieries owned by railways.

(b) If the Honourable Member cares to come round to the Railway
Board Office, he will be shown the list referred to.

(c) Offers were invited from the firms which were in a position to
supply the class of coal required by the railways. This is an ordinary
business procedure.

ABOLITION OF DivisioNAL COMMISSIONERSHIPS.

26. *Mr. Gaya Prasad Singh: (a) Has the Government of India asked
%he Local Governments to examine the question of the proposed abolition
of the posts of Divisional Commissioners? And if so, what replies, if any,
Liave been received from the different Local Governments ?

(b) Will Government be pleased to lay on the table of the Assembly
copies of all communications which may have passed between the Govern-
ment of India and the different Local Governménts on the subject, and
also copies of communications, if any, between the Government of India,
and the Secretary of State?

(c) With reference to question No. 490 on this subject (printed at page
8100 of Vol. I of the Legislative Assembly Debates), will Government
be pleased to state what recommendation, if any, it has received from the
Government of Bihar and Orissa? And will Government be pleased to lay a
<copy on the table?

(d) Will Government be pleased to give the Legislative Assembly an
cpportunity to discuss this question before any final decision is arrived at?

. (e) Has this question been referred for opinion to any public bodies or
Associations, or individuals? And if so, will Government be pleased to
lay copies of their replies on the table?

The Honourable Sir Malcolm Hailey: (a) Yes. All replies have been
received.
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(b) and (c). Government are not prepared at present to lay the corres-
pondence on the table or to state the recommendation of any particular
Local Government.

(d) It is open to any Honourable Member to move a Resolution on the
subject.

(e) The answer is in the negative.

Mr. Devaki Prasad Sinha: Are Government aware that in the province
of Bihar and Orissa there has actually been an increase in the number
«f Divisional Commissioners and one Mr. Heycock has been appointed
Additional Commissioner of Patna simply because no other post could be
found for him

Mr. President: That question is mot primerily the concern of the
Governor General in Council but of the Governor-in-Council of Bihar and
Orissa and of the Legislative Council of that province.

Diwan Bahadur T. Rangachariar: Do Government propose to take
eny action on these reports received?

The Honourable Sir Malcolm Hailey: We are considering them.

Pusa AGRICULTURAL INSTITUTE.

27. *Mr. Gaya Prasad Singh: (a) Adverting to the ad intenm reply
given to question No. 70 (printed at page 53 of Vol. III of the Assembly
Debates), and to question No. 31 (printed at page 1003 of Vol. III) on
_the subject of the Pusa Agricultural Institute, will the Government be
pleased to state:

(t) How long has the Pusa Agricultural Institute been in existence?

(1) What has been the total expenditure, recurring and non-recurring,
incurred over the said Institution, year by year? And also,
what income, if any, there has been each year?

(iti) What practical results have so far been achieved from this In-
stitution, towards the development and improvement of agri-
culture in the country?

(b) Wil Government be pleased to furnish for the information of
members of the Assembly a comparative statement of all officers, and
employees, drawing Rs. 500 per month and over. European and Indian, of
the Institution since its foundation with their names, the amount of their
salaries, their period of service, and the nature of their work?

(c) Is the Government aware that the people of this country generally
Eave not at all been benefited by this Institution, and that they regard it
as a waste of public money?

(d) If the answer to the above be in the negative, will Government be
tleased to enquire and report?

(¢) Will the Government, in the interest of economy, be pleased to state
if it is willing to examine the question of closing the Institution; and if so,
when?

Mr. J. A. Richey: (a) (i) and (ui7). The attention of the Honourable
Member is invited to the particulars already given at (a) and (b) on
page 1331 of Volume III, Part 2, of the Legislative Assembly Debates.
Later information regarding the activities of the Institute is available from
its last Annual Report, which has been placed in the library.



40 LEGISLATIVE ASSEMBLY. [1sT FeB. 1924.

(i) A statement giving the information asked for is placed on the
table.

(b) A statement giving the information asked for with regard to the
staff now in service is placed on the table. For any further information
a reference is invited to the Half-yearly Lists of Officers in the Imperial
Department of Agriculture in India issued from 1904 to 1922 and to the

Annual List of Officers in the Indian Agricultural Department for the 1st
January 1923.

(c) and (d). The answer is in the negative.

(¢) The question was gone into carefully in connection with the
inquiry made by the Retrenchment Committee and it was decided to
maintain the Institute which is doing valuable work. Government do not
propose to make any fresh inquiry.

Statement showing the receipts and expenditure of the Agricultural Research Institute,
I;Jusa, Jrom 1903— 04 to 1922—23.

Year. Receipts. t Ezxpenditure. REMARKS.
Rs. Rs.

1903-04 and 190405 . . . 4,005% 1,78,383 | * For 1904-05.
1905-06 e e 2,581 2,31,565

1906-07 . . . . 3,680 8,10,029

190708 . . . . . 6,077 2,883,833

190809 ¥, L. 9,680 3,23,923 :
190910 . Lo 5,573 3,12,428

901 . . . . . 18,462 2,99,586

1911-12 e 9,455 3,04,045

191218 . c .. 14,633 3,85,390

91814 . . . . . 22,157 4,53,850

9413 . . . . . 16,843 . 4,20,610

191516 . .o 15,340 4,19,981

191617 . . . . . 17,878 4,27,221

191718 . . . 19,843 4,77,900

91819 ., . . . 21,403 5,84,166

91920 . . . . . 36,221 6,35,077

1920-21 . c e 30,318 8,83,113

w22 . . . . . 38,822 7,65,140

928 . . . . . 45,852 7,86,056

ings constructed at Pusa is Rs 15,38,100.

(2) In 1912-13 the offices of the Director and Inspector General of Agriculture were

amalgamated and the expenditure from that year inoludés the expenditure of
. the amalgamated offices.

Norx :—(1) The above fignres do rot include expenditure on buildings. The cost of build-
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List showing officers of the Agricultural Research Institute, Pusa, drawing Re. 500 and
above on the 1st Jamuary 1924,

Date of | Bervics.

of oe .

Name of officers. | Designation. | appoint- | on 1st Galary. N';m;;oz"!k H

ment. | January o -
1924, E]
-
=
‘ Y. M. D. .
8. Milligan, | Agricult ural 26th 18 2 6| Pay . . 2,750 | General administration

Lo 3a, B, Eher | Adviser to the | October 7 *™ | of the Imperial Depart-

(Edin.) G o vernment | 1805. |, ment of Agrieulture,
of India and Imperial Bacteriologi-
Director  of . cal Laboratory, Muk-

Agricultur al | - tesar, and Indian Cen-
Research iIn- ! tral Cotton Committee,
stitute, Pusa. Bombay, and advice to
the svernment  of
; India, Local Govern-
L ! ments and Indian
i » States, etc., in matters
i rehtmg to agnculture.

! *

2, A. Howard, | Imperial 5thMay 18 727 |{Psy . . 1,200 |Research training of
C.LE.,, M.A,| Economic 1905, Overseas students and sdviee to
A.B.C.8,F.LB8., Botanist. i psy . . 250 officers of the Provin-

Pusa allow- i cial Department of
ance. . 400 Agricultureand to the
——— | publie.
1,850

8. W.H. Harison, | Imperial Agri-| 1tk 17 1 17 Pay . . 1,100 | General administration

D. 8c,, (Man-| cultural Che- Noyem Overseas of the Pusa Institute
chester). mist and| 1008, pay . . 350 | in oollaboration with
Joint  Diree- Pusa allow- the Direotor.  Re-
tor, Agricals ance. . 350 ( searchand training of
tural Eesearch | Duty allow- students and advice to
Institute, ; ance. . 260 | the officers of the Pro-
Puea. | —_— rmcul Departments of
: 1,850 iculture and to the
i pn lic.

i
4 G. 8. Henderson, | Imperial Agri-|18thJan- 16 11 14 | Pay . 1,050 | Research and training

N.D.A,, N.D.D, | culturist, uary | Overseas pay 250 | of students, advice to
1g07. Puss allow- 300| the offioers of tho
\ ance. Provinciai De

i 1,600 | and’the public.

5. W. MoRas, M.A., °m°min§(lm- 88th 15 9 4|Pay . 1,000 Ditto.
X lper 1a) March Overseas pay 250
N i Pusa allow- 280
! ance.
« 1,600 !
!
6.C. M. Hutohin. | Imperial Agri-|24th De- 14 0 & . Ditto.
son, C.ILE,, B.A, | ¢ultural Bao- cem ' Ovoneu a;
! ! terlologist. Personal st

1,100

! 180
lowanoe.

! Pusa allow- 250

| anoe.

i 1,750
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List showing officers of the Agricultural Research Institute, Pusa, drawing Rs. 500 and
above on tRe 1st January 1924—oontd.

Date of | “Servioe.

o ervice Natare of work §
Name of offe:rs, | Designation. | appoint- | on 1st Balary.

L ment. | January performed. a
19234, o
&

Y.M D Rs.

7.T. B, Fletcher, Imperial Ento-|2nd 180 0 | Pay R 900 | Research and training
BRN. F.ES8.| mologist. Mareh Overseaspay 260 | of students, advice to
F.ZE, FLB, 1910. Pusa,_allow- sool the _ officers of the

ance.
— meutu of Aﬁ;hn]f
].8501 and the pub
8. F. J F, Bhaw, | gecond ]{l.‘- 25th Jam-| 1811 4 |Pay . §00 | Research and training
(Londnn) rial m;e uary Qverseas pay "250 | of students.
A.B.C 8.,F.L8. | gist. w0, |, Puss allow- 150 i
ance. |
1,300 \
".

9.G. L. C. Howard, | gecond Impe- | 1st,Octo-] 13 3 0 | Pay . 1,180 Ditto.

u.A. (Kaiser-i- | rial Economie | ber 1610, Duty aliow- 1 |
Ei;ld.(iold Medal- | Botanist. . ance. |
t). — !

1,300 i

| <

10. J. H. Walton, | Assistant Bace { 25th Octo-| 112 7 | Pay . BI0 Ditto. i

A (Cantab.] " teriolegist. | berlpl2. Oversens pay 250 |
li. Be. Diploms Pusa allow- 160
in  Agriculture ance.
(Canla). —
| 1,260 i
l
11. Palathunkal | gecond Ento |18thJunej 1 8 15 | Puy 550 Ditto, .
Varki  Issac,| mologist (Dip-| 1623 Pusa allow- 160 i
B.A, D.ie, M.| terist). ance. !
Be. (London) . _— !
L E.B. ! 700
12 Jatendra Nath ﬁnpemumeﬂﬂ oth Juce |18 6 22 | Pay . . TR0 Ditto.
Ben F.C.B, jeultural 1606. i Overseas pay. 250
P.ILD. (Cal).| SEneuls —
1 1.00
'!
13. M. W. Bayer, | 8gpernum 20th 9 9 12 Pa . . 750 Temporarily appointed
B.A. ' :l;ﬂaut:g;z March H Ovzueu ey. 250! te work as Secretary,
1914, | Bpecial allow- 150 | Bugsr Burean, Wwith
| ance. eﬂ'ectlzrl%:n 20th Jan-
! 1,160 ey
!
14, Bai  Bahadur | lst Assistantto (1stMay |138 O |Psy . . 625 Research  Laboratory
Chandra Bekbar | the Imperial | 1005. : work, ete.
Misra. Entomologist. ' 1
H
15. Bao Baiib C. 8. | Superiutendent,) 1004 | 200 ol|p'q . . 660 Ministerial daties.
Gopaul K, Bao, ce of Agri- 1
coltural Ad- '
o |
qvernment o ) i
India, 1
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SHRINE OF BaDRI NATH.

28. *Mr. Gaya Prasad Singh: (a) Is the Government aware that the
shrine of Badri Nath (in District Garhwal, United Provinces) is regarded by
the Hindus as one of the holiest places in India; and that thousands of
pilgrims visit the temple every year?

(b) Will the Government be pleased to give the names of all Post
Offices between Hardwar and Badri Nath; and how far apart are they
from each other?

(c¢) Will the Government be pleased to consider the question of provid--
ing more postal facilities to travellers on the way to Badri Nath?

(d) Will the Government be pleased to state if any project is under
consideration of running up a railway line to Badri Nath, or up to any
other point on the pilgrim route?

(¢) If the answer to the above be in the affirmative, when is the
project likely to be taken in hand, and when completed? And if the

answer be in the negative, will Government be pleased to consider this.
question ?

The Honourable Mr. A. O. Chatterjee: (a) Yes.

(b) The names of the post offices from Hardwar to Badrinath and the

distance between them are given in the statement which I place on the
table. .

(c) Government are satisfied that the postal facilities
adequate.

(d) A project for a_railway line from Rikhikesh Road to Karanprayag
on the way to Badri Nath is at present under consideration.

(¢) Government are not at present in a position to say whether, and’
if so, when, the project is likely to be taken in hand and completed.

provided are

1. Hardwar C. 8. O. . . . . .

2. Rishikesh C. 8. O. . . 13 miles.

8. Byasghat B. 0. (Season) . . nmn ,

4. Devaprayag C~S. 0. . 21 ,, by road (9
by runner’s
line).

5. Srinagar C. S. O. . . . . . 16 miles.

6. Dungri Panth B. O, . . . 8

7. Rudraprayag S. O. . . . 12,

8. Karanprayag C.S.0. . . . . 20

9. Nandeprayag B. O. . . . . . 12,

10. Chamoli C. 8.0 . . . o 9

11. Pipalkot B. O. . R . 10 ,

12. Helang B. O. . . 12,
138. Joshimath C. 8. O. . . . . . 6
14. Badrinath C. S, O. (Season) . . . . 19 ,

N.B.—C. S. 0.—Combined sub-office.
B. 0. —Branch office.
8. 0. —Sub-office.
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GRIEVANCES OF STATE PRISONERS IN THE CENTRAL JAIL, ALIPORE.

29. *Mr. Gaya Prasad Singh: (i) Has the attention of the Govern-
ment been drawn to a ‘communication published in the ‘‘ Servant '’ news-
gsper of Calcutta, dated the 19th December 1923, regarding the grievances
of State prisoners in the new Central Jail, Alipore, Bengal? And will the
Government be pleased to state if it is a fact that:

(@) no family allowance has yet been sanctioned to the State
prisoners ?

(b) they have not yet been supplied with warm blankets or quilts,
or other necessary articles of warm clothing?

(c) they are kept confined in small cells or wards, and are not
allowed to go out for exercise?

(d) they are not being given proper food?

(1) If the answer to ths above be in the affirmative, what steps ars
‘being taken to redress their grievances? _ :

() Will the Government be pleased to give the names of the State
prisoners (confined under Regulation III of 1818) in Bengal, and. the
period during which they have been in confinement, and their places of
detention ? o

The Honourable Sir Malcolm Hailey: (i) Govérnment have seen the
article. i
(a) No. Family allowances have been sanctioned in all cases where
Government are satisfied that the incarceration of the
prisoner has affected the circumstapces of his family. The
cases of persons interned very recently are under considera-
tion. .
(b) No. .
(¢c) They are confined in cells but are allowed ample exercise every
day and are provided with facilities for playing badminton.
(d) No.
(ii) Does not arise. .
(iii) Government are not prepared to publish information regarding the
jails in which prisoners are confined, but a list of persons detained with
the dates of their detention is being supplied to the Honourable Member.

Hicu CouRT JUDGESHIPS FOR MEMBERS OF THE PROVINCIAL JUDICIAL SERVICE.

30. *Mr. Bhabendra Chandra Roy: (a) Will the Home Member be
pleased to state whether any member of the Provincial Judicial Service in
Bombay, Madras, Agra and Oudh and Bengal has been appointed to High
Court Judgeship; and, if so: ,

(i) At what date have the appointments been made, and for whai
periods ?
(i) Who are the present incumbents?

(b) Is it not, a fact that two such appointments have been filled from
the service in Allahabad within the last six months?

(c) Is it a fact that during the last fifty years only two temporary
appointments, for a period of six months each haye been given to members
of the Provincial Judicial Service? .
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The Honourable Sir Malcolm Hailey: (a) The Government of India
are not primarily concerned with these appointments except in so far as the
appointments to the Calcutta High Court and the appointments of
Additional Judges in other Courts are concerned. It would have been mis-
leading to give information regarding these lattes appointments only, and we
have therefore refrained from searehing the records of the last sixty years in
order to obtain such information. I merely wish to invite the attention
of the Honourable Member to the fact that in addition to the two cages
referred to in part (b) of his question there are still two permanent Judges
in High Courts in India who belonged to a Provincial Judicial Service:

(i) Sir P. C. Banerji appointed to the Allahabad High Court in
1893.

(@) Sir C. V. Kumaraswami Sastri appointed to the Madras High
Court in 1914.
(b) Yes. '
(¢) No.

Location oF Troorps AT MUZAFFARPUR.

31. *Mr. Gaya Prasad Singh: (a) Is the Government aware that a
rumber of soldiers have been stationed in Muzaffarpur town for some time ?
And if so, will the Government be pleased to state how long have they
been quartered? What is their sanctioned numerical strength? And,for
what purpose have they been quartered?

(b) Is it a fact that the troops were first located in Muzaffarpur during
the time Lord Sinha was the Governor: of Bihar. and Orissa, without.any
reference being made to him, or without his sanction?

(¢) Will Government be pleased to furnish for the information of;the
members of the Assembly, copies of all communications on.this subject,
tetween the Government of Bihar and Orissa, the Government of India

His Excellency the Commander-in-Chief, or other Government officiala
concerned? :

Mr. E. Burdon: ta) Yes. Troops were first despatched to Muzaffar
pur in November 1921, in order to assist the police in the maintenance of
public tranquillity. It was subsequently decided to locate ‘ene company
cf British Infantry permanently at Muzaffarpur for the maintenaunce of
internal security in the Tirhut Division, but until barragks for the com-
pany have been constructed, the garrison consists of one company of -
British Infantry in the cold weather and one squadron of Indian cavairy
in the summer.

(b) Troops were first despatched to Muzaffarpur while the Right
Honourable Lord Sinha was Governor of Bihar and Orissa, and at the
request of Lord Sinha’s Government.

(c) Government are not prepared to place the correspondemce on the
table.

LocaTioN oF TROOPS AT MUZAFFARPUR.

82. *Mr. Gaya Prasad Singh: (a) Is the . Government aware that
His Excellency Sir Henry Wheeler, the Governor of Bihar and Orises, in
course of his reply to the address of the Bihar Planters’ Asgoomhon at
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Muzaffarpur, on the 24th July, 1922, made the following statement regard-
ing the location of troops in Muzaffarpur:

‘“ There is no intention of modifying that arrangement, so long as it
may be found to be necessary; and it is designed in the common
interest of all sections of the community *’'?

(b) Has any section of the community ever made any representation to
Government, recommending the location of troops in Muzaffarpur? If the
answer be in the affirmative, will the Government be pleased to state which
section of the community? And also, will the Government be pleased to
lay on the table copies, if any, of such representations?

(c) Is it not a fact that of all the public bodies which presented addresses
to His Excellency the Governor on the occasion referred to above, the Bihar
Planters’ Association alone in course of their address expressed their approval
at the location of troops in Muzaffarpur? And is it not mainly in their
interest that this arrangement has been undertaken, and is being continued ?

Mr. E. Burdon: (a) Government have no information of the occasion
mentioned, but have no reason to doubt that the facts are as stated by
ihe Honourable Member.

(b) The Government of India have received no representation from
any quarter, except from the Government of Bihar and Orissa, recom-
mending the location of troops at Muzaffarpur.

(c) With regard to the first part of this question, the Government of
India have no information with regard to the second part, the arrange-
ment is designed to secure the safety of all the inhabitants of the area.

Mr. QGaya Prasad Singh: Will Government be pleased to make an
inquiry and ascertain views on the subject?

Mr. E. Burdon: Does the Honourable. Member wish to request that
an inquiry should be made regarding all the local bodies who presented
addresses to His Excellency the Governor on the occasion mentioned?

Mr. Gaya Prasad Singh: Yes, the fact mentioned in part (c) of the
question. .

Mr. E. Burdon: Certainly I am prepared to make an inquiry, and I
will commumrdcate the result to the Honourable Member.

CosT OF TROOPS STATIONED AT MUZAFFARPUR.

33. *Mr. Gaya Prasad Singh: (a) Will the Government be pleased
to state if the troops are going to be permanently stationed in Muzaffarpur;
and that land is in course of being acquired for their residential purposes ?

(b) Will the Government be pleased to say what is the total cost involved
in stationing the troops in Muzaffarpur, as well as the expense sanctioned
for the acquisition of the land, and for the proposed buildings thereon?

(c) Is it & fact that cases of friction or assault have actually happened
between the soldiers, and some of the inhabitants? If so, wiht were the
nature of such occurrences, and what were they due to?

Mr. E. Burdon: (a) I have already informed the Honourable Mem-
ber, in reply to a previous question, that it is intended to station perma-
nently in Muzaffarpur one company of British Infantry.
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(b) The only extra expenditure involved is the cost of constructing
barracks. This is estimated at Rs. 5,79,485, including Rs. 40,670 on
account of cost of aequiring the-land.: Theé figures which are given do
not include departmental charges. The barracks are to be comstructed by
the civil Public Works Department. .

(c) So far as the Government of India are aware, the only fracas that
has occurred since troops were first stationed at Muzaffarpur took place
on the 2nd November 1923, between some villagers and 4 sowars of the
Indian cavalry detachment who were at the time cutting.grass. The case
is still under investigation at the hands of the civil and military autho-
rities.

Mr. Gaya Prasad Singh: May I put a supplementary question arising

out of the answer to part (b) of the question? Will Government kindly
state whether the proposed buildings include a slaughter house also?

Mr. E. Burdon: I am unable to answer off hand. If the Honourable
Member will put the question down, I will call for the plan and examine
it.

Mr. Devaki Prasad Sinha: Are-we to understand that the decision to
station troops permanently at Muzaffarpur was arrived at without making
an inquiry as to whether these troops were wanted by those for whose
safety they are proposed to be stationed there?

Mr. E. Burdon: In accordance with the established procedure in the
matter the Government of India complied with the request made by the -
Local Government.

Mr. Devaki Prasad Sinha: Do the Government of India propose to
reconsider this question after they have made inquiries in order to ascer-
tain whether these troops are wanted by the people concerned?

Mr. E. Burdon: Not unless the Government of Bihar and Orissa make
a request to the effect suggested.

Mr. Devaki Prasad Sinha: Will the Honourable Member inform this
House what the utility of any inquiry would be if the decision to station
troops there was arrived at finally without making any inquiry?

Mr. President: That question sounds somewhat hypothetical.

KENYA IMMIGRATION BILL.

34. *Diwan Bahadur M. Ramachandra Rao: (a) Has the Govern-
ment made any representations to His Majesty’s Government on the
subject of the Kenya Immigration Bill?

(b) Will the Government be pleased, with the permission of His
Majesty’s Government, if necessary, to publish all the correspondence on
the subject?

Mr. J. A. Richey: (a) The Government of India have made strong
representations on the subject of the Kenya Immigration Bill.

(b) Discussion is proceeding on this matter and whilst it is in progress
the Government of India do mot propose to ask leave to publish the corres-
pondence, but the Honourable Member may rest assured that everything
possible is-being done. oo

c
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REPORTS OF THE DEPUTATIONS TO Fis1 AND BRITISH GUIANA.

35. *Diwan Babadur M. Ramachandra Rao: Will the Government be
pleased to state the reasons for the delay in publishing the reports of the

deputation to Fiji and British Guiana and to place the reports un the
table ?

Mr. J. A. Richey: The Government of India have decided that the
question of the publication of the report of the deputation to Fiji should
be postponed until the appointment of the .Crown Colonies Committee has
been settled. The reports of the British Guiana deputation have been
published.

Diwan Bahadur M. Ramachandra Rao: May I know when this Com-
mittee is going to be appointed?

/' The Honourable Sir Narasimha Sarma: We hope to be able to do it
at a very early date. We are already corresponding on the subject.

1ECOMMENDATIONS OF THE INDIAN RAiLwAys COMMITTEE.

36. *Diwan Bahadur M. Bamachandra Rao: Will the Government be
pleased to state whether the recommendations of the Indian Railways’
Committee :

(a) for the establishment of a Rates Tribunal; and

(b) for an inquiry into the questions of inland water-way com-
munication as affected by unfair Railway competition have
been considered by the Government and whether any decision
has been come to on these matters?

Will the Government be pleased to place their orders on the table?

The Honourable Sir Charles Innes: (a) This question was discussed at
the last meeting of the Central Advisory Council for Railways who recom-
mended that a Rates Tribunal should be established. The matter is now
being further considered.

(b) When the Rates Tribunal is gstablished, it will form a suitable
body for investigating cases such as those referred to in paragraph 155 of
the Report of the Indian Railways Committee. The Government do not
propose at present to institute any special inquiry into the competition of
Railways with inland waterways.

RETRENCHMENTS ON INDIAN RAILWAYS.

37. *Diwan Bahadur M. Ramachandra Rao: With reference to the
statement made in the explanatory memorandum on the Railway Budget
for 1923-24 that all Railway administrations have appointed Retrench-
ment Committees to reduce working expenses; will the Government be
pleased to lay on the table a statement showing the retrenchments recom-
mended by each of the Committees and the extent to which the adminis-
trations have carried out these recommendations?

Mr. A. A. L. Parsons: The inquiries regarding possibilities of retrench-
ment in working expenses have not yet been completed, and I am not
therefore in a position to give the figures for which the Honourable Mem
ber asks. But Agents will be asked to report the economies effected up to
the end of the current financial year and information will be supplied tc
Honourable- Members as soon as it is available.
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STATE PRISONERS.

88. *Diwan Bahadur M. Ramachandra Rao: Will the Government
be pleased to lay on the table a statement containing the names of persons
against whom action has been taken in the calendar year 1923 in the Pre-
sidency of Bengal under Bengal Regulation III of 1818 and also a similar
statement of persons committed to custody in each of the other provinces
under the regulations corresponding to Bengal Regulation III of 1818

during the same period?
\

The Honourable Sir Malcolm Hailey: The statement asked for by the
Honourable Member is of considerable length, in so far as it comprises the
persons to whom the Madras State Prisoners’ Regulation applies. If the
Honourable Member desires that the full list should be read out, I will
ask my Honourable friend, Sir Narasimha Sarma, who should be much
more acquainted with the Madras nomenclature than I am, to do so. But
perhaps he will take it as sufficient if I give him a list instead of having it
either read out or printed at length in the proceedings of the House I
may add that the persons against whom action was taken in Madras, are,
of course, those who were concerned in the Mopldh rebellion.

STATE PRISONERS.

39. *Diwan Bahadur M. Ramachandra Rao: Will the Government
be pleased to state the total number of persons under custody on the
1st January 1924 in each province under each of the Regulations aud
Acts mentioned in paragraph 1 of the Report of the Repressive Laws Com-
mittee ?.

The Honourable Sir Malcolm Hailey: A statement is laid on the table
which ﬁives the desired information in regard to the regulations. Action
under the Criminal Law Amendment Act is not primarily the concern of
the Governor General in Council and the Government of India are unable
to supply the information asked for.

Number of persons in custody on the Ist January 1924 under certaip enactments.

i
Number of
Enactment. Province. persons ia REMARKS.
' custody,
|
State Prisoners Regulation, II1 | Beagal . 17
of 1818.
Fuunjab . . 1
N-W.F.P. . . 1
Madras State Prisoners Regu- | Madras . . 204 ! Maioly persons comcerned in
lation, II of 2819. . the forcible conversion of
. Hindus or otherwise impli-
. cated in the Rebellion of
1921
Bombay State Prisoners Regu- [Bombay . . 2 | Concerncd in the murdrr of
tion, XXV of 1827, . | om= Navalsinhji in the Rupal
| State of the Mahi Kantha
i ageucy.

c2
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RepuctioNs IN THE INDIAN Army (BRrITISH AND INDIAN).

40. *Diwan Bahadur M. Ramachandra Rao: (a) With reference to the
statement laid on the table 'on the 2nd July, last, by Sir Basil: Blackett,
will the Government be pleased to state the decision of the Secretary or
State in Council in regard. to the following propesals of the Indian Re-
trenchment Committee :

1. Reduction of peace establishment of British Infantry battaliors
to 884 British other ranks.

2. Reduction of peace establishment of active Indian infantry batta-
lions (other than Gurkha Units) to 766 Indian ranks.. '

3. Reduction of peace establishment of active pioneer battalions to
722 Indian ranks.

4. Reduction of peace establishment of training battalions by 50
Indian ranks.

5. Reduction of three British cavalry Regiments.
6. Reduction of 10 per cent. in artillery.

(b) If a decision has been come to, will the Government be pleased to
place the correspondence or the table, after obtaining, if necessary, the
sanction of the authorities concerned?

Mr. E. Burdon: (a)—1. The peace establishment of British In-
fantry battalions in India has been reduced to 882 British Other Ranks.

2. The peace establishment of active Indian Infantry battalions, other
than Gurkha units, has been reduced to 736 Indian Other Ranks.

3. The peace establishment of active Pioneer battalions, excepting the
4th Hazara Pioneers, has also been reduced to 736 Indian OthemRanks.

4. The recommendation to reduce the peace establishment of Training
battalions has not been-accepted.

5. It has been decided to withdraw two British Cavalry regiments from
the Indian establishment. As regardg the third Cavalry regiment, it has
been decided that this must remain on the Indian establishment. At the
same time, in connection with the acceptance of the reductions in the
establishment of British troops in India, it has been arranged to make a
financial adjustment between the War Office and the India Office. With
the concurrence of the Treasurv, the Secretaries of State for War and
India have agreed that the necessary adjustment should be made by the
payment to the India Office of a sum of £75,000 a year by the War Ornce
for a period of two financial years beginning with the year 1923-24.

6. Reductions have been effected which yield the pecuniary saving re-
commended by the Retrenchment Committee.

(b) The Government of India do not propose to lay the correspondence
qn the table.

Diwan Bahadur M. Ramachandra Rao: May I ask the Honourable
Member what proportion of the cost of maintenance of the regiment is re-
presented by the £75,000? Is it the total cost of maintenance of the whole
regiment or is it only a portion?

Mr. E. Burdon: The adjustment to which I have referred, is, of course,
intended to be a general lump adjustment, but actually, so far as I recol-
lect, the sum of £75,000 is somewhere about half the cost of a cavalry
regiment. .
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" IRRIGATION SCHEMES.

41. *Diwan Bahadur M. Ramachandrs Rso: Will the Government
be pleased to lay on the table: - o .

(1) a statement of Irrigation Schemes sanctioned by the Govern-
ment of India and under execution on the 1st Decembor,
1923, in the various provinces;

(2) a statement of Irrigation Schemes now pending before the
Government for sanction or under correspondence with the
local Governments; and

(8) a statement of the irrigation schemes, if any, in respect of
which local Governments have applied ior financial assist-
ance in 1924-25 by way of loans or otherwise ?

The Honourable Mr. A. C. Chatterjee: The statements asked for are
1aid on the Table.

1)
Statement showing the Irrigation Schemes sanctioned by the Gosernment of India and usder
execution on the 1st December 1923, in the various provimces.

Name of Scheme. Prooince.

(1) Nira Right Bank Canal Project . . Bombay.

(2) Pravara River Canal Froject . . . Bombay.

(3) Sukkur Barrage and Canal Project . . Bombay (Sind).
(4) Sarda Kichha Feeder Canal Project . . United Provinces.
(5) Sarda Oudh Canal Project . . . United Provinces.
(6) Sutlej Valley Project . . . . Punjab.

(7) Mahanadi Canal Project . . . . Central Provinces.

Nore.—Only projects costing over Rs. 50 lakhs are included in the above statement, this
Dbeingithe limit up to which Local Governments are now empowered to accord sanction to irrigation
works.

@
Statement showing Iirigation Schemes now pending before the Goverament for saaction or

. under correspondence with the Local Governments.

Name of Scheme. Province.
Cauvery (Metur) Project Madras.

@)
-Statement showing Irrigation Schemes in respect of which Local Goveri.ments have applied
Jor financial assistance in 1924-25 by way of loans or ofherwise.

Local Governments have specfﬁcnlly applied for financial assistance in 1924-25 in respect of
“the schemes numbered (8) to (6) in statement (1) above. - :

REORGANIZATION OF THE CENTRAL STORES IDEPARTMENT.
_ S, A L.

42. *Diwan Bahadur M. Ramachandra Rao: (a) Will the Govern-
ment be pleased to lay on the table the general scheme of reorganization
relating to the Central Stores Departmeént referred to in the sommunioud
-of the Government of Indis, dated 14th May, 1928?
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(b) Has the scheme been sanctigned by the Secretary of State for
India in Council and has it been brought into operation?

The Honourable Mr. A. C. Chatterjee: The general scheme for the
organization of the Indian Stores Department is still undgr consideration.
I would like, however, to take this opportunity of explaining, for the
information of such of the Honourable Members of this Assembly as may
be unaware of the present position, that we have advanced some way
towards putting into operation the initial stages of the scheme. The
department was only constituted at the beginning of 1922, when it under-
took the work of purchasing textiles for the Army and for certain other
departments of Government. Since then its  purchases in
this line have extended to three crores of rupees. The Government
of India have recently sanctioned the constitution of a branch for the
purchase of engineering plant and materials, which is now functioning to
u daily increasing extent, the constitution of a branch for the acquirement
and dissemination of information respecting actual and potential scurces of
supply in the country, and the development of the Inspection side of the
organization, the nucleus of which previously existed in the Metallurgical
Inspectorate at Jamshedpur and the Government Test House in Calcutta.
A Director and an Assistant Director of Inspection have been appointed,
at headquarters, and an Inspection Circle in charge of a Controller has
been created at Calcutta. It is hoped to undertake a further measure of
expansion in the near future; but expansion will of course depend on the
provision of funds.

Miritary Dairy Farms.

43. *8ir Purshotamdas Thakurdas: (a) With reference to.the Inchcape
Committee’s Report, Part I, Military Service, paragraph 41, will Gover,-
ment be pleased to state if any Military Dairy Farms have been traus-
ferred from the Military to the Civil Authorities as recommended by thc
Inchcape Committee ? . ’

(b) If the reply to the above be in the affirmative, will Government be
pleased to state how many Military Dairy Farms have been so transferred?

_ (¢) Will Government be pleased to put on the table a statement show-
ing the results of the Dairy Farms when under control of Military
authorities and when under control of Civil authorities?

Mr. J. A. Richey: (a) Yes.

(b) Two dairies, namely, Bangalore and Wellington, and one Young
Btock Farm at Karnal.

(¢) These farms were transferred to the civil authorities onlv with effect
from the 1st July 1928 and there is not vet sufficient material available to

ena?t:e a companson to be made. A careful watch will be kept over the
matter.

Sir Purshotamidds Thaklitdhs: What period do Governmeiit think would
be sufficient for the comparison to be made?

The lipmuniﬂasumhaﬁma We should: have at least a period

of one vear by which time accounts will be sent.in, scrutinised and audited.
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CoaL CONTRACTS FOB RAILWAYS. .
44. *Sir Purshotamdas Thakurdas: Will Government be pleased to:

(1) state the date on which the late R. W. Church, Mining Engineer
of the Government of India fixed up the existing contra-t
rates for Government purchases of coal,

(2) put on the table a copy of the letter from the said R. W. Church,
to the Government of India recommending acceptance of the
current rates,

(8) state the period for which these rates hold good stating the
total quantity of coal purchased by Government every year
during the last three vears for the following purposes:

(a) Railways including Company-managed Railways,
(b) other uovernment Departments,

(¢) quantity purchased by semi-public Departments like Port
Trusts, Municipalities, Improvement Trusts and Develop
ment Departments.

The Honourable Sir Charles Innes: The answer to this question is
rather long. May I read it or place it on the table?

Mr. President: In the case of long answers I must leave it to the
discretion of the answering Member.

The Homourable 8Sir Charies Innes: Then I will read it.

Before attempting to answer the Honourable Member's questions, I
think it necessary to clear. away certain misapprehensiong under which he
is evidently labouring. In the first place, it is necessary to explain exactly
vwhat part the late Mr. Church took m the contracts referred to. The ques-
tion of the new contracts for railway coal for the vear beginning from April
1922, was taken up in the autumn of 1920, when Mr. Church reviewed the
whole situation in a report and submitted proposals as to the sort of con-
tracts the Railway Board and the Railway Administrations concerned
should aim at. His report was considered in detail at a meeting at which
the Railway Board and the Agents of five important Company Railways
concerned were present. As the result of that meeting, Mr. Church was
authorised to negotiate with the coal trade on the basis of his proposals.
The actual contracts were made by the Railwav Board in respect of Statc
Railways and by the Administrations concerned in respect of Com-
pany Railways. Secondly, I desire to make it quite plain that the criminal
case recently instituted against the late Mr. Church related solelv to cer-
tain F. O. B. contracts entered into on his advice by the Burma Railways.
the Madras and Southern Mahratta Railway and the Cevlom Government
Railway. Mr. Church died before judgment was delivered, and it is not
possible to say whether the Magistrate would have found him guiltv or not.
But the point I wish to make is that the Government are not in possession
of any evidence to show that the advice on which the F. O. R. contracts
for the remaining Railways were entered into was actuwated in any wav by
dishonest motives. It is easy to say mow that the prices were too high and
that it was a mistake to place three-vear contracts. But the Railway
Board and Railway Administrations had to deal with the position as they
saw it at the end of 1920. '
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I will now proceed to answer the Honourable Member's questions :

(1) I do not know when the contracts were actually signed, but
Mr. Church’s proposals were formally approved in November 1920.

(2) The letter in question covers several pages of print and I do not
propose to place it on the table. The Honourable Member can see it any
time he cares to come round to my office.

(8) The contracts are of three years beginning in April 1922, and cover
. a total of 564 million tons for the State Railways. The actual purchases

by Government for State Railways during the last three years were as
follows : — :

1920-21, 1'51 million tons.
1921-22, 1°'63 million tons.
1922-23, 1:67 million tons.

I have already made it clear that Government do not make purchases of
coal for the Company managed railways. Information regarding the pur-
chases made by them is being obtained but may be put approximately
at between 3 and 4 million tons per annum. But it is believed that the
vontracts entered into by Company Railways on Mr. Church’s advice
covered only some 1,600,000 tons of coal. I have no figures relating to
purchases by other Government Departments and semi-public Departments
referred to by the Honourable Member.

Sir Purshotamdas Thakurdas: In regard to the reply to part (2) of my
question, do I take it that the Honourable Member will be prepared to
show a copy of the letter from Mr. Church to any other Honourahle Mem-
ber of the House beside myself?

The Honourable Sir Oharles Innes: Certainly, Sir.

Sir Purshotamdas Thakurdas: Regarding (3) (b), cannot Government
get from the Chief Mining Engineer, figures of the quantity of coal bought
by semi-public departments on his recommendation or through him?

The Honourable Sir Charles Innes: Government can surely get them but
the contracts entered into by these other departments are so small that
it was not thought worth while to get the information. They are small
compared with the contracts entered into by Government and company
managed railways.

Sir Purshotamdas Thakurdas: Would it be too much trouble to get the
accurate figures if the matter interests Members of the House?

The Honourable Sir Charles Innes: I can certainly, but I may say that
their value for the Honourable Member’s purpose would be very small.

EVIDENCE IN THE CASE AGAINST THE LATE MR. CHURCH.

45. *8ir Purshotamdas Thakurdas: (a) With reference to the prose-
cution of R. W. Church, in connection with coal purchases by the Gov-
ernment of India, will Government be pleased to state what steps they
propose to take now in connection with many of the revelations made st
the said prosecution?
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(b) Will Government be further pleased to state if they are prepared tc
make available to the Members of the Assembly a complete report of
the evidence both written and oral, and other proofs, produced at the
time of Church’s prosecution at Calcutta?

The Honourable 8ir Charles Innes: (a) The Government are now con-
sidering in consultation with their legal advisers what further action should
ve taken in connection with the evidence adduced in the criminal case
egainst Mr. Church.

(b) The answer is in the negative.

Sir Purshotamdas Thakurdas: Do I understand from the Honourabl‘
Member that the reply to part (b) is in the negative?

The Honourable Sir Charles Innes: Yes, Sir.

Sir Purshotamdeas Thakurdas: The case is finished and not sub judice.
Is there any reason why the evidence should be withheld from Members of
the House?

The Honourable Sir Charles Innes: The certified copies represent a big
pile and I am not prepared to lay them on the table or go to the expense
of printing them.

Sir Purshotamdas Thakurdas: Will it be open for inspection or perusal
ty any Honourable Member of this House?

The Honourable Sir Charles Innés: Certainly. <

Sir Purshotamdas Thakurdas: I take it that a copy will be put in the
Library.

The Honourable Sir Charles Innes: It will be available in my office.

FurtrRE CONTROL OF THE INDO-EUROPEAN TELEGRAPH DEPARTMENT.

46. *Sir Purshotamdas Thakurdas: (a) With reference to the recom-
mendations of the Inchcape Committee under tMe heading Indo-Europear
Telegraph Department, will Government be pleased to state if they propose
to take any action in connection with conclusion 4 of the said Committee’s
Report, and if so, whether they are. negotiating for the.disposal of the
Government lines to a commercial concern as recommended by that
Committee with the exception of Sir Purshotamdas Thakurdas?

(b) Has the attention of Government been drawn to paragraph 7 of
Sir Purshotamdas’s Note of Dissent in the Inchcape Committee’s Report
regarding the Indo-European Telegraph Department?

(c) If the reply to (a) above be in the affirmative, will Government he
pleased to state if they are prepared to appoint a Committee of the Legs-
lature in India to enquire into, and report to the Legislature, the necessity
and desirability of selling or leasing the Government lines of the Indo-
European Telegraph Department to a private Company ?

(d) Has the attention of Government been drawn to paragraph 5 of the
Note of Dissent by Sir Purshotamdas Thakurdas in the Report of the
Inchcape Committee on the Indo-European Telegraph Department, -cnd
will Gnvernment be pleased to state if they are prepared to have an inquiry
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made into the question of liabilities incurred by the Government of Indis
in connecticn with the Meshed Seistan line and the Wireless Stations it
Persia?

The Honourable Mr. A. O. Chatterjee: (a) The question of the control
and future management of the Indo-European Telegraph Department is
under the consideration of the Government of India who are in correspond-
ence with His Majesty's Secretary of State for India.

(b) Yes.

(c) Until the question of the future control of the Department is further
advanced than at present I am unable to say what action Government will
be prepared to take on the lines suggested by the Honourable Member.

(d) Government have seen the paragraph referred to. This expenditure
is at present under consideration.

Sir Purshotamdas Thakurdas: May I take from the reply that, when

Government make up their mind regarding the question of control, thev
will let the House know?

The Homourable Mr. A. 0. Chatterjee: In due course; Government will
certainly inform the House when the matter has been finallv decided.

Sir Purshotamdas Thakurdas: Which matter has the Honourable Mem-
ber in mind? The matter of selling or leasing or of control? I am referring
to the matter of control.

The Honourable Mr. A. C. Chatterjee: The matter of control, Sir.

RepucTIONS IN THE ECCLESIASTICAL DEPARTMENT.

47. *Sir Purshotamdas Thakurdas: (a) With reference to the recom-
mendations of the Inchcape Committee under the heading Ecclesiastical Ex-
penditure and the Supplementary Note by Sir Purshotamdas Thakurdas.
will, Government be vleased to state what reductions in establishment they
have been able to effect in this Department since 1st April, 1923?

(b) Will Government .also be plcased to state what action they have
taken towards reducing substantially the present strength of the Ecclesias-
tical Department on the lines suggested by Sir Purshotamdas in his
Supplementary Note in connection with this Department ?

Mr. J. A. Richey: (a) and (b). It has been decided to reduce the prese:
strength of the Indian Ecclesiastical Establishment of the Church of
England by 28 posts from 166 to 138, ordinarily as vacancies occur, and to
substitute grants-in-aid for the posts reduced. The total ultimate saving
to be secured is estimated at Rs. 4,30,000 a year, the bulk of which will,
it is hoped, be realised by the end of 1925-26. The whole position will be
reviewed at the end of seven years. Up-to-date a net reduction of 12 out
of the 28 posts to be reduced has been made in the Establishment.

CORRESPONDENCE BETWEEN THE (GOVERNMENT OF INDIA AND THE SECRETARY
OF STATE REGARDING CURRENCY AND EXCHANGE.

48. *8ir Purshotamdas Thakurdas: Will Government be pleased to
publish all correspondence on the subject of Curreney and Exchange snd
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particularly of Revetse Bills between the Government.of India and the
Secretary of State since 1st January 1920 (or since the publication of the
Babiggtan Smith Committee’s Report)?

The Honourahle Sir Basil Blackett: The Government do not propose
o publish the correspondence.

Sir Purshotamdas Thakurdas: Do I understand that Government still
think that that correspondence ought to be kept confidential ?

The Honourable Sir Basil Blackett: If the Honourable Member will
consider my last answer he will draw his owr conclusions.

o
SALE oF GoLDp FROM THE CURRENCY DEPARTMENT.

49. *8ir Purshotamdas Thakurdas: (¢) Will Government be pleased tc
publish all correspondence between the Secretary of State and the Gov-
ernment of India on the subject of the sale of £2 millions of gold from the-
Qurrency Department? .

(b) Was any opinion invited or received from the Bank of England
authorities? If so, will Government be pleased to publish the same?

The Honourable Sir Basil Blackett: The Government do not propose to
publish the correspondence.

So far as the Government are aware, no opinion was invited or received
from the Bank of England.

Mr. Harchandrai Vighindis: Is it a fact that to every question regarding-
the publication of correspondence a negative answer is given by the Gov-
ernment ?

The Hbhoiurable Sir Maleolm Mailéy: No, Sir.

Pandit Madan Mohan Malaviya: Will the Honourable the Finance Mem-
ber give the reasons for not publishing the correspondence?

The Honourable Sir Basil Blackett: The Government do not think it
advisable.

Pandit Madan Mohan Malaviya: In the public interest or because those
who are in charge of affairs for the moment do not think it advisable?

The Honourable Sir Basil Blackett: In the interests of the public.

PoruraTiOoN, INCOME AND EDUCATIONAL EXPENDITURE OF BRITISH INDIA.
B0, *Makhdum Syed Rajan Bakhsh Shah: Will the Government be
pleased to state :
(a) What is the total population of British India and héw many of
them are educated persons?

(b) What was the total annual inecome of the country during the years
1922 and 1923, and what was the proportion of expenditure
on education over the total income? '
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Mr. J. A. Richey: (a) and (b). A statement giving the
is laid on the table.

Statement showing the information regarding the total }wpu,lation, income antSlra-

information

tional expenditure of Brytish ncgiu.__ ) L
Edueatea i ondi i Percentage of
. ‘s‘.e? ei‘iter . | Expenditure ;oo diture on
Year. Population. | - Annual in ome. on ion &
. ate) ednoati education to
persons, . : total income.
R L,
Rs. | Ra. N
192223 . . 2(253,1‘:1429.300" 9(23?0,01,?' . 5
vis ‘Revis
}2,47.003,293 18,654,604 % ertimate). "ﬁgm; ?‘ . "
2% . . 2,23,02,19,400%  10,02,25,42 X
1925 (Budget | (Budget ¢
estimate). | estimate).

* Aoctuals for 1922-23 and the revised estimate for 1923-24 are not yet available.

INCONVENIENCES CAUSED TO INDIAN PILGRIMS DURING THE RECENT HAJ
PILGRIMAGE.

51. *Makhdum Syed Rajan Bakhsh Shah: Is the Government awar§
of the inconveniences and troubles caused to the Indian pilgrims at the time
of the recent Haj pilgrimage? If so, whether the British Government has
drawn the attention of Sharif Macca to them and whether any preventive

measures have been suggested to Sharif Macca for check of such mismanage-
ment in future?

Mr. E. B. Howell: The answer to all three parts of the question is

2

yes

APPLICATIONS FROM LOCAL GOVERNMENTS UNDER RULE 27 OF THE DEevoLuTION
RuLEs. i - :

52. *Diwan Bahadur M. Ramachandra Rao: Will the Government be
pleased to place on the table a statement showing the number, the nature
and the particulars of the applications received by the Governor General
in Council from January 1921 to 1st January 1924 from the Local Govern-
ments under rule 27 of the devolution rules and schedule II1 theretgs®nd
also state the orders passed by the Secretary of State for India in Council
and the Governor General in Council on each of such applications ?

The Honourable Sir Basil Blackett: The information is beiny ‘¢ollected.

Diwan Bahadur M. Ramachandra Rao: May I ask
able Member proposes to place it on the table?

The Honourable Sir Basil Blackett: I shall be glad to answer that if
the question is put down again. .

RETRENCHMENTS IN THE MILITARY SERVICES.

53. *Diwan Bahadur M. Ramachandra Rao: With reference to the state-
ment placed on the table by the Honourable Sir Basil Blackett on the 2ad
July last will the Government ‘bé pleased to place on the table & further
statement showing what action has been taken after that date on the recom-
mendations of the Indian Retrenchment Committee regarding the Military

when the Honour-

services ? ;
The Honourable Sir Basil Blackett: I lay on the table a revised state-
ment which I should have laid on the table in answer to a previous ques-

tion giving the retrenchment in actual expenditure in connection with the
Inchcape Committee’s recommendation and otherwise up-to-date.
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i ing expemses an i
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i med and are! :
under urgent oon- |
sideration of the!
Government of Iodia
and Seoretary of
Stnte.
2 » 63| 6 |The overtaking of | 2} orores Delnite propodls on 2§croru
arrears of mainte- . the question of |
nance and renew- dealing with mou' !
als ehould be revcwals and of . .
poetponed on dealing with Capital ! | !
dailways not able | and evenue ex- !
to earn eufficient prenditur- ' on rail- :
receipts to pay | ways classed a3
interest and sink-| unremunerstive have
ing fund charges. been frawed and are
under consideration !-
Thie would mean of the ‘Government
(paragraph 37) a of Indin and Sec-
saving of Rs. 3% reta of State.
orores on the N. In the nase of the |
W.,0.4R ,E.B Railways mentioned, i
G. 1. P. and M. it has been neces- !
& S. M. Railways. sary %o allow for |
commitments and ;
essential remewsls, |
e.g., of worn out !
material and also
i for works in pro- |
l: gress. The figure ‘
)
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60
Relor- Beduetion
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iC S| | mow proposed.
1B - | g - TeEFDS.
@ il I
‘ . Ba.
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1 . L]
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Revenue to be the subject and are
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quate prorisional of the Government
»i to of India and the
made .m'm.l]ly by Becretary of State.
each Railway f.r
intenanoe an
renewals of per-
manent-way rol-
ling-stocks.
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more  equitable
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i ditaro on the
mainteoance  of
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on rolling-
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erial No.

| 8

Head.

g
L

Pm-.l Z
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|
Redagtien
Recommendation. on b:fdget
1922-28. '

Para.

Action taken
or

new pruposed.
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Remarks
(fartber
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etc.).

Railways

70

X i
| Bs. |
I i
14 | * 55 lakbs. |

!, erores. !
i i
i
|
|

Renewals of lcco-
motives on anr.- !

nuncnhve lines |

to be postponed.

|

18 . Oper.tmg staff on |

all railways to be .

reduced to level :

necessary to meet | !

current require- |

ments. Re tuc- |

tions in head-:

quarters staff to‘ )
be effected ason | '
G. I. ¥. Railway.

- Definite

The sanctioned
for foel otan
Ma. 55880 erures or
a turther weductisn
of Re. 15 iakhs.

for the three Btate
Raiiways only and
the present coutracts
ruu tul April 1925.
Moat Company Kail-
ways bave coutracts
for & similar period.
The question whe-
ther tue decision to
mke these contracis
has proved of
advautage to Rail-
ways will be further
examived.

propoeals
bave been framed
on the subjest and
are uuder comsider-
utiou of tne Govern-
ment of Indis and
the Secretary of
S.ate

An enqmry is in pro-
greas on all railways,
und every possible
reduction is being
made. It is poiated
out that thei mouue
in the G. I. P. ad-

ud

ween 1914 and 1923
was 32'8 per oent.
compared with 2y
per cent. in general
on all milways, and
poseibility of redav-
tion was greater on
that railway. New
ttatistics are beiug
prepared which will
form a better olassi-
fication of numbers
and ccst of etaff
employed.

" These statistios will

be utilised for the
‘purpo:e uf reduocing
staff on State-work-
ed Railw.ys to the
most ecovomical

standard.

ke.
70 lakhs
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Rl i , _ |
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‘ . t Bs. |
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that the provision tion on the [
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further. constroction of the i
{ Sara Bridge over :
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loss  cause by
transhipment over
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expenditure under !
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| { mum. .
1 » 70 |21 Steps to be taken to A new form of statis-
eliminate records tios has been pres-
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12 » 121 'I'he present forms The Financial Com-
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recommendations |
of the Accounts | !
Committee which | !
have not yet been ! !
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the immediate | !
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missioner. i i \
13 » 2 A savirg of Rs. 1. The eavicg of Rs. 1

22

crore on lahrlea‘
and wages.

crore was incladsd
in the reduction of
Bs. 8% crores in
working expenecs as
summarised in para-
graph 30, and tbe
Committee has re-
coguised thet it
might be necessary
to make alteraticns
in the methods re-
ocommended for
effecting this reduc-
tion. Sece remarks
against Serial No. 9
a8 regards reduo-
tions of staff.
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1922-23,

Action taken

or
now proposed.

|

IR-edEwtimyI
i

in
1928-24. !

Remarks

(further
action
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eto.).

Railways -

”

Posts and
Tele-

graphs.

8)

93

36

85

Abrogation of the
rule imposing
restriction on
salariee of Mana-
gers of Railways.

Granpmg ‘of Rail-
‘ways. »

Reduction in num-
ber of officers:

Toonomy in staff
employed in tele-
graph offices.

Economy in in-
eering and line

6,00,000

There is -no spe-ial
rule in force as re-
gards salarios of
Agents. The present
scale was fixed by
Government  after
very oarcfal oconei-
deration, and it has
been decided not to
prcceed  just at
presecut  with the
question of revieion
of pay of Agents.

The question is under
examination.

The recommendation
has been examined.
It has been pointed
out that the increase
of officers included
44 officials who, on
revision of

The ba-
lance of 44 includes
17 officers and 15
officers, respectively,
of the new %Vireleu
and Telephone Bran-
ches in which no re-
duction is possible.
Of the remaining 12
officers, 6 have been
redanced. No further|
reductions are pos-
sible.

The Director-General
bhas shown that the
sanotioned strength
of telegraphists is
not in excess of re-
quirements. 1t ap-
Eearl that in making|
heir  calculations
the Committee did
not take into t
the aunthorised pro-
portion of telegra-
phists employed on
non-operation duties
and the additional
leave reserve thepe-
on.

The &wtlon has been
carefully considered
but o reduction has
been found ¢o be

feasible.

Savings have
been taken
into account
in the gene-
ral  redac-
tion under
salaries.

The question
will be fur-
ther examin-

in oon-

rent year.
It is_under-
stood that
the traffic
of 1921-22
was below
normal,
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Refer- -
w’“"“ stpma' Action taken ‘ Reduction ?r'm'f.:’
! on ta nc urd

Head. — EReoommondation. oglmdmi or J ection

g | g of : mnow prcposed. | 1228»24. propesed,

&8 1922-28. | | ' ete.).

i
-~ .
Rs. l Bs.

i Posts and Eeduction in pro- 25 lakhe It is pointed out that !The redue-
Tele- the Committee did . tiom ¢n the
graphs, ' nnztﬁe lﬂ;u. scconnt \ n})rmnl soale

riqOiT- i of vxpendi-
ed 10 1923-24 forin- Lo per
crements of pay o . Ties has
staff on time-scales | been effect-
and ‘ for mew sanc- | ed mainly
tions acoorded in I under the
1922-28. With these followin,
additions the normal : heads dur-
budget of 1923-24 ing the
- , would have_ been current
i Ba. 6,1588,000 for | year :—
mierie, T o B
reeponding 8.
1923-24 is aotually
Bas. 5,83,34,000, a Te- Officers 50,000
{ daction o Bu.&ii 255
| lakhs on the norma olerks
: expenditure ttough and
| the limit imposed by sort-
the Committee has ers 1,33.000
been exceeded.
Line
. staff 1,16,L00
900 Foet-
men 1.83,000
828
Peons,
ste., 1,222,000
Wireless
staff 72,000
Tempo-
Tary es-
tablish-
ment 1
Reduc-
tion in
grant
for nor-
' mal ex-
! recs of
| ; staff 3.50,00C
The total re-
duotiooe
! for ma-f:
g amount
Ra. 16 lakbe
in addition
: to over
§ Ra. 16 lakhs
’ retrench-
ment effect-
ed in the
provision
undsr  thie
head in
1922-83.
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Refer- Redustion Remarks
3 ence to proposed Aotion taken Reduotion| (further
Z | Heaa. |BePO| Recommendtion. lon budget or in ueﬁo:a
C N | 0 now proposed. 1923-24. | proposed,
& N % g 192223, elc.).
@ B | Ay N - =
“ i ~
| | Ra. Re. .
and| 96 l 11 | No additional mo- i Bxisting motce sers
33-1 P‘?‘sotl: i tor servicaa to be vices are gnvertied
| graphs. i provided save om by contracts bat on
\ : grounds f esono termina'ion of these,
i i my, and use of recommendation of
i : mubora to be oon- the Ccmmittee will
| finet to large be followed. Pro-
i ! towns, etc. Bel- posals for new m»-
! i ter to be tor services will be
! i ob'gined o2 te- dealt with as pro-
i i % newal of eontrscts. posed.
33: , .9 ‘ 12 | Reduotion in pro-| 7,00,000 | The provision for the | 7,08,000
| visioa for convey- ourrent year has
| ance of mails. been reduced o
; Re. 76,33,00).
34! py o 96 | 12 | Beduotion in cher- 8,71,000 | The budget of the| 2,47,000
! ! ges for Acoount curren!. year was rc-
! and Audit. duced to Rs. 25
é lakhs; bat it will
! : probably be raised
! to Rs, 26.24,%00 on
i account of a supple-
| menta grant of
) ! RBs. 1,24,000 asked
i for by the Aunditor
! o General. It has
. | to be remember-
' ed that it is false
! economy to restriot
; . the check on the
; T transaotions of tlLe
! i ‘ Dapartmert, which
| may meun in the
i ! ena a considerable
| ) loss to the Revenues.
35 ,, . 97 14 |Beduction in ex-| 461000 |The provision has| 802000
l ! penditure on been reduoed to
P travelling  allow- Rs. 1553000 and
i anoes. with the  recent
! elteration of the
! ; rules and of strict
| : supervision of tra-
i i velling it is hoped
' ' to kcep within this
: ; reduced figure.
86 »  o| 97115 | Check over wastsg-:( 3,00,020 | Tae provision for the | 10,46,000
! in forms and con- current year has
| sequent reduction been reduced to
; in expenditure on Rs. 21,75,00 aund
! stationery  and steps are bring tak-
| printing. e to minimige wast-
i age of forms.
37 » -!97!16 | Beduotion in pro-| 9,19,000 | The programme has | 9,62,000

vision for postal
buildings.

heen revised and
the expenditure in
the current year is
limited to Is.
5,57,000.
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- ]
. en":f:;o 'Reduction| Remarks
o Report lpro osed | Actxonta.keu Beduchon {further
% | Head. | P | Reoommendation. om bndget N 190e wﬁoned’
3 @ : now propoie i . propos
: o5 192528 f etc.).
A | B
|
Bs. Rs.
88 | Posts arnd| §7 | 16 | Qutside tenders to The matter is onder
ele- be called for for consideration and it
graphe. largs buildings. is hoped to employ
ontside agency more .
extensively ic future. R
39 s o| 98 | 17 | Bednetions in 4,93.000 The reduced provi- 4,86,000 :
. charges for sup- sion of Re. § :
“| - plies and services. has been a.coept:d
! i
40 » 99 | 20 | Revision of Louse-! 261,000 | The scale of allow- 64,000 -
rent allowances ances is under con-
and reduction in sideration and the
provisi-n for provision has been
bouse-rent, local reduced to Rs.
and other allow- 24,05,000.
8nocs.
41 s |10 | 21 | Antumatic reduc- 50,000 | The reduction has 50,000
tion in sabsidies bien effi
to oable comgpa-
nies. i
. |
42 ,, .[100 | 22 | Maintenance of | 6,00,000 | The pmuslon has 600,000
telegraph and tele- been rednced
! pheme lines. accordingly.
!
4.‘-1; s -+ |10 | 23 | Miscellaneois ex- 54'3lakhs. ’ It Las been mnecessary 76'8 lakhs.
: penditure (pur-l w raise the provi-
! chase of stores). ! sion by Bs. 7} lakhs
! i owing to ocommit-
; ments on purchase
of stores in kngland.
4“4 5 .+ 102 | 24 | Payments  uuder The Secro tary of State;
' arrangements with hae proposed & pro-
Treasury. vision of Re.3,20,000
’ on account = of
revised ¢ arrange- .
ments for the East-
ern Mail Service.
,» 1103 | 25 | Beductionin furni-| 375,000 | The reduction kas | 3,84,000
; ture grant. ! been excceded.
46 5 . +|103 | 27 | Reduction iu scales The questicn of pur- !
~ of olothirg and chase of materials
extension of pe- through the Indiam !
* riods be tween Stores Departmeut is!
iesues. Central finder consideration.
purchase of sap- Scales have been
plies. . , reduced and periods
: of issue extended.
47 »»  +|103 ! 28 | Rednotion in pro-| 6,31,000 | Redactions have been | 4,30,000
vision for coutiu- effected but it has
genoies. beea found mnecesw
. sary to reddce the
saving by Rs. 2
: lakhs.
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v I'Refer- @~ o 1 . i ! Remark
i |Rednnhon | i marks

CREN l‘ 'ﬂ':;o,": mg‘l Action taken 'Reduchon (farther
% | Head. | Recommendation. on dget . or l ;  sotion
=1 P | of } now ‘proposed. | 1923-24 P"’DOS@d
5 - A | 1922:98 ete.). -
@ | PR e i

— T - ‘ €

! Bs. i Rs.

i
i

50 .

51!

52

Tele-

graphs.

”»

»

: 29 Reduction in mis-
I cellaneous expen-
i diture.

- i
b

4

1

% ;)
i
l

104 30 Reducuon in ex-
penditare on
‘maintepance and

i rerair of build-

! i' ga.

; i
. |104 31 Reduction in cx-

penditure ou appa-
ratus and p'ant.

i
f i

i I

L1104 33 Rednctxonsmdepot‘
i ! establistments.

+1105 | 84 ' Rednotion in tele-
i graph workshope.
! . ’

.[105 | 85 | Reduction in Wire-

lees experditure.
Closmg of Mations.

Dismanthug of more

etations.
l

2 29,000 It has not been found |
i possible to effect |

this reduction. Om |

the other hand an !

exoess is antioipated.

owing to the cost of
postage stamps !
which are

t
x

being. !

oharged Wdirect to! i

the department ss
part of arrangement |

for commercialising |

the accounts.

4.58,000 ! It has not been found !
poseible to effect re- !
ductions of more;
than Rs. 2,96.000.

97,000 ! ]t Tas been found |
necessary to provide |
for the same exnend—

i iture as in the
! past yeargowing to
! commitments.

1

i

1,01,950 i The estabhshment of

e depot is umnder
examination and all
poesible sources of
economy are being
explored.

80,009 | This reduction has

been carried out.

Further reduotions
shave been effected.
Patua has been clos-
ed, Poona p'uced in
chnge of mainten-
ance party, Isha-
pore ‘handed over to
Army Sngnslc
Maywyo placed in
charge of caretaker.
Eight out of nine
statiovs mentioned
have been placed
under care and
maintenance parties.
- Peshawar alone be-
ing retained with
minimum etaff.
The matter is onc of
general polioy and
18 under consider-
ation.

93,630

t

1
i

i
I
236,009

!

i
Farther re-
17950, duction de-

; pends upon
. the enquiry

80,000

1,79,860
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S
E Head.
-
]
v
E
54 | Posts and
Tele-
graphs.
|
|
|
|
i
55 "
“ "
]
1
57 I .”
58 »n

.'106 87| Pamr-g «f rental”

j charges on canal
P and railway lines.
107 L 39 | Further purchazc of

| actomatic appa-
| ! ratue to he poat-

and

i of ordinary
| ex-

antomuhc

I
. |[107 ! 40 A t !
I Eﬁl:]lim?ldﬂscr i

ence to

E:M Recommendation.

sl B

A A

1108 ! 85- ! Rednction in_eapi- :
1391 tal uditare .
i on the telegraph
; dspnrtmﬂnt
i

pooed and enqui:y .
to be made into’
‘compaiative cost’

Reductiern in totsl

07 | @ 0 :
| = celimates for the
< artment  ior
8 | 1983-24. .
s .
o
o
-

-, - R b - i

I | Remarks
EBeﬂ;lnotion: {further

i action
1923-24.  proposed,
ete.).

Redmtum'
ropoted |
on bl}dm

192223, I |

Action tsken or now
* proposed.

07 . The programme lLas:
lakhe. ! beenra ur.ciamord-
i i~gly but tne re-
duetims did pot-
take “into scoonnt !
i nemsmry éxpendr--
ture on t-legraphsi
for new Delhi and !
esgential ecxpendi--
tute on railway
econ'rol lines, and
it wiil proba'bly be
Decemsary to 1aise
the preeision by |
Re. 16 1akhs. lppron-
mate]
This qnestmn is nnder
examinatios. i

Ra.
507
lakbha,

No new oo*nml!ments
will be entared mtol
aud the propase.l i
enguniry hae ;
undertakewn. i - !

.

The appoiniment war
miae with effect
from April 18th.

The hu 75,63,000 '1' feve
been “amend oy | '::ﬂl Ienence
‘R!. 9,43,64,000. This : megobunt e d
includes about ! for under
Re. 40 lakhs on ! “malories

aocoount of the pur- i where. us
i

13727 eslimate

lakhs.

chase of
. atlmpu na exgol::nad : b’;v:. 'th‘;
uut :ten 48 “ug &:?mllt ee
aocmnt of Supera- taken i:g'
nnuation allowances aocount un-
. ; and pensions whioh i aveidable
wer: not debited to commit-
the Poats and Telc- menta for
grapks Badgdt ia 1928-24.
th« past. These
items represent
tranafers from other

heade of the tutal
budget and were |
not taken into me-
oount by the Re-
trenchment Com-
mittee. If these
two amonnta are
excluded tho aotual
teductions in acoor-
dance with the re- |
[ commendations  of !
the Committee have

] amounted to over
| Ras.1,45,00,000
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| - [}
: g:f::o Reductiecg: Rednotio %en;;ks
3 : ) propos : no n wrther
% | Head. FP" | Recommendation. |on budget| Action t‘k':d" now action
3 ol & . o propos 1923-2& prxsed,
5 | & 1922-93, Y
B R
; Ra. Ra.
.
59 | Indo-Eu- 116 | 5 | 8tepa to be taken To attrin this object
ropean to improve the {arther recruitment
_| Telegraph output per man. ts the signalling
Depart- branches has been
ment. stopped.
60 »» «116 | 7 | Reducticninallow-| 2,63,000 | Reductions have been | 2,£1,000
ances. made in excess of
this Hcm by
Rs. 18,000
61 ,» +|117 | 8 {Reduotion on repairs| 32,000 | Estimates have been 82,000
to lines, substantially re-
duced and the full
savii g is expeected.
62 » +117 | 9 |Reduction on repairsi 70,000 | Accepted . . 70,000
to bmldingu
L4
63 » + 117 | 10 | Beduction on appar-| 32,600 | Estimate hins been re-| 10,000 | Efforts  are
atas and plant. duoced to Re. 92,500. being made
to effect
- further pos-
sible sav-
. ings.
64 | Irdo-Eu- '117 | 11 | Reduction  under 28,000 | Six months supply 18,000 | Full eaving
ropean | Statione:y  and will only be kept. not yet
‘Lelegraph | . Printing. known,
Depart- N
ment.
\ 65 , «:118 | 13 | Savinge under con-| 1,78,000 | The estimates ve | 2,368,000
| tingencies and heen reduced to
; migcellaneous. 2,39,000.
€6 »» - 118 | 14 | Reduction on cable 76,000 | It bhas mnct been 4,000
| repairs. | found racticable
; ! to  reduce more h
! ! than Rs. 4,000 as
‘ ) * | aguinst Res. 76,000 .
! recommended by the
; ! Committee. his
' is owing to an expen-
! ; diture of 'Re. 77,000
! | being nesessary for P
! ! the partial renewal
. i ! of one of the ¢@ld
: f : cables.
67 s 118115 ! Reductlons on cab]e 9,840 | It has not been found 1,200
; ! factory. : practicable to effect
! | | : reductions of more
i i ! then Rs. 1,200,
: | i
€8 »s » 119 ) 16 | Redactions in ex-| 1,00,000 | Reductions have been 4,000
- penditure on ca,zle effected to the extent -
steamer, of Rs. 4,000 only,
i : and further reduc-
l ! txonsbl are not
H , oseible.
S ' d b
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Refer- ) |
Reduction . Remarks
& ence 1o | tart
i propased BRedunotfon (further
Z | Head. B9 | Rocommerdation. Joa budget Action taken or now in action
i | 4 of Ppro : 1923-84. prg:-ed,
& E @ 1938-28, )
w By
. Be. | Ba.
i ' i
68— Indo-Eu- ~ Areangement st onld - The omly eompany ;
con-| TOpean be made with which his a steamer
td. T%egrlphi mnemi?l cable m is t]l:eCEutern
epart- , oumpuny for repair| legraph Compauy !
ment, i of :ap:le{ | at Aden and |
! steamer caanoct hei
. | i spared for other:
69 » - 120 | 18 Decision to be The q-:‘shionisp.nder&
! | arrived at oml the consideration of |
l . futore control of ! the Secretary «f
I  Depavtment and ! State and mean- |
, meanwhi'e no | while no expenditure’
| oapital cxpendi- ! of & capital nature |
ture to be im-| ! is being incaired. | !
1 earr 1 ;
! | ; .
70 w (120 | 19 Systemof commer- | Under consideration.
| ciatl aocounts !
| should be intro-: ! .
' dneed and furm | |
. of accounts im-!|
. proved
gl ;
gl ! |
71 » -1120 |8  Reduetion into: 7,384,600 [The provision for! 4,12,000
= total estimates. ! the ourrent year:
g i has Dbeen reduced ;
o 1 to Re. 39,23,000
I I and ithas not been|
: - i ' found  practicabls
‘ | to reduce it for-|
I ther to the limt|
! i roposed by the!
| | Sommier ™, ot
! originally nten-
\, ggionlly” i
72 |Irrigation |124 | .., |Reduotion in ex-| 2,18,000 | By the closing down ! 2,168,000
| penditare and | of ope divisien and
* ologing of one| other measures
. division. i retrenchment  the |
LE budget for 1924-25 |
! has been reduged |
by aboat Ra. 4,65,000, i
a8 oompared with !
the Ludget of 1922- i
23.
I 7 i
73 | General |128 | 8 Modifioiticn  of ! . The proposa' is at ' :
Adminis- scales of pay for | present under ex-°
tration. lower division of ' amination. Depart-
the Secretariat. ments already stop :
promotion at the H
efficiency bar where !
[ clerks are not guali- | !
| fled for more impur’ i
i aut work. i



[1st Fes. 1924.

LEGISLATIVE ASSEMBLY.
g Head. | Report)| | roponsa Rednotion| _(farther
IR ! Recommendation. mndget Action 1’*”“‘]"-’ BOW | im | aotion
g § o ' | proposed. 1923-24. | pmpou)ed.
@ ] -23. o).
o & | ﬁ.; | 19323 | | )
_— —, S |
{ P Rs. Bs. |
74 | General [128| 9 Economy in ex- The sllotmen‘s of all | Included |
. Admicis- | penditore of a departments heve| under |-
i tration. - ' contingent charace already been ent| general |
| ter. down materially | redue- |
ouder these heads!| tivwsin: .
; as will appesr from| depart-"
1 ! | the demands for| montal |
! ' i grants, and the ex- bnigeta
i 1 penditure is being
; kept ucder wery
[ clope eerutivy as
: i the  result of an
: i . engquiry made into
HE it by an offcer of
i ] » ; the Andit Depart- .
i : : | ment. - i
| [ o
i . 1 . |
B, . 1128 8 Reduetions in num-| . Reduotions have besn! Incladed !
i | “ber of peons. ! carried out iniall de-| under !
i i partments inacoord-| genersl :
! : . ance with a reviecd | relme- !
| § X distribution  scsle| tiomain'|
. | calonlated to effect| oepart- |
poo an approximate re-| mental |
ductivn of 25 per| budgete.
cent. i
. gl i
k1 B 128! 10 | Reduection 'in ex- - Substa:tial reductions! ,,
’ ! penditore ou tele- have been cffected
' grama. in _the p'ronmon
under all  dopart- '
i ments which are cur- i
! tailing the number i
i and m:gth of tele- ]
grams to the foll ex- :
| tent pos-ible |
I i
™ l. " Ll12e 11 IRcdllctinn in num- - Thbe recommendation [
: ! ber of officers and was given effcer to i
: amonnt of estab- o8 far as poseibla. :
i lishment and re- |
i ocordsm ved down !
i from Simla." |
| v
™, 120} 12 : Reductions_in For- | 147,000 | It will be seen from| 101,700 | No further
H eign and Political the demands for reduotion is
i Departmeut. ants that tho al- possible
! oiment for this de- | under esta-
| ; pwrtment has b en'’ blishment.
N\ reduced frem- Ba. Bnt there
| ) 10,42,900 t. Ra. bi-
: ! £,41,200, iit)f of far-
i i ther redno-
H i tion to the
i : extent of
! ;- Bs. 86,000
| ! in the con-
i ! tiogent ex-
!‘ pecditure.




Serial No.

QUESTICYS AND ANSWERLS. 15

j Beter | | l |
! ence to Bedu-h.nn _ . Bemsrks
I md Aczivn faken or worr Mpc!lm“ (further

j aoti
proposed. 192394, | e

__  Recommerdation.
.| 8 proposed,
eto.).

= N
-2 f1922-23
B | A

Be. Ra.

i |
General | 120 13 Reduotione in Home ,  97,000; The Department has 87,000
Admi- ! Departmeut  in- | effected eavings of
vistra- i . eluding abolition | Re. 87,000 and the |
i
]

tion., X o! post of Inepce- | balamee  will be
tor of Office. Pro- effecced by larger
eednre i reductions  under
attached offioes. The
! Soet of Inspector of
flice Procedure has

been abolished.

130, 14 Beduotionsin ]'_fgu- 1,08,000 | The fullreduchon is| 1,08,000
H lmtive Doput- | being socepted.

K ul—De
ment. . m nnm,n held

P b anzlgum
een

ed with the Local
Clearing Office sav-
» | ing Ra. 24,400. Fur
ther reduotions have
been made in vcleri-
cal and menial staff.

" . | ! Reduotions in De- The artment of - The eccno-
130, 15 i partment of Edu- Ed"iﬂ?ﬁi bl-'nd mies are
! tion and Health. ealt] as een shown un-
] o . : dll;lebeﬂ '1;?1 der &e re-
Abolil of Edn- that Yenue x mar] on
lon Oumnm‘:. Agrioculture. Gov- the eral
, siouer, Bureau of ernaent have de:id- reoc-i:n-
; Eduoation and ed to oontinue the dation for
Central Adrisory post of Eduuhoml amalgama-
Board. Commiseioner tion of de-
loog ue it is held by partments.
the present inoum-
bent, but have
| effected economy by
| plaging him in charge
of the duties of the
Saperintendent  of
Education, Delhf and
Ceni-

and the poss of
Curator, Bureaun of
Edunhon held
in nbennes.

» | 180 16 | RBeductions in Fin-| 1,01,200{ The ba&get allot- | 1,01,200
nanoe Depurtment. ment been re-
duoed to Ba 5,080,000
88 proposed and the
reduetions noted
have been cffected.
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S sﬁ‘:::, ?ﬁ;ﬁ:i::i k JBudnctwn gou;?rku
pers. . Action 1ake aitherac-
E‘ .. Hesd. B: 2 Recommendation. |on budget | | ¢ “;:m;o;cl:l ?r o F mggfq; ;tmn P“’F]“"“’d
P ] H = te
E » £ 1923:28. | ! P
& & | P |
. | . ——— | —
I Ba | | Bs. |
Gi?:.i'-l 180: 17 . Military Finance . €9,000 | The full saving has GQ.OCGI
, mistra- | | been effvoted.
84 t::m. 181) 18 ' Reduoctions in Rev- i | This. Departient las o Th- finaneial
' enue and Agricul- i been amalzamated effee of the
ture Department. ! with the Jepartmznu an:a'gama-
| uf Education snd tion is
Health. shown uun-
- " der the eec-
tion denling
~ with the re-
orgauisa-
tfg; of the
Secrotaria®.
" 132! 19 E ement of the of the
i M rd of Revenue, Bolrsz:.l been en-
. larged to include the
: administrations of
Customs, Salt.
Opium, Excise and
P i Btamps.
8 . 182/ 19 | Disoontinmazce of A The intelligence work
| Indnstrisl Intelli- has been disconti-
gemoe sud the La- nBued and the Il.:bhc:r
bour Bereau. urean a3 guc
been abolished re-
sulting in reduotion
of staff.
: ' 132 20 | Reductions in A 84,000 | Further reductions| 64,000
. - Department. ad have been
in the Marine esta-
N J blishment and Army
list sections and in
f other portions of the
. office. The total re-
ductions  proposed
bave been carried
. out.
|
88 133 21 | Beduetions in Pubd- The Department has The  effect
i " lic Works De been smalgumated of the reor-
partmont. with ndos- anisation
! triecs and Labour. fa shown
: The * estate work '’ under the
; i now dralt with by section
the Consultin dealing
’ Eugineer in tow with the
' with local officers. reorganisa-
! tion of the
| | Seccretariat,
: . 188 22- | Beorganisation of | 10,68,900 | Government have not| Sce The figur
d : 184 |24 | five Departments adopt-d the cxact| remarks. |_ of s‘:[l{:.
under two Depart- line suggested by 14,00,000 re-
méuts and expan- the Ccmmittee bnt prosents the
sion of Board of have proposed as a| cost of the
Re. more workable ar- depariments
- rangement the re- AB  Teorga-
duotion of five de- nised and
partments to three




QUESTIONS AND ANSWERS. 7

| Serial No.

80— General
con

Refer- . ! L

efoe to Beduotion Reduoti i

P e u on' er
Head. .E’ift.' Recommendation, ong%’:get Action t‘k“:ed“ now ! i action
§ é of propo ‘ 1923-24 . proposed,

gl 1922-23. ete.).

! ‘ By Rs.
l | '
i | |
‘ ! |
|
i

costing approxi- with the
mately as follows :— addition of
Ke. 1 lakh

Bs. for addition

Ccmmerce 300000 Board  of

Admi- .
nistra- |
tion— !
conld.

B et

Edueahor, . 5,15, 000 . the  reor-
Health an . ganisation
Lands.

Industries . 600000 i ever Ra.1
and Labour. . lakh more

Total 14,15,000 | arrsnge-

Department
excludes the
cost of the
s {ariat

Library for
i which & re-
! duced figure
of Rs. 17,000
will be re-
quird. = Un
the  other
haned there:
will be =«
esaving of
Ra. 14,000
l 8 pp roxi-
| mately on
the assump-
tion by the
Educational
Commission-
er of the
duties  of
Superinten-
dent of
Education,
Delhi and
Ajmere. It
maust
understoo d
that the
total saving
of Rs. 9§
lakhs will
not be re-
alised in
the ourrent
year a8 it
was De-

coesary to
provide
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of the ourrent
is Re. 4,880 bnt“:;

;?0? i;‘:"t of Ba.
neoes!

carry on ths w i.'

ﬂll the eud uf tho[

,&-

i
® —
'l i Refer- {Reduetion : emarka
5 j ence to i d . i Redne- (farther
2 1 | N { prapose Action taken or now ! tion in action
f | Head. R.e::.corT._ Recommendation, uu b:;iget proposed. . 1%;3-21. e .
g - ! 192303, - I ete.). -
@ | LR : ' e
v i i 1 Ba.
| | B i ! Funds:—
89— General | | (@) fpra the
-con-. Adminis- i g;fj';;ﬂ !:0
-eld. | tration— ; Ming  the
{ conht- new orga-
! : nisation
' it | : i into efect
! : ' 1.6, Up
; : 16th Aplil
i 1923.
: i i ) forexpen
: 1 i : diture
\ : i - ; the grant of
i 5 . : notioe, loave
P : . i ancd travel-
P . L i ling allow-
! ; ' : ance  oon-
i ! | | i cessions to
: ooy i | the  ataff
i { i i which  bna
i ! i been re-
| : T e nohed,
I i ila of
i ' this  extra
! ! expenditure
I [ during  the
I ] ! : current year
| i | ! are not yet
| T ¢ available
i | but & poe-
! 4' sible esti-
' : | mate s
| | i l i 17.920 Ra. 2 lakls,
90| , 135 2 _Ssrm on Sb:ﬂ' 13,300 | There will be no ox- 9
i |»35 L Selegtlon Board. i amination this year.
! i A Committep ~was
appointed ‘to en-
i quire into the work-
; irg of the Hoard
| and it has been de-
: cided to accept the
! ! recommendation of
| the Committee tlnt
] the operations
j the Board shonldbe
! transferred to a De-
: | Ppirtment but that
! when an exemina-
tionis held an ad
| hoc B ard should
i be created to
‘ | itout. Effeot will
fo i be given to this
| [ ; w Ve reserves
| i are oreated for the
4 ?ﬂrﬁnenu. The
i budget ovision
: made for 6 months




QUESTIONS AND ANSWERS.
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l Serial No.

©

93

04

| Remarks

e Bedaotion Red (farth
gnce Proposec | 4 ation taken or now veduc- arther
Report. ati on b t tion in actioa
Head. ks Recommendation. :f’dﬂe progosed. 1928-24, | propossd,
g1 g 1922-23, etc.).
Y] ! [~
Re. : Bs.
1 ome 135 | 27 | Central Bureau of Nc spcific recommen- 33,000
ﬁ'g::ﬁ;?:_ Information. i g&twn was made but
+ i taz  estimate has
trtion— been reduced by Rs.
conid. 33,000.
- . 8,01,000 | Orders. have issaucd| 256,000 | Tbe  Com-
o 113528 Bl“";ﬁ‘]‘i‘zicff“f:ﬁ 00| TEir closirg of the mittez have
posals aa regarda Bereau from  1st assumsd as
* recovery of co-t of July, and arrange- L direct
the Finger Print ments are in tra:n suving the
Burenn and the to make the Doca- co<t of the
1 Questioned Docu- ment Scoiion self- i)ceuments
' ments Section or supp-rting. Section, but
thei- abolitioa. if it is con-
tinued—
s even if it be
mads self-
supportin g
—provisio n
will be
necessary on
- the expeu-
i ditare eide
‘ of the
§ . . Badgct.
136 29 | Speeding up of work, 2,000 | The bucget cet'mates| 11,400
» of elimiuation of l‘mre been redu'ccd
rocords with a to K. 1,03,000. The
i view t0 reduction historical ito 1859)
H of st ff and set- recorde  are  now
tiag free valuable being sorted aud i
! accommodation, olasafied with a -
! view to their ulti-
| mate weeding, in
accordanve with the
recommendations of
the Indian Histori-
[ ca! Records Com-
miesion. Measur.s
have ulready been
tekon for weeding
the ourrent records
(from 1859). Gene-
1ally the work of
e.imination is being
, speeded up.
| .
Abolition of ap-| 178,400 ; After careful cousi- 9,400 | The cost of
» 136, 80 poin::ment of 1,,‘;_ ceration Goverument tho Consult-
pector-General of havc decided that in ing  Engi-
Irrigation, view of vhe import- mneer  and
ance of irrigatioa establ i s h-
questtons it is ment is cs-
necessary for them timated at
tu retain the services Rs. 69,000
of an expert. It bas but this in-
however boen olades Rs.
decided to abolish 13,000 for
the. eeparate post establ i 8 h-
and the duties - will ment whioh
be performed by the wus not
Consalting Ergincer separately
to Goverument who rovided
ll also takes over part or in the
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. e]ieﬂit»:; Reduet,io‘n 1. Bei Hemarks
S i .| proposed | uec- (further
Z | Head B:‘:m Recommen lation. |on budget Amim:o' I;(::; FLOW | tionin action
E S g 18 ’°2f23 prop ' ‘1922-3%. | propored,
o 22-23. - ee.).
= E & | c.)
‘ Ba. { Ra
94 - | Ceneral l of the work hither- ! eetimates
con-| Admini- | to transacted in the | for the Ins-
td.i.| stration—| i Public Works Dal' ector-
conid. | l pirtment of the eral of
I - | Secretarist. The | Irrigat ion
3 H | sappuintment of | but was m-
| | Assistant Inspeotor | cluded
! | Goveral has heen! i the hl:llget
b ’l | abolished. ; of the old
i : H Publie
i | ' ‘Works De-
| | . artmrnt
| | ! P .
95 " 183 31 |If Loeal Govern- | ! This bas bren moept-
| ¢ ments press olaims ; ed iu principle and’
| 1 for eervices rem- ! | claims will be des alt
| | dered, the Central ' i with in the \l;ht i
Pk Government ehounld: of thia propo:al. !
! | ronsider whether
. arrangem nts can-
i : not be more: H i B
i economically, !
! cariied out hy an ; i
! ageney of ita own. I X
Lo | ’-
2 ” 137 338 | Rednctions on the | The cstimate has 16,000
P North-West Frou- | been reduced to Rs.
b tier. \ 17,22,000 as againat
i i Hs. 17,368,000 pro-
- : posed.
1
o7 " 137 34 | ReductionsinDelhi, 32,000 | Redgetions have 26,000 | The bndget
and payment by | | sectually been cffect- pa shown in
tha Municipality : ed under "the Chief the De-
of the ecoat of, Commisrioner’s o8- mands for
their Secrctary. | tablishment_to the Grants =
| extent noted. The inereased
, lfemtmi with this year by
P the nmcmpahtv has the transfer
! | y been in force since of eecrtain
\ 1906 and it is con- expenditure
1 sidered unwnise to from the
nﬂo t the proposal He a d—
e B trenchment Land Reve-
Commlttoo on | nae.
grounds of economy |
i and for other .
reasoms. H
98 ; » 137 85 | Reduction in 9,000 | The uwnga have 'been 9,000 | As in Delhi,
Ajmere. I effecte charges
| have been
tranaferre d
from Land
R e v e nve.
Excluding
- %1:3! the
gt on
: the old
i basis ia
i Ra. 1,40,000.
! .
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QUESTIONS AND ANSWERS.

§1

Recommendation.

Expenditure - of
High Ccmmis-
giLner.

Reduction|
propored
on budget

of
1922-23.

52,000

.

. Remarks
Action taken or now Red ;‘: tion (f.l:rg;;r
proposed. 1923-24. | proposed,
cte.'.
£
The reduction of 24,000 (| NoT2 —The

£52,000 proposed by
the Conmittee was
made up (a) of the
sum of £21,000 on
account of valce
of cré¢ dits in addition
to those un account
of stores expected
from Provincisl
Gosernments or the
Home Government
and (b) of the sum
of un
account of reduction
requized in the ex-
penditure. The re-
vised estimates for
the currenv ycar
show a eaviogs of
448,900 oa estavlish-
ment, ete. as
againet £31,000 re-
c.mmended by the
Committee. Butthe
net estimate for the
current year 18
£146,000 as com-
pared with the C.m-
mittee’s figure of
£118,00) owing to
the fact that the
¢rdinary  charges
against depart wents
and local Govern-
ments for work done
in conuection with

urchase of sturcs
all short of £46,000
“dueto reduoed iu-
dents.

Tho question of in-

oreasirg recoverics
for agency work
done hus been ac-
cepted.

The reduction pro-
posed under Statior-
ery and Printing
has been effected.

The High Commis-
sioner has been ad-
dressed on the
recommendation as
regards lilmﬁntnT;n
paragrap . e
issue of tho orders
recommended in
parazreph 52 is also
under cunsideration.

total redne-
tions under
Genersl ad-
ministration
slready
effected in
the budget
estimates of
1923-24 cocm-
pared with
the budget
of 1922-23
amount to
Rs. 36,387,000
. 88  against
Rs. 49.£9,000
recommend-
ed by the
Ccmmittee
for the
whole ex-
perditure
dealt with
under “ Ge-
neral Ad-
minist-e-
tion.”*




]2 LEGISLATIVE ASSEMBLY. [1sT Fen. 1924,
R fer- | ' :
i ‘Rednction| Remarks
5 enod to | 4 2 i
3 N I roposed . Redaction, (farther

% | Heal |BPOTt | o mmendatios. 5:(}; 'Ir:dget Action tate:j or now in action

= E g | : ‘ of proposad. 1923-24, | proposed,

E | i f | 1992-28, ete.).

i G l . 1

| 1 i
i 1 | £ 2
! ]
100 , Genernl 138-; 87-; Reductions in ex-; 43,700 | The Government of 4,500 | The Soore-
| Admini-: 142 48  penditur: of India India are in corres- tar ¥
i steatioa | Office. : ondance ou the snb- Etate
i +-coneld. | ! Jeot with the Seore- | fint. mated
' i | tary of State who “that the
t : i hus iotimated that saving.effaa-
i i { : e practioable | | tedi 1928-
i i | i method of ceonomy : |
&g t ! is being carefully ; 1ol
| I i : cogidered an i th'\r.il thos» coa-
! ! i | &d tailed statemoat | templated
; i ; i+ of results expocted ; by the com-
: | | will be furnished a% | mitfee by
H ! | an carly date. | £5,200 ; bat
: i ! Meanwhile undey his | it is huped.
: : ' jnatraoctions = l&oﬂ&g' to make
i i l deduction of £15, ‘ farthor re-
! was made in  the ductioa : of
i ! : origina! estimatea £3100  ia
i ! for the ourrcnt year. 192125,
1 ! | The Secretary of
i ‘ 1 : * State hie  pointed
| ' i i ont that the antual ;
i | : expenditure of the
i ' ! past yeur was ¢ n-
1 i : ridersbly Lhigher
. | ‘ | than the fignre assa- |
i : | i m:d by the Commit- ]
i i i i tee. The net budget X
i ! ! i for the current year
; i ; is £97,690.
i i ! RE. RBs,

101 Political 154 | 7 Redaction in cost 1,800,000 The position on the 1,02,030 | The queation
expindi- | of frontiee def-nce fronticr is still no- | of reduotion
tare. i ! and  immediate stabilised. The in _ ration

' : i saving on cost of proposed saving will and clpth-
! | rations, elothirg, * probably be effected “ing ailow-
I ete. : ander graia compen- snoes is
: ! sation charges. under coa-
! | . ideration.
102 . 154 | 9 Reduction in cost 43,000 | This redactimn has 48,000
| of entertainment. | Leen made. -
103 , |15 |11 Reduction in pro- 2%,27,000 The provision Las | 26,27,000
vision for political been redauced by
expenditare in the : this sum.
North-West Fron- |
tier Province. |
! . |
105 »» 154 | 14 | Reduction in Balu-. 145,000 | Beductions of Ras.| 1,21,130
chistan under | 1,21,140 has heen
Political Agencies. made and & further
I reduction of Ra.
28,000 is under cou-
. . sideration.
105 ” 155 | 16 | Bed wotion in tentr)v 96,000 | Budget provision was 6,300
rary levies on the redus to Bs
Sarhad. . 69,700 this year.
Further relnotions
are under considera-
tion.
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l Serial No.

g

167

108

109

110

111

1z

118

114

115

R fer-
J enn?:o Rcducti%u e dncti (BfacuTta'rks
propose - action; her
Head. Report. Recommendation. |on budget| Actlonrtakez:i«r now in | action
g & _ of ) propoeed. 1923-24. | pr:posed,
| = 1922.23, ete.).
M~ | e
Rs. Re.
'Politieal 158 | 17 | Additions to irregu-| 8,232,000 | The propoeed addi-| 822,000
Expens | - isr forces to be tions have been
ditare, abardoned. abandoned, pending
examination of the
! Ra lw.y Project.
s» {135 ¥ 18 | Redaction in coa- 50,000 ! Larger reductions | 1,68,940
. © tract for food- bave been effectcd.
stuffs. ,
1
' i85 . 19 | Reductionin TFoli-; 2,201,060 | It is hoped to limit | 2,51,000 | The total re-
tical ezpenditure | the expenditare to dunction
ia Baluchistar. Re.: 40 lakhs tlds made on the
y.ar. provisional
: estimate for
; 192324 is
i Rs.14.35,000.
i !
' 155 : 20 | Re-consideration of e The estimates cannat
plans of Kabal be reduced below
Legation, Re. 16 1skhs.
» 156 | 22-; Administ:atioa of | The Se:retary of; | .,
¢3 | Adea. | State has been
| ‘addressed in the
i matter ecd i
i orders are awaited.
|
|
,  [157 | 24 | Incidence of puy of | 83,000 | Accepted . .| 33000 -
Chuirman, Aden
Port Truel and
othe  reductions !
in Aden. ]
» 157 | 27 | Saning on lightiog | 1 09, ooo { It has not been found -
and buoying of | practicable to 1e-
the Persiau Gulf. duce the exrvendi-
-~ | ture as origiually
. intended
» 157 | 28 | Incidence of ex- ; Proposals have Leer
p-nditure in | raade to the Secre-
Persia. tary of Stateon the
? lives recommended.
" 159 | 84 | Reduction ia 31,000 ! An spp:iutment of 21,000 | Savings B
cbaigea in Central ! Medical Officer, then‘nge: cy
! ludia, : | Iudore, has be-n not yet 1e-
’ | obolished. One, ported.
: Agency has  been
| kept vacaut. for the:
! preseut a8 an ex-
. perimvental measure.
1
v 139, | 36 | Examinaticn of ic- . Proposals are under .
cidenoe f charges examinatio:. N
_ wn a0 ount of t.v
Rus de t, Mysove.
. | -
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Tefer- ) .
ence to Reduetion Reduct I ?:m:kﬂ

S Report. roco:ed . eduction nrther

2% | Head. | ___| Recommendation. olh:x budget Aotion hﬁi‘;;’r now in action

3 &l 8l of propodes. 1923-24. . proposed,

iy a! & | 1922-28. i etel

E -V - " !

T Ra. Rs. E
116 | Political (160 | 40 ' Administration of | 1,75,000 | The recommeadations | 86,000 | A lomp de-
expen- | the Bombay States made by the Com- i duetion bas
dicare— . and mesnwhio a mitéce will be con- { been made
contd. ; reduction of Rs. eidered when a deci- i forthe ecur-
N L 1,75,000. sicn hae been arriv- . Tetl ~ VEAr
5 ed at on the question ; peoding ex-
! of the transfer of ! smination of
' the Bombay Statcs. | the queds
: Meanwhile the Gov- | wen.
| ernment of Bombay
N are unable to acoept
a rednetion of more
than Ra. 1,51.000. ..
117 . 160 | 41 | Reduetions in char-| 1,50,000 | Reductions slightly in| 1.50,000 |
ges in Burma. excess of this amount |
- have been accepted.
Adoption of propo- The question of poi-
enl for a fixed a'mn- tical ¢ ez is
tribution for Po'i- vnder considrration
! tical cherges in with the Barma Gov-
i Burma. ernment.

118 " 161 ;g Tota' redunetion in| 45,70,000 | Excluding some Rs. 60 44.14,370 F[l;rtltngr re-
% _| Pol-tical expendi- | hs 01 account of uclons Are
2| ture. military police in under ocon-
|2 Barma aud Assam sideration.
[} transferred from the .
| head Adjustments to
' this head inhthe cur-

H rent year, the provi-
i aion’i?the bodget
: for 192324 is
| Ra. 271 lakhn, & ro-
| doction of Ra.

B lakhs ae ccmpare
b with ths budget es-
! timates of 1922-23.

119 | Audit .|{164 2 | Beduction of sp- 88,000 | These reductions have| [uclnded | & farther
i pointment of Andi- been accepted. in tutal | eaving to
! tor, (G vernment savirg | the extent

of India Sanctivne, cn De-g of Ra. 49,000
i and conversion of part-, i eatimnt-
i cther sppoint- ment, ed to be
l i menle. eventually
i effected

20| ,, . 165| 5 |Separation of andit This and the cther durivg 1938
i and accounta. points raised ino 24 and 1924~
g paragraphs (8) and 25.

! (4)are rtuder counsi-
| deration.

121!, ,205' 6|Simplification of The matter isand has
| rales of aud.t. been receiving the
I continuons at tention
id of the Aunditor-

I-E Genperal.
nﬂ;—;

22! ,, L,|185 "§3 Limitation of | 876,000 | The provieion lms| 876,000
] bua-iget estimates, been  fixed at
~ Be. 79,40,0.0. \




iﬁctinl No.

21

127

QUESTIONS AND ANSWERS. 5
Refer- B .
Bt e posed Reduction] (fartber
; T : unction, urt
Hcad. _R,L._,PME Recommendation. |0a bondget Autlonrgntindor now ‘in . aetion
gl é o propoacd. 1023-24. | proposed,
£ 1022-28. ete. ).
Bs.. RBa.
Adminiz- 166 | 4 | Reduotions in ex- 80,000 | Sanction Las beon nc- 26,000
tratior peuditere in corded to oertain re-
of Jue- North-West Fron- trenol.mepats propo-
tice, tier. ‘sed by the Chief
Commiseiouer on the
recommendations of
' | the Loea! B trevch-
. ment Cummittee,
" .1168 | 6 | Abolition of Small 16,000 | It bas been shewn fhat] 12,000
Causes Court in the abulition of the i "
Ajmere. Court  would cause ;
: great intouvenience H
- sud involve a loss of 1
revenac. Further |
the total savivg
could®* mnot be J
Ra. 16,000. Redue- !
tions of Es, 12,000 i
have beon made in i
other directions as i
s set off, f
Adoption of revised The United Provin- i
rcale of conrt fues. ces' revised scale 1
has been introduoed. !
Jails . 168 | 4 | Reduction of ex- 87,000 | Larger  reduootiozs 78,000 |
1 penditare in Minor| ) Lave been made on i
H Administrations. account of fall iu | \
| prices, 'i
" .'163 | g | Limitation of budget| 4,80,000 | Provision has been | 426000 !
'§ provisivn and limited tao Ra. ]
v |B=| recommendation 40,09.000 for the i
S| that when the ourrent year. A re-
g coutract for the deetion  of ke,
o 88. “ Maharaja "’ 1 4,236,000 on the pre-
terminates mure limivary estimates
e favourable terms of 19.2-23 and of
be secured for the Ke. 508,000 on the
dervice, if it 18 revisen  cstimates
consmdered necvs- for that year. The
aaty to maiatain ountract for the 33.
it. ““Maharnja ' duea
oot cxpire till the
8lst Augast 1925 but
Commictoes’ recvin-
meudation in this
reapect will be borne
in mind when the F
time cumes. |
Police .i1160 | 4 Abolition of ap-| 16,0007 | A lump dednotion of | 195000 ‘ The guestion
puivtment of Per- : RBe. 1,250,000 has. been| of further
sunal Asaiatant, made on the esui- reductions
mates for 1923-24 und will be oon-
; | total provision re- gidered on
daced to Ra, 50,530,050 receipt  of
| cowpared with the recom-
i [| RBs. 569,010 xiich mendatione
! was the cstimate for of the Chief
» .|170 | 5 | Beduotione in police; 2,50,030 J 192323, Comm.is
foree, Bioner.
! i '~
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Lerial No.

|

» [

'Reduetion
. : propoeed
Recomwmendation. on budget

Action takea

or
now proposed.

Remnrks

Reduotion| (further

in action

192.-24. | proposed,-

ete. ).

Continoance of
froutier nllowacces
and escromice in
olothicg of police. |

|
|

'B-evieed ecale of pay

in balochistsn.
Rednetion of police :

expenniture  in!

Balopehistan  to:

1

1

| Rs.12,16,000. 1
l . :

Rednction in ex-!
penditare oz pulice
in Delhi.

I
i
1
!
|
i
i
|
Redoction in polien

evpenditure inl

expendiimie in’
| Ajmere,

!-]
for poiice recruits ! |

Reduetion on police

It 1as been decided

not to withdraw
frootier allowance
The question of
economies in cloth-
ing of Police inm
wnder co:cideration.

The Baluchietan
Police foroe has beer

reorgunia. d and

the total budget |
for police a8 |

bheen limited to
Re. 12,168,000 for
fature yeara.

A redunetion of

Re. 60.000 hra been
effected on  the
estimatea for the
onrrent year and the
provision  limited
to Be. 7,90,000 com-
pared with
Br. 9,74,000 which
was the revised es-
timate for 1922-28.
It is dunbtfal
whether it will be

ea:ble 10 effect
urther reductions.

Fhis reduction has

been effected. -

The Crmmittes recom-

mended that expen-
ditare should be
limited to
R 3,28.000. Redue-
tions of Rs. 50.000
have been effected
aud the provision
for 1923-24 bas beon
redread to
RBa. 397,00, Tne
fignre adopted by
the C.wmittee re-
presented the origin-
al estimate for 1122
23 after deduoction
of & eut of Ba. 50,000
towards meeting the
lump cot made by
the Assembly,
Necessary expendi-
tur. was subacquent-
ly restored nnder
this  hesd. The
peeeibility of far-
ther economy will be
explored.

[ 12060
|

60,000

21,000

50,000

-
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| sertat No.

135

136

137

138

189

140

:1!::: ;o Reduction . X Remarks
Report. | proposed Actiun taken Reductionl  (further
Iead. P i Recommerdation. |on budget or in action
° | & | of now proposed. 1923-24. proposcd,
Q|5 1922-23. i etc.).
CREE i ! Y.
Bs. Rs. |
|
Police— {172 | 15 | Revinion of conti- - The question is under, ;
contd. butions from Dar- cousideration in con- | i
i bars for Raj, utara nection with the re- .
Police. organieation of the i
Poliee. | ;
!

" .|172 | 16 ; Revision of arrange- TUnde - consideraticn. i
meu's for payment
of Railway Poiice. !

. ] ’
. : !

,,  .[172 |16 | Abolition of Ins-| 19,000 | Beductions of Rs.! 24,000 | Reorganisa-
pector  General 0"0 have been ! 1;iofxg ofsthe
and reduction of ﬁ“d the budget i Police is
expenditn.e on provision will stand ;n progress.
police. ; at J28.3,76,000. The ! ‘

aotual expernditare | ;
- in 1921-22  was - ;
i 8. 4,27,00). i
o :
. »i178 1 17 lRevmon of contri- A rceduction  of | 83,000 .
’ | bution for pelic:: Ra. 35,000 bas bLeea | ;F;:xgtlle/r sa;f
; aid rendered to made in the curcent ; R« 21,500
States and :imita- year and the net S anl 3,000
| tion of expenditure expenditure wiil be i xeepect-;elv
to Ra. 2,00.000. Rs. 2,56,000. The: | areexpected
\ Committee did mob ! ! to be effect-
| take into accouut! | ed . during
| the additional pro-, ’ 192425 aud
| vieion reqaired for bo1925-26.
! revision of pay nud l '
; extra cstabliehment :
! cntertaned ia con-l i
| sequeros of  the | .
} #| reduction iu tho' [
. Ma'wn vhil Corps. _: i
. i b
» +|173 ¢ s | Limitation of The reviacd estimmtcs? i Considerab ! _
.2 | police expenditure for 1922-23 were ; rednotions _
5 | to Ra. £0,83,000 or Rs. 89,15,000. The, i
E reduction of Ra. estimates for 1923- cﬁected
o | 9,00,000 ou thef 24are Bs. 86,860,000 whea allow-
O | estimated exocr- |- aud farther reduc- aness  are
diture fur 1922-28. ,| tious are under cun- made for
siue.ation. neorssary
additivnal
expenditure
on . acrount
of increment
~ of pvy.
Ports and{175 | 8 | Steps shonld be| 2,11,000 |On the m thod ia| 241,000 ! .

Pilotage. taken to make the whioh oharges under
various servioes Poris and Pilotage
nelf-supporting and were shown in the
roinction of Rs. Retrenchmont Com-

2,1!,000 shonl@ be mittee’s report, the

made in- expendi- demard under this !

ture. head has  been |
redaced to Rs. .
23,91,000 as against [
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| Refer- Reduction Remarks
S l ! ﬁ"f‘;{? | . ptoposed Action taken Roduction|  (further
2 Head. |Z'"" ! Recowmondation. jon busget or in action
IC le | d of now proposed. 1023-24. | proposed,
T - 1:23-23. cta.).
[ | B | A
i il R -
|
Rs. Rs.
140 ts and Rs. 24,21.090 recom:-
L Pol—!ilotngx- mended by the Com-
n-i —conld. | . mittee, saviug™ Re.
td. | 1,21.000. The re-
| organisations of the
i services are vnder |
| examinntion.  The'
- ! case of the Bengal
Pilot Service has
been examined by a N
local . Committee.
As rcgards the ques-
, tion of making light-
{ house eervices and
the survey of vessels
entirely eelf-support-
ieg, local Go-ern-
meuts lave been
informed that the
methods advoomted
by the Retrench-
ment Comnmittce
shculd be followed.
111 ccle (175 Early decisions | 2,00,000 | Governmeut have | 1.00,000
siastical should be arrived framed & echeme
31000‘ at on que-tions of “"fhi';g“t";‘é “ndg:
itare. i mder
‘;,’L‘:’,-’dc',’.ﬂo;_" 4 hoped to save Rs,
Further recrnit- 4,30,000 npnu...lly,
- ment of chaplains the bulk of it b_yth»
thonla be rtopped end of 1925-26. A
and farther ecovo- ssving  of  Rs.
mies cffectcd. 1.00,000 at lcast is
expacted in  the
currect year.
142 |Scientific [1S0 | 4 | Reduction in cadre ‘0,000 Four vacancies in the 50,000
Depart- of military officers, cadre of milihey|
merts, ete. . officers have mot
been filled up and
reversion of 3 officers
: to Army las been
arranged.
' Recruitment of Iodiau
Army officecrs  has
| been suspended.
The immediate eav-
ing of Res. 50,000‘
wiil Le cffected. :
143 ” 180 | 5 | Co-operation bet- - Accepted . ol .
ween Sarvey !
Department and
L cal Govern- i
mente, ctc. i
LRy » 180 | 6 |Saving of 20 per 8,400 | The saving has been €,400
cent. oo Supplies cflected. ;
and Servioes. :
115 ” 181 | 7 | Redunction in von-| 24,900 [ The provision bhas 24,900
tingert  charges been raluced to'
for - Trignometri- witkin Re. 40,000. | !
cal Burvey oftice. !




E&!l‘inl No.

146

147

148

149

151

152

QUESTIONS AND ANBSWERS.

&9

Refer- Reduck:
o v‘oipua d ion tak Reducti (£ “lf::
- e . . v W tion Len action art!
Head. |-'_B" port Recommendation, [0on badget or a in% action
g of now proposed. 1923-24. | proposed,
¥
!F: !nz: 19.23-23. ct(‘-.)_
.. Ra, Rs.
Scientiie |1B1 | g | Placiag of acroqnts o The qnestion was .
Depart- of the Mathemati- examined by "
ments. cal Survey Office special committee
tn A& commercial whose recommend-
basts, ete. ations are under
consideration.
” 1181 hargom of Ineten- Ditko.
i ment Office to be !
fix d on +uniform i
bnsis to cover full !
onnt !
m Stocks to ba  re- . Coder examiaation
dured. ., | by a special oom-
! mittee.
” i133 Reduction ia su~| 9,09,000 | & lump deduction of | 6,50,000
- voy parties. Esti- Re. 6f lakhs has
! matea to ho re- becn, made i the
duoed to ks. 36 geaerhl ocharges for
lakhs. : survey parties and
the question of
redacing the number
¢ Of parties ia under
consideration.
" 182 Retention of lLoad- i Acoordivg to lateat -
quarters at Cal- i estimates the coset
cntta to be exa- i of new offices at
mincd. i Debra Dun woald
! be Rs 47 lakhs
| whie the Calo:tha
| offices woa'd fetch
Ras. 23 lakhs. It has
| been detq;i;led i'to
postpone the transfer |
” 188 Abolition of Wea-| 84,000 | Mouthly weather 84,000
i ther Hepurts and review has been
1 reduoetions in nbolished and issme
i general expendi- of reports daring
i ture un Meteoro- dry scason discoe-
i logy. tinned. It in how- |
ever proposed to re-
jssne the Caloutta
Report thrunghout
the whole of 1924-25.
” 183 Vacancies in Geolo-| 67,000 | Of the 7 vacancies in 73,000

ical Scrrey to be
ept unfilled till

Indian  recruits
available.
Department té

work in co-opera-
tion with Proviu-
oial Givernmen‘s.

1923, three were fillod
in that year. As it
is mot puesible to
defer reorunitment
without  serionsly
interfering »ith the
work of the Depart-
went it is propused
to fill two racancies
in 1924,
The adaption of this
regommendatiou is
not likely to reenlt
in any saving to the
Central Government
nnd thece are practi-
onl difficultics also in
giving effect to it
The recommenda-
tion bLas therefore
not beea acoepted
by Goverament.
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| seriat No.

Eceonrees Burean |

toibe redoced to |

£ 1,000

‘|Reduction

I ‘Remnrks
‘| propreed Action taken Hedt@l‘m . (forther
Ec dation. on budget or |  metion
of now propesed. 1923 24.1 proposed,
1922-928. i eto).
Be. Re.
Reduction in p'sn- . 50,000 | The reductien has| 50,000
tation of guinine. becn effioted. . .
Estimiatea for | 8,80,000 | The cstimate has 9,08,000 | Yor 1824-25
Beotanieal Sorvey beea rcduced to | the esli-
to be limited to | Re. 18,70,000, ! mates  for
Es 18,85,000. | : Bctazical
| Sorvey are
being  re-
duoed to
less  than
i 10 lakhs
Boduction of es-| 47,000 | The expenditure will| 22,000 No farther
t«hlishiment of te limited to rednetion is
Zoologica! Burvey Ea.1,55.000. . posrible.
and provision to
be limited to
Re. 1,30,000.
Reduetions  in | #9000 | 1t has been decided : 3.00 000
A rth molcgic al to make A lumn re- .
Survey. dnetion of -Rs. 3
lukhsin the enrrent
y or and reatriot
1pendifure to Ra.
13,7:,000 na againat
N Ra.10lakhe recom-
! mended by the Com-
i mirttee. o reduc-
1 tion hae been effect-
! ed under the heads
i supplies, menvices
| and oonti: gencies.
Recoveryof costof i, Will be taken up in -
Mice surveye. | cotnecticn with
b amendment of [and .
| Acquisition (Mines)
: Act,
Curlei’ment of frna o Accepted . -
isanes «f publica- ‘
tions, eto. ; !
Redunctions in | 14,600 | The expenditore has t
A rehimologionl | ' now beep transferred
Secticn -of Cal- | | tothe head Archmo-
eqtta Moseom, ! i logieal turvey in
i ! which a reduction
I : | of Ke. 4,00,000 las
180 | 80 ° Bedneti . i | bren e feeted. 16.000
| netions in er- ! oupt . - '
| © penditure in ¢ 16,000 | Aol
Minor Administra- i
fione. | i
H ]
Driscontinnar ce of E 21,000 | Aocepted . 21,000
grant to Imperial l i
Tnetitute.
; Grant to mineral | 18,000 | Accepted . 18,000
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) ]};‘,‘,‘;’:}, Reduction| !Red ‘ Remih-
& . proposed . nction;  (further
% | Head. |[™Pt | Recommendation. |un bldsnt.qmi"mﬂ DOW [ in mctien
@ | 5 | & of * 1923-24. | proposed,
E | g 1922-28. ete..
w [ |n" A ' i
— ! -
5 i . Rs. B
|
162 ' Sci ntific[190 81 | Rediction in pur- | 405,000 | The provision has | 349500 |
! - i chase of 3%ercs in becn ruduced to
mrnte, i Esugland. ’ £23,700.
i | =
i ) - . .
1681 , . |20 + = | Provision for Scien-| 30,02,000 | Provirion bas b-en | 23,67.000.| Furti
63 i § | 1ific Departments Tmited to  He. dnu.f.u:.;::m
! 'g to be limited to £8,98,000. upder con-
< | Be. 82,58.000. sideraticn.
g
o
164 [Edncation!l¢2 | 8 | Elimination of gravt| : 38,000 | The provision for the | 28,000
io Eajkut Cullege Rajkot Collcge hLas
i and reduction of boan rediced to | 8.
¢ gravt to Aitchison 10,000 aud that for
; cu.lige. tie aitehison Col-
: logesta Re. 15,000, !
: !
165 ! w108 E Reduet iulE iv grant 25,000 | The post of Principal ! '
| %0 Traiuicg Col- will be kept nufilled.
i lege, t'eshawar.
L ! Coutribution to 5,000 | There is no proposal .
| i islemis College to increarc grant to
i i uul 1o be inereas- the former College.
H { ed. Lrunt to Lera 1t Iias been decided i
; { l:mail Klan Col- to contiume  the i
: N lege to be with- grans to the latter i
i | i druwn. - collcge. i
166 » . [194; § HNeductioningraut| 1,068,000 | A provisional redme-| 60,000 | No farther
i ' 1 {or secondary edu- tion of Re. 1,00,000 radection
H cativn  iu  phe was meade io the is possible.
] | Nerth-Wust Fron- bodget but it has
: i tier rrevinoee, ben decided to
! apply to the Assem-
| i bly for restcratioa
i of Re. 40,000,
! i . i
167 » o |195 10 | Beductions in coet 44,000 | Reductions of Re. 40,000 ;
iqod | of special schoole 1 40,000 bhave been
11| ond gencral made.
: | chorges.
168 ! w .| 105 12 | Reductions in ox- 15.0¢0 | The reductions huve 15,000
! i pecditure ou See- ’ buen effeoted . R
! i vudary Educatiun
N i in Bainchiatan.
169 :' » e 195 13 ' Reduotion in 18,750 | Beductivns  to the 14,640
' | gencral charges in ‘ extent of Ba. 14,640
i Baluchistan. bave bren made in
: the provieicn.
10!, .|196 15| Reductions _ of | 91500 | It has been Jecided 6,500 .~
! | grauts 1o Delbi that the provisional
| Colleges. cut sliould be reetor-
ed to the extent of
Rs. 25,000 sand that
the graut should bLe
limited to Es. 85,000
tor a term of 8 years
from 1924-25.,
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| y i
. e :E‘g"f; ! Retlncti-&t. 'Red R;m.l:'ka
:2 Head, | n;mt ! Recommendation. o});rgigm Action laken orpow ut:on l‘:ﬁ‘;:r
% | " e | of propoecd. | 19!3-24. proposed,
E ElE | 192295, | l ete.).
i i ! I
i | Re. . Es.
171 Educslion 196} 15 | Schcme for Delli | 50,000 | Jt has been decided | -
i Tuiversity to te | toretain the Uni- |
r reconeidercd. : versity aud provi- |
i | rion has been weted |
i | i by the Aeecmbly. |
172 o 196 16 | Reduction in ex-| 50,50 | A provisioral teduc- | 20,000
d i penditure on | tion of Rs. 45,000
secondary rdum-l wad mude in the
tion in Delli. i bodget but it hsas
i ’ ! been decided to
! ! apply to the Aesem-
! ! bly for iestoration
Lo | of Es. 25, 00. :
153 " 1197 17 | Reduetion in ex- .- 41007 | 1be provision has 20,060
i penditure on | beon recuced by Be, ;
: education in | 20,000.
i Cecrg | !
174 »» 197 19 Bedm ticn of ex- . 13,700 i Under corsideration. ;
P proditure cn the ; :
; ! Ajmera Colleze. i |
175 . el 193 20 | Beduction in ex-| 25,000 | A Jump drduction of | 18,566
i penditure on ! Re. 20 000 wus made
! FOCLDARLY edncﬂ.—i but rednetions to !
. ticnin £jmege. ! . the extout of only
; | I Re. 13,566 have' been
P ! «ffected  Further
: : reductwns are not
: ' poeeible,
w6 s o | 198 24 ! Reducticns ‘om . 14,000 | Aveduction of Re, 3,980
i grants for recon- . 8,860 Las bern effec- |
l i dary rducation in ted. Further re- !
] H Rajputaia. dluction i8 vot possi- i
! i a. i
1775 | v 199 26 ; Reductions in 18,400 | A reduction of REa, 9,60
i grante 49,000 has bcen mc-
bydersb:d. cepted for the cur- |
tint ycar and re- !
i ated aleo in the !
: ! ndget crtimates of i
] | 1624-25. ‘lhe qued- i
! H tion of effecting !
further redoction is i
! under eonsideration. i
178 " 200; 83 | Curtailment  of 1ie Eduentional Cum-| , .. |
i grente for kigher misrioner is eXami- :
edneation, e ing the gueation. i
179 w o | 200 34 | Grante for primary - 1t is stated that the i
education to be syetem advooated by 1
fixcd on a capita- the Committee is i
i tion basis. wasteful and that |
| it Lag dircre-
80 200{ Reduction in total | 519,000 | The. ororgosst:
1 . . wetion in ,19,000 e provision for voe
’ § expinditure on Educl:\tion sfter re- Tdhe t'-’h‘l e
i eduncation. storation of Rs. pieions
€ which luve
£t 90,000 will stand at be
/ SE Rs. 33,06,000 com- sdmi tted
ared  with Rs admi tted
77,000 x . amoont to
mended by ‘wtnh . Ea. 1,£0,000.
Committee,
181 | Medieal | 204/ 3 | Abolition of . 0,900 | The  apgpointments 25,2
Rervices ntments have been aboelisled
and ficer cn S
Poblie Loty ard
Health. D.G.
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S 3:,,:{?" Mm : 'Gednetion Rf:{-?f p
1) s 'Tednetion er
E Head. i—-—t— Bccommendatior. ul::rbm!gut Action t=kem or vow |77y, action
2 @ | g of P I 1923-24. priposed,
H E @ 1922-28. cte.).
Re. R,
181 | Medical | ... | ... | Beduction of ap- 45,000 | 1t har becn decided| 13,000
Services puiutment of | that tho peet should |
and Public  Henlth not be’ abulishec. |
Public Commiss;joner. Countervailin g}
Health— eavings cf Re. 13,000
conid. sndr other items |
were  effected  in
19.23-24. i
18| Do. .|p03| 4| Bedugtion in ex-| 34020 | Reduotious ‘n cxcess!| 87,000
enditure io of the recommenia- |
f.nector General's tion heve bevn made.!
Office. i
i
13| Do, . 205 | 8 |Abolition of up-| 1,97,400 | The provisisn  for: 1,02,90)
poiutments of 12 1923-24 was rednced;
Bacteiiologionl to ka. 1,07,000. Far-|
ufficers. ther reductions of |
Ke, 12,500 mie pro- |
poscd. 1t "8 comsi- ;
vered ne-essa-y to
reiain a niciens of
6 offioers.
184 | Medical |205 | 8 | Cuntribution  to| 35,00,000 | This has been discoa- | 5,00,000
Scrvices. indian - iiescarch ¢ tinued fur the pre-
Fund to b: d.s&-| - sent.
coutinzed.
!Agpomtmcnt of 80,000 | The apnointment bas 27,5C0
irectur, Mcdioal been kept iu abey-
Rescarch, tv be aupe,
a'h\.lished.
185 | o, . 1206 | 11 | Beduetion in 10,500 | Acoepted. . 10,500
p! clarges
3] grant for
Central  Health ‘
Board.
186 | Do. . 1206 | 12 | Reduction of 20,000 | Reduntions cfected. 20,760
churgea for Im- f:en will Lo levied
perinl  Serologist and abolition will be
and abolitica o* conndered if offica |-
sppmntmnut of does u.t prove seif-
made self- supporting.
uupporhug
187 | Do. .1206 | 13 {Charges to  be It appears that the
Tevied for training amonnt recoverable
at X-ray Insti- would be so emall
tate. that it wounld nnt be
worth while to effect
recovory.
Cancellation wof | 1,27,000 | Accepted « . .| 1,937,000
indent for stores
aud limitation of
‘stooks,
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Serial No.

169 |

191

192

193

194

Be. .

Medical
Secrvices
and Public;

Health.

Agricul-
tare.

Bioomrmendation.

Reduction
P"?)Posed
on budget
of

1922-23.

A ction taken or now
proposed.

Medical 14

207 .17

|

——————

18 .

208

Conolusivn
(€3]

-

21¢

Revision of quaran-
tive urrangements.

- ductions in Balu-,
chistan, |
|

Reductions in Delhi

Redi:ctions in Coorg,

Total reductions in
these Lepart-
ments.

Tairy Farms to be
se'f-supporting
and two Militery
Farms to be trans-
ferved to the be-
partment.

Central - Cotten
Committee to be

scif-sopporting.

14,19,000

57,030

54.000

11,500

8,000

Reluction of Re. 9,000 |

It is stated that the .
Cummittee has mis- ;
understo:d the eitua-;
tion and it is mot !
yroposed t) pureuc :
the matter further. |
A reduction of |
Rg. 44,500 will be {
effected under Medi-
oal and ks, 10,000
under Public Health.
No further redue-:
tions are feneible. |

l

and 7,000 respect-:
ively have been effect- |
ed nnder Medicaland | °
Public Health. The‘
provi-ion for Pub-
lic Health includes
o sum of Br. 7,000
for Nur:e Visitors
which the Com-

mittee did not take .

into account. Fur-
ther reductions are
not feasible.

It is proposed to limit
the cxpenditare fo:
1924-25 to Rs 75,000
egainet the sanc-
tiored grant of
Ks. 80,000 for the
current year.

12,000

§

t
1

The total reductions: 12,00,000
made under these
two heads amount
to .about Ks. 12

lakhs.

Three military dairies
have ‘been trans-
ferred to the Lepart-
ment. Their cost,
with- the exoeption
of that of Daizy
Fxpert and Physio-
logical Chemist, is

roposed to be met
From receipts.

All ®expenditure  in-
ourved will be me;.
ol

79,060

from proocceds
Cotton Cess.

aotion

16,000 |

Remarks
(farther
action-
proposed,
eto.)s
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95

Refer- ! Rem ki
é enoe to Beduction Beduetion. ox v
roposed . uetion (further
= Bead. Eqnot eo.mmendation. (o hudget Action tukenetér now in I setion
§ i’ E of propos 1923-24. progtos;;la
C.).
LaF: { 198x-38. !
i =
Ra. Bs. |
185 | Agricul- [21C | 7 | Continuance of It hae been decided: 2,000
tare— Sugar Burean to to continue the i
~—contd. be examined. Bureau in. view !
the useful work :
which it does bat
the expenditure has
been reduced by
i Rs. 2,600 !
H 1
196 | Do. 210 | 8 | Local 3overmment The Local Govern- | . :
: to be ssked tw in- ment has agroed to | !
orease ocontribu- inorease the contri- |
tion to Pnsa Hos- bation to Rs. 4,000. | ' .
pital. |
| i
197§ Do. .21 9, Rednctions in cs- 10,000 | Accepbed . . . 10,000
tab ishment of ' {
Apgricultural Ad- i
viser. :
198 | Do. . [210 10 | Reduoticn of | 10,000 | Reduction of Re. 5000 - 5,000
Rs. 10,000 under acoepted. .
snpphes, services, ;
ete. :
& . H
199 | Do. . 211 1! | Reductiod in ox- 50,000 !Reduction of Re.15.000. 39,000 :
penditure cn Re- in the cc-nhngeut' ;
search Institute. expenditare hae : ;
been effecbed. The ! !
posts of Supermu-:
merary Eutomologist
snd Assistaut Bac-!
i teriologist have been
i abolished. As re- |
| gards the post of ! .
: I Supernumerary My- :
: cologist, the Secre- '
tary of State has!
: been asked toabolish
: it m. anwhile '
it is held in ubey-l ;
| avoc. The post of i
Su; ernumemy Agsi-! ]
culhnst chewist and; :
upernumerary Agri- | i
i b cu turiet caunnot b«-l
f ! abolished until the : ‘
o present ircumbents | !
[ are provided for
! | elsewhere. No ex-
| enditure is being : g
| incurred dnricg the i
| ourrent year on the
| latter post and )
efforta are being |
| made to provide for e
[ the forxer clse- ;
i ! where. i
200 | Do. 211 ‘ 12 ‘Chnrgos for trafn- Acceptea and fees are . i
ing of stodents at now beipg chargad. !
Pusa Tostitate. . |
F
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. Befer- .
. : Reduction Remarks
S | emoe to
! ' proposed . Reduction (fnrther
Z | Hesd. BPU | Recommendation. on budges | Action taken or now | T sction
C el & of pro 1923-24. | proposed,
3 & @ 1922-28. etc.).
« R
\ Re. Rs.
Ww
201 | Agricul- (811 | 13 | Muktesar Institute A reduction of | 35,000
ture— 1o be self-support- Ra. 85,000 has been
contd. ing. made in the ex-
penditure.  Every
endeavour is being
msdeeochfeapenthe
process of serum
manufactured with
a view to effect
further savings.
L4
202 | Do. (211|124 Beduchonlm\’[orth 19,000 | Aocepted . 19,000
West Frontier
Province and
Baluchistan.
203} Do, . 211 |g | Reductionsin total| 2,86,000 | Actual  reduoctions | 2,55,000
-2 expenditure  on amount to
54| Agriculturce. Bs. 2,55,000.
Q~
8
o
204 (Industries| 212 5 Postponement: of . It has been decided .
School of Mines to make to provision
and Geolegy. for the construction
of the School iun
1923-24. .
205 | Civil Avi-213 | 3 | Betention of Chief As an cxperimeuntal
ation. Inspector not jus- measure the appoint-
tified. ment has been ter-
- minated and the|
ptesent incumbeut
inted tempor-
nﬂ as a Consulting
Aeronanhcal Engin-
eer on & retsining
fee of Rs. 300 per
mensem. The posi-
tion will be reviewed
shortly with & view
- to determine
whether the new
arrangement - {8
workmg satisfac-
torily.
Provision for Aero- 7,000 | No provision has been| 13,000
dromes. made.
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Refer-
é enoe to
Z | Heaa [Bovort.
s
208 [Civip|218 4
- Avia-
tiou.
307 Do. | 218 5
208 Mincellan- 211\ 46
eousn
menta.
208- Do. 215 7
A
’
209 Do. | 216 12
210 Do. | 216] 13
211 Do, .[216 | 15
212  Do. . (816 | 16
213 Do. . (317 | 18

ﬂedmn ed Acti ﬁk
: on en or
_| Becommendation, !og n:‘d‘et
* 1922.23.
- r

Dispceal of 7t 5,000 [ Machines bave been|

Aeroplanes. & disposed of. [
I

Reduction in total | 33,000 | Proyision has

provision. reduced to Bs. 24,1”0
and farther reduc- |

. tions are nuder con- .

eideration. |

RBeductions under| 280,000 | The expenditure has |
Commeroial Intel- been reducea to;
ligence. Be. 2.53,000 and the |

poseibility of farther
reduction is under
coneideration parti- |
colarly in the matter -
of pubhmtlons

|'

Limitation of the| 4,22 The total aenm:u;r
provision for th: 000 graot for 1923-2il
completion of the authorized is Hs. 1
oeneus of 1921, to lakh.

Rs. | lakl. ;

Abolition of ! The Board has been
of Ex:.:i‘;er]:?"d 50,000 abolished and expen-:

ditare in the enrrent
E;r reducca f,o i

Fees to be charged - Under cons:derntmn
for inspections by
Explosives  De-
partment.

No provision to be 88,000 The recommendation
made for further has not been accept-
expansion cf the ed 1y Government
Indian Stores De- for ~ the reasonms:
partment until ex- iven by the i
pansion is finan- on'ble the Fivanee |
cially - justified. Member in the |
Expenditare to be statcmeat  placad
limited to R, oAn the g;;ble of '.]l:e

asemb: o the
3:00,000. 16th Juls 1925,

Disoyntinnation of 15,000 | Beductions have been
regietration  of effecied
Pruvineial Trade

| statistios,

Cloae the office in| 1,15,000 | The ecity office has
the City and carry > been cloeed and the
out the duties in work transferred to
the ng‘h Commis- the High Commis-
sioner's office with sioner's office. The
additional estab- cust has beeu reduc-
lishment - costing ed to £2 500.
£2,000. :

i
} Remarks
Bcd tion|  (forther
action
]933—24. | Proposed,
i ete.).
|
5,000
24,000 |
|
2,27,000 |Reductions in
egtablish -
ment snd
| other char-
| pes have
i beeu eflect-
& qoaso to
ng down
the b
of the
ment
o1 1924-25
to Es.
| 2,12,000.
4,22,000 |
|
i
|
81,000 |
|
i
|
i
9,000 |
1,07,500 |

F 2



©
[¢s]

LEGISLATIVE ASSEMBLY.

[1sT FEes. 1924.

| Gorial No.

Conclueion (9).

Conclusgior,

~

e

Reduction . Remarks
propos -d Action taken or M?Oho'ﬂ (ﬁnlt':’-:nr
ion. dget now n l
Recommendation. (an holl propc‘-d. 1983-24. | proposed,
1928-:3. etc.).
Rs. Ra.

R 45,000 | A reduction has been 45,000
:g:::‘ 2:r w- effected to this ex- ’
ture in Envland tent, but it u.plpeats
on sondry items. that there will be a

carry over of sume
42,500 from lest
vear and it is coubt-
ful whether the
whole raving will be
effeoted.

Total reduetions |11,18,000 Excludmg the special | 7,19,000 Further re-
nnder the liead provigion of Rs. ductions
Miscellaneons De- 23,40,000 for the ll.lldﬂl: consi-
-partmente. British Empire deration.

Strength and pay
of staff in Custcms
Hous~s to be «»-
amined.

Introduction of
commercial ac-
coauls.

Reductione in | 13,51,000
Northern Iadis
Salt Revenune 1'e
partment.

Redoction in Bom- | 5,02,(00

bay end examina-

tion of poseibility
of Contral Guvern-|
ment tnking over
admini strution of
Salt.

Tota! reductions.in
8alt Estimates.

19,15,000

Exhibition 8 saving
of Rs. 7.19,000 has
been effected in the
pormal expenditure
under this head.
The question will
short'y be taken up
by the Customs
Member who las
rccontly been ap-

pointed to _ the
central Boarl of
Revenue, but t.e

prospects of cffict-
ing & reduction are
doubtfanl, having
regard to the fact
that the Board has
recentiy had to con-
rider propusala for
iacreasinge establish-
ments in corlain
canes.

C.mmercial accounts
have been introduc-
eiin the Northern
India alt Revenune
Department.azd, as
experience is gain-
ed, will be extended
to tho Salt lepart-
ments in the Madras
and Bombay Presi-
dencies.

Accepted . . .

Reduction acoepts d.
Qmstwu of admi.-
iatiation is under
counkiderution.

These reductiops have

been accepfel.

13,51,000

5,02,000

19,15,000




QUESTIONS AND ANSWERS.

99

]

Refor- Reducting | Bumarks
] emce o - proposed Action taken or Bednction! (further
% | Head. | BTt | pooommendation. |on budget now in | actien
i < | & of proposed. 1923-24. | rproposed,
E & | E 1922-33. I ete).
% €| :
Rs. RBs. |
221 | Opium . /225 | 8| Abolition of ap- 18,000 | It has been decided to
pointment of Man-i retain the pest of the
aging Director, Managing Dircotor,
but it is propused tu ;
amalgamate the office :
of the Upiom Agent,
Ghasipur, with that
- of Iucome 1ax Com-
miseioner, U. P., as i
an experimeuntal i .
measure for the :
resent, with effect
rosn March 1924
299 " 225 | 4 | Beduction of pur- The proposal bas be¢n: ‘Nore.~T he
chase price paid examwined, b.t itis ! | reduction of
to cultivators. reperred to be too! . Rs. 20 lakhs
early v reduce the ! assumed Ly
pres-nt price the ! the Com-
questioa will be re- | mittoe was
examired when the based on
\ rescits  of PPy i estimates
cultivation of tue f which were
sessun 1923-24 in the then incom-
United  Provinces ! i plete. Fur-
sre krown. ther .prior
' i commit-
: i ments for
i . purchaee of
i | opium have
; made b lit.
i impossibl e
’ to effcot the
i reduction
N | sssumed .
| ln any case
: any reduce
i I ticn in ex-
i ! penditure
| i would mean
| ; u consider-
| ; able loss of
i revenge.
[ |
223 | Land Re- 1227 | 4 | Reductions in | 168,000 | Provision has bee I 1,16,284 : Further re-
venae. North-West Fron- reduced to Rs.| ' ductions are
tier I'rovinoe. 4,09,716. i © uuder cun-
| sideration.
| , The budget
i i ivoludes a
| i speeial pro-
i . vision .of
! { Ra. 50,000
i l for the
§ | Peshawar
| I setulemen t
i which  the
| | Committ co
i [ has not
i taken into
! ‘ accoant.
! I |
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Refer- | Reducticn Rcmarks
S Booe :05 proposed Action taken or © |Redncticn (fm;thel'
z al Cport. - pecommendation. |on bu nOW in action
i - s | & dge piop- sed. | 1923-24. | proposed,
2 &g 192528, ' ! etc.).
7 A | e
! Bs. Rs.
294 |[Land Be- [227 | 5 Redumetiors  in| 31,000 | Accepted . . 81,000
venne— . Baluchistar.
contd. .
295 | Do. . 1227 | 7  Reductions in 47,000 | A reduction of Rs. 46,000
Coorg. 46,000 bas  been
made, but part of
this is doe to ed-
i justnent. !
; Further redaction is i
; pot possible.
|
226 |Do. . '288 | & &} Reduction in total | 857,000 | The budgct has been | 8,98,000 | A part of tbe
6 . 82| expenditure urder redoced to Ra. reduotion is
§“| Lazd Revenuc. 11,€6,000. due to read-
o | justment of
i Treasury
| Charges.
227 | Exciee .! 228 8, Arrangcments to be Supplying provicces
i made with provin- are not prepared to
! oes regarding pay- forego the duty.
' mert of stil bead The Government of
duty or, alternz- ]ndm are o?slder-
tively, direct ing in consaltation
manufacture by with them: the adop-
| Central  Govern- tion of a general
ment. principle to regalate |
all trausactions re- i
lating to the inter-
provincial  import
aud export of excie-
able articlee.
228 | Stathps .} 230, 7 | Debit to minor - Accepted . . :
admin‘strations of iy .
cost of stampe i
supplicd. 1
229 Do. .!231 8 Pnntug of pos*- This forms part of v i
i cards in India. the mach wider
‘ | question of under-
i : taking the pricting
| of security papers
' in  India. ‘That |
L question has been :
] examined by an (x- |
i pert committee and |
1 in pursnance of thei:
’ recommendations, it
! has teen decided to
! establish an experi-
{ mental press in
! Delhi in order to
| see whether local
’ manufsoture is pos-
sible or not. ?l‘
press is expected to
be in working order
very soon.
230 Do. .| 231] 10 : Charging provincial This has been acoept- e
expenditure direct ed and steps have
to provincial been taken to carry
accounts in it into effect.
England.
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|

G e%::ee:o Reduotion Beducti 1' %«:s‘:ks

Report proposed . uction ther

E Head. - Recommendation. on budget tho;r?ken&)r now in ! action
< posed. )

R gl & of 1923-24. | proposed,

£ &l e 1922-28. ; ete.).

Rs. Rs. |

281 |Stamps .| 231| 11 | Reduction of Not feasible, asitis| . |

stocks. considered essevtial | |
to avoid any possibi- : i
lity of a rhortage of |
| stamps during ihe :
! period which may i
elagse between the i
termination of the |
! existing  contract
and the contemplat- |
ed introdaction of :
the scheme for the !
manufactore of !
stamps in India. i
|

232 | Do. .. 231 12 Claim against Pro- Aoepted . . . '

' vincial  Govern- i ]
| ments for loss in : !
| exchange. [
i ]
| | Recovery of railway Do. .: . i
; ! freight. ;
| , '
! | !
233 Do. . 233 13 ;| Improvement in Do. . . .

| system of effeot-

i ing recoveries.

234 Do. .| 234ga =l!'.fbetlxwtim: in net | 22,00,000 | Lerger reductions are | 25 50,000

© 6! expenditure on anticipated.
S8 di K ici d
g';; stamp operations.

285 | Forests . | 234 23 | Change in present e Under consideration ..
method of admi-
nistration and
management  of
foreste on com-

. mercial lines,

286 Do. .| 285 7 :Reoconsideration of 86,000 | The ccheme is under 91.000 | The reduction
scheme for expan- reconsileration and i was made
sion of Research charges have been i on the pro-
Iostitute and reduced to | visional es-
limitation of Ra. 8,73,000. | timate for
expenditure to i the ourrent
Rs. 8 lakhs. year.

287 Do. . 236) 9 | Abolition of ap- 18,500 | Recommended to ee
pointment of Dir- Secretary of State
ector of Forest who has sanotioned
Stadies in sub ject to comple-

Kngland. tion of the alterua-
tive arrangements
which are in pro-
gress.
238 | Do. .| 236/ & .| Reduction in total | 6,90,000 | The total vision | 6,35,000
S §| Forest expendi- has been reduced to
é" ture. Ra. 46,10,000.

239 | Interest. | 238| 5 | Purchase of sink- Under consideration . -

::g dflmdl by open
nder.
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Refer- .
5 Reduetion Remnrks
2 cnoe to Reduction| (further
= eport. . Proposed | 5 otion taken or now |TeON :
— | Mead. Recommendation. [on budget in astion
! S| & of Pproposed. 1923-24. | proposed,
& dlé 1922-38. eto.).
@ A&
240 | Currency {289 |. § | Discontinuance of The opinions of Local
one rupee pote. t-overnments aund
Chambers of Com-
merce have been
iovited. Meanwhile
new supplies Yave
been restricted and
question of reducing
cost of supply ie N
also under oon-
sideration.
241 | Mints . {242 | 4 | Closing of portion " Under consideration.
of Mints.
Transfer of Calcutta Uuder consideration
Mint to cheaper with Government of
site, Bengal.
]
242 | Do. .|244| 5 |Reduction in expen-| 4,12,000 | The reduction will be | 4,12,000
. 6 | diture on Mints. effected.
6
243 | Exchange244 | 2 | Revision of method The method has been
of shening ex- revised in the our-
change in the rent budget btaough
budget. on different lines.
244 |Civil [246| 8 |Reconeideration of Expeoditure will be| 2;00,000
Works. expangion of limitdd to existing :
Forest Research commitments. Pro-
Institate. vision for current
- year reduced.
244 Do, .[246| 3 | ’hanbad School of | 2,00,000 | Provision has beem| 2,00,000
Mines. omitted in ourremt
year.
Redwction in pro- | 1,00,000 | Provision reduced ae- | 1,00,000
vision for Agri- cordingly.
cultural Insti- *
tate. .
General redunotions | 5,380,000 | Total reduotions | 5,00,000
in expenditnre on effected.
original works.
245)| Do. .[246| 4 | Limitwtion of pre- | 7,50,000 | Aocepted . . .| 750,000
vision for repaire.
248 Do, .{246| 5 | Future utilieation ' e Bubstauntial progress
of buwildings in| [ has been made with
COalcutta. the disposal, to the
best advantage, of
the space available
in the buildirgs
owned by e
Central Government
in Caloutta.*
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| Serinl No.

249

250

251

Kefer Eeduction Remarks
0",':;‘;‘; proposed Action taken o EKednetio (further
Head. |~ ‘| Recommcrdation. jon bnd.at n or now in action
= " propusd. 1923-24
£ . 1,
ERB 1922-28 ete.).
- -y
Rs. Ras.
Civil |247 | 6 | Bedvotiors in es- 40,000 | An alternative scheme | 1,07,000
‘Works— tablishment has .been
contd. ocharges in mvohmg sbolition
Rajputans  smnd of Executive
Central India. Engineuru
considerable further
savings in estab-
liekment.
Reduotions in Coorg 20,000 | Larger  redactions| 23,000
, have been effected. -
Reductions in Simla! 35,000 | A rednotion of| 23,000
' Re. 23,000 has 1een
effected during the
current year and
a rednotion amount-
ing to Rs. 42,000
wall be cffected dar-
ing the next year.
Total reductions in ' 2,50,000 | Reduetions have been | 2,00,000
etablisbment effected on lines
charges. proposed.
Do. . 247 | 7 |System cf tenders The system Lhas been
for complete works ! enccuraged bat as
and ¢f lump sum | Local Governments
ooutracts  when- | are the Agents in
ever poesibie, this work, the quea-
ticn is largely for
their deacretion.
The question is
huwever under fur- >
ther consideration.
Civil 248 | 8 | Revision of aTrange-. Asan cxperiment a
‘Works. b ments for execu- ! proposal to transfer
tion of works the works in the
vow carried out United  Provinces
by tlw agenoy of to the Delhi Eugi-
Govern- neering Staff has
mc-ta Leen sunctioned. 1f
it proves suoceasful,
similar arrang--
ments will be made
in other provinees.
Do. (248 | 9 | Reappropriation of, Under consideration
fands and iatro-
duction of
system to obviate
rush of expendi-
ture at vnd of year.
New Delhi|249 | 5 | Revieion of scheme Under concideration
for covetrrotion of
mew station.
Territorial 250 | ... | Endeavenr to be The principle has
and Po- made to effeot been followed in the
litical progressive  re- past and will be
Pen- dactions. striotly adhered to
sions. ia future casee.
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i -

z. | f::::o | Rednotign 13«1 o Remarks

) ! propose : notion| (further
= | Head. " | Recommendation. ion budget Ach"'; :“:::d" now in action

g R of prop 1923-24. | proposed,

m | @ | 1 1922-28 etc.).

— il ‘

- ' ; — —
! i Rs. Rs.

258 !Snpenu- 251 | 4 ! An actuarial exa- The Government
+ nuation | mination should Actuary was consult-

' allow- i be made of the ed, but sn accurate
i ances ! cost of revision cxamination would
. and pen-| i of pensions. mean very great de-
! sioms. i lay. It bas been
; | otherwise ascer -
| | tained tbat compar-

. i ed with the present
| i | syetem, the rovieed
| : ! rules are not likely
| ! to involve any mate-
b ! : rial charges in pre-
. | sent scale of expen-
| : dituare.

254 Do. (251 5| Adoption of varying The principle has
: | mortality rates. been accepted and
: | an examination will
i l be made.

255 Do. [252! 7 !Debit to commer- Thisis already beirg
i | cial departments done in the accounts
i | of pensionary of the main commer-
| i charges. cial departments and
i | i ateps are heivg taken
! i i to include these
! | charges in other
! ' Gepartments which
| perform faunctions
! l_ of a. commercial
i LSZ : character.

256 . Do. 8 | Revision of tempo- Locil  Governments
: rary increased have been asked for
: seales of pension their opinion and
: in 1924. the question will be
! | considered on rczeipt!

; : of their replies.

257 | Station- [253- ... | Beducticns aud im- | 10,837,000 | The specific recom-| 15,56,0080{ Paragraphs 4,
; ery and (260 provements in Sta- mendationsare aader y 7, , 18
| Print- tionery and Prirct- ronsideration  and and 16 have

ing. ing organisation, budget provision been acoept-
for 1923-24 bas been .
reduced to Rs. 60
258 | ars lakhs.
Miscella- |26] | 5 | Special commissions This recommendation -
neous. of enquiry to be hag been noted and
| resmt&d tolonly in wihll be ohsﬁrved
exceptional cases. whenever possible.
259 Do. 261| 7 | Local Clearing Office This hes been carried s
to be amalgamated into effect.
with Peace Treaty
260 Branch.
Do. 262| 9| Revision of inci- 45,000 | Decision will shortly 20,000
dence -of certain be arrived at. A
payments to pro- previsional saving
vioces. gf B;ad 20,000 has
. een e.
2611 Do. 263 |11 | Reduction in mis- | 1,22,000 | Provision for grain| 1,20,000
' cellaneons expen- compensation

diture _on the
North-West Fron-
tier Provinoce.

been omitted. The
reserve of Rs. 80,007
has been out out and
a reduction of Rs.
2,000 effected under
Darbar presents.
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I Secrial No.

i
8

2e3

Head.

Recommendation.

‘0u budgct

Rcduction
proposed

.722-23

Action taken or now
proposed.

Reduction
in
1923-24.

Remarks
(further
action

ete.).

Miscella-
neonr—:
contd .

Do.

Adjust-
ments
with
Provin-
cial
Govern-
menuts,

tur- in
Minor
Admin-
isfra-
tione.

Expendi- |2

272

18

Conolusion.

‘usion.

Core

I
I
I
Reduction in mls-’
oellancous charges!
in Delhi. |
Reducticn of pro-
vision under the
head Mhscellane-
ous.

Steps to be tnkeul
to determive the |
amount of the
fixed assigument
to ce made to
Burma for the |
cost of Militsry!
police. '
Scttlemsnt to bei
enter d into with |
the  North-West |
Froutier Provinee :
and Baluchistan. '

A epecial cnqui
to be madoqmg
the cost of minor

14 08,000

i
)
|
i
|
!
I
|
i
|
i
!
1
I

administrations in
Central India and
Rajputana,

The reserve has beeu |
eliminated and |
the grant to the
Notified Ares '
redaced as propos:d.

Ithas not.been pos- '
sible to secure this
redaction. T'be
Committee assumed
areduction of Res.'
780,000 in expendl-
tare in ugland
under this ben bat|
the estimate for the
current year is Kke.
21 lakhbs, & redvo-
tion of Rs. 2,37, 000
only. Provision has
8i80 been necessary
for the Public Ser-
vices and for um-
avoidable payments
to provincial govern-
meuts. Omirtting
the special provi-
sion and anticipated
sapplementary grants
the noimal estimate
under thje head will
be Re. 69,86,000.
Reductions . have
been effected as in-
dicated uuder the

receding itcms.

he  question is
under cunsideration
with the Guvernment
of Burma.

The decision on the
report of the Nocth
‘Weet Fronticr Pro-
vince Kuguity
Committee is await-
ed. Further, owing
to the disturbed
condition of the
froutier the preseot
time is moppurtuue
for framing @
rrd figurer to form
the basis of a settle-
ment. ]t 18 there-
fore  proposed to
postpoae consider-
ation of the question|
till the budget of
1924-25 s settled.
Such an enquiry is
being made.

Bo.
65,000
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Refer- ! :
S ‘l ence to | 'B;%;‘;:f;
: Head. gRoport_ ! Recommendation. |ou budget
- ) & o
.S’ ¥ s 1922-23.
R
' Ba.
266 | Pay, 285 | -+ | The whole ques-
leave ~ | tion of pay and
and 8 | leave conditions
allow- ‘@ | of the subordinate
ances. 2 | mervices to be
I S | made the subject
‘ S | of an enquiry in
which local Gov-
‘! erzments will be
associated.
|
| !
! i
|
|
| !
; |
l ?
l !
: i .
! i | |
| ! :
267 |Do. . 285 |w ' Revision of travel-
i &= ling allowance
! 'g'g? rales.
o < @
S
i i o !
i i |
H |
: !
.
| |
z - i
i Z
i |
g
H i
268 | General 292 | 6 | Introduction of
Observa- , commercial  ac-
tions. counts.
269 | 1292 | 7 | Beductions in hold-
; ings of Stores.
i N
270 | we | o | Total reductions| 905
‘ recommended in| lakhs.
the civil depart-
l ments.
| .
|

. Remarks
Action taken or now ‘Redpotion ('“?h”
roposed. n action
P 1923-24. pr: posed.
ete.).
Rs.

Almost all the local
Governments who
wera addressed ou
the qnuestion of pay |
are c¢f opinion that!:
no rednotion is
feasible and seem to |
be eatisfied that on |
a general compari-!
son of the present|
and pre-war con-
ditions the preaent
scales of pay are not
unduly extravagaut.
The proposal fer an

ail Iodia e¢nquiry
has not, thereiore

been taken up at
present. But  en-
quiries into irdivi-
dusal cases of exces-
sive echanoement are,
being pursued. An
examinution of the
present leave rules
is in progre:s with
a view to ecoromy.
The recommendations
of the Committee
have been accepted
with a slighv modifi-
cation und orders
have been iscued
acccrdingly.

Will be adopted for
all aepartmoents
affected.

Stocks arc under
examination in all
departments affected
and the recommenda-
tion in beiog carried
into effect.

Exolusive of intereat

and Sinking fund
charges, the total
reductions now
accepted in  the
curreut year’s
bndget are about
Re. 7} orores.

lakhs.

The probable
saving is not
known but

“po the basia
of expendi-
tare for
1922-28, it i3
estimated
thata saving
of about
Re. 15 lakhs
should  be
secured by
the revision
of the rules
and stricter
rontrol over
this expen-
ditare.

721 | The possibi-
lity of fur-

ther reduc-

tions is
being corsi-
dered.




UNSTARRED QUESTIONS AND ANSWERS.

CAPITAL EXPENDPITURE ON NEW DELHI. -

1. 8Sir Purshotamdas Thakurdas: With reference to question No. 30*
agked by me in the Council of State on 16th July 1923, regarding *‘ Capital
Expenditure on New Delhi *’, will Government be pleased to put on the
table the ‘° Report '’ referred to by the Hon’ble Member in the course of
his reply to me to the above question?

The Honourable Sir Charles Innes: The report is of a very techaical
and lengthy nature and in the circumstances it is not proposed to place it
on the table; but I shall be glad to show the Honourable Member a copy at
the Railway Board’s Office. -

RECOMMENDATIONS OF THE INCHCAPE COMMITTEE.

2. Sir Purshotamdas Thakurdas: Will Government be pleased to
lay on the table a statement showing in detail:

(1) their decision regarding those recommendations of the Inchcape
Committee which were said to be ‘‘ under consideration ’’ in
answer to a questiont in the Council of State on 16th July 1923,

(2) whether those reductions proposed by the Inchcape Committee,
which had been ‘‘ allowed for ’ in the Budget for 1923-24,
have been actually effected, and

(3) the total amount of reductions made up to now, and likely to be
made during the present financial vear, in pursuance of the
recommendations of the Inchcape Committee?

The Heonoursble Sir Bagil Blackett: The Honourable Member is referred
to the statement laid on the table this morning in reply to a similar question}
by Diwan Bahadur M. Ramachandra Rao.

TRANSFER OF THE STATION MASTER, BALLYGUNGE.

3. Mr. K. C. Neogy: (1) Will Government be pleased to state how
_long the present Station Master of Ballygunge Station (E. B. Ry.) has not
been transferred from the Station, and if there is any rule regarding the
transfer of such officers?

(2) Will Government be pleased to state:
(a) The quantity of coal which has reached the Ballygunge
Railway Station every month, for the last 3 years.

(b) If this coal is stored in the Railway Yard. and the amount
of money realised by the Railway authorities on that
account ?

* Vide p. 1483, Councid of State Debates, Vol. III.
+ Vide pages 1417-70, Coumcil of State Debates, Vol III.
+ Starred Question No. 53.

(107 )



108 LEGISLATIVE ASSEMBLY. [1sT FEB. 1924.

(8) Is it a fact that the merchants and traders of the locality have
recently approached the Agent for his transfer?

(4) Will Government be pleased to state what stepd have been taken on
the representation made by the Bengal National Chamber of Commerce In
this matter?

(5) Will Government be pleased to state why the said Station Master
has not been transferred for so long a time?

Mr. A. A. L. Parsons: (1) The Station Master, Ballygunge, has been
there since June 1918. There is no rule requiring a Station Master to be
transferred after any given period.

(2) () and (b). The information is not available.

(3) The answer is in the negative.

(4) The matter was enquired into by the Agent, Eastern Bengal Railway,
and no evidence of friction between the Station Master and passengers and
traders was adduced. The Bengal National Chamber of Commerce was so
informed by the Agent.

(5) See (1) above. It has not been found necessary to transfer the
Station Master.

ExporT OoF BOVINE (CATTLE.

4. Raja Raghunandan Prasad Singh: Will the Government be pleased
to give the exact or fairly accurate number of bovine cattle, classified
according to their kinds, exported to foreign countries during the last two
vears from British India?

The Honourable Sir Charles Innes: No statistics are recorded of the
different kinds of cattle exported from India. The total number of bovine
cattle exported in the years 1921-22 and 1922-23, were 21,179 and 13,675
respectively.

REesurLts oF THE INCHCAPE COMMITTEE'S RECOMMENDATIONS.

*5. Mr, K. Rama Aiyangar: (a) Will the Government  be pleasec
to state what total reduction in expenditure has been effected for 1923-24
as per the recommendations of the Inchcape Committee over and above
the amounfs stated in their answer to question No. 15 (page 4063 of

1‘lfolunrl)e III, Part VII of the Legislative Assembly Debates) and under what
eads?

(b) Will the Government be pleased to state further what decision they
have arrived at in respect of the following heads of expenditure and what

further reduction in expenditure they expect to budget for in the years
1924-25 ard 1925-26:—

(1) In the peace establishment noted under heads 1 to 7 of the Army
Expenditure at page 4064 of Volume III, referred to above. '

(2) In“ the pay of ‘“Officers and clerks at Army Head-
quarters '’ as recommended by the Inchcape and Innes Committees and
noted in heads 8 and 9 at page 4065 of the above Volume.

* For answer to this question, see Answer below Question No. 12.
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(8) In ‘‘ army commands, district and brigades staff and transport,””
noted in heads Nos. 10 and 12 of the same volume, page 4065.

(4) Regarding ‘‘ transport charges ’’ referred to in head 13 of the same
volume, page 4067.

(5) Regarding the Railway noted in head 13 and when is it hkely to
be budgeted for?

(6) In respect of ‘‘ English Army Education second part '’ referred to
in head 26 of the same volume, page 4068.

(7) In respect of the heads ‘‘ Hospitals, etc.,”’ referred to in heads 27
and 28 of the same volume, page 4068.

(8) Under heads 32 to 35 of the same volume, page 4069, regarding
the several departments (Ordnance, Clothing, ete., Depots).

(9) Under ‘* Military Works ’* heads 71 and 72, page 4076 of Volume
III.

(10) Regarding the savings covered by heads 2 to 7, 10, 14 to 16, 19, 20-
of the ‘“Royal Indian Marine '’ shown in pages 4079 to 4082?

RETRENCEMENTS IN THE PosTs AND TELEGRAPHS DEPARTMENT,

*6. Mr. K. Rama Aiyangar: Will the Government be pleased to state
if the question. of staff —'‘ Officers, Clerks and Engineering establish-
ments '— of the Posts and Telegraphs Department, has been fully gone
into, and, if so, what reduction in expenditure under that head has been
made in the budget of 1923-24 over and above that referred to under heads
28 to 31 of page 4088 of Volume IIT of the Assembly Debates and what
further reduction in expenditure is proposed-to be effected in 1924-25?

Similarly, what reduction is expected to be effected in the following
heads for 1928 to 1924 and for 1924-25:—

(1) *“ Conveyance of mails ’’ referred to in heads 32 to 33, page 4089.
(2) ‘* Account and Audit '’ covered by head 34, page 4089.

(8) ‘' Travelling allowance '’ under head 35, page 4089.

(4) ** Stationery and Printing *’ under head 36, psge 4089.

(5) ** Supply and services '’ under head 39, page 4089.

(6) *“ House rent, etc., allowances ’’ under head 40, page 4089.

(7) ‘“ Maintenance of Telegraphs and Telephone lines > under head
42, page 4090.

(8) ‘* Miscellaneous source '’ under head 48, page 4090.
9 “ Contingel.lcy "’ under head 47, page 4090."

(10) “.Apparatus and plants *’ under head 50, page 4090.
(11) ““ Depot establishments ** under head 51, page 4090.

* For answer to this question, see Answer to Question No. 12.
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RETRENCEMENT IN THE INDO-EvuRoPEAN TELEGRAPH DEPARTMENT.

*7  Mr. K. Rama Aiyangar: Have all or any of the methods suggest
ed in conclusions 1 to 4 referred to on page 120 of the Inchcape Committee
.report, been adopted in respect of the Indo-European Telegraph Depart-
ment and if so, what reduction in expenditure and increases of income is
anticipated in 1924-25°?

RETRENCHMENT IN EXPENDITCRE UNDER IRRIGATION.

-

*8, Mr. K. Rama Aiyangar: Has the method suggested in the
‘Inchcape Committee Report for irrigation been adopted and with what
-financial results?

RETRENCHMENT IN EXPENDITURE UNDER GENERAL ADMINISTRATION.

*9. Mr. K. Rama Aiyangar: Have all or any of the methods referrec
to in conclusions 1 to 6 noted at page 144 under the head ** General Ad-
ministration ’’ of the Inchcape Committee’s report been adopted and wita
-what financial results in income and expenditure for the year 1823-24 avd
for 1924-25?

RETRENCHMENT IN PoLiTiCAL EXPENDITURE.

*10. Mr. K. Rama Aiyangar: Under the head °* Political Expend:
ture ’’ have all or any of the methods referred to in conclusions 1 to 5 on
page 161 of the Inchcape Committee’s report been adopted and with wkat
financial results in the income and expenditure for 1923-24 and for 1924-25°

RETRENCHMENT IN EXPENDITURE UNDER AUDIT.

*11. Mr. K. Rama Aiyangar: Under the head ** Audit "’ noted on page
165 of the Inchcape Committee’s report have all or any of the methsis
.been adopted and with what financial results for 1923-24 and for 1924-25:

RETRENCEMENT IN EXPENDITURE UNDER JAILS, POLICE, ETC.

12. Mr. K. Rama Aiyangar: Under the head ‘‘ Jails '’ on page 168,
‘“ Police ’’ on page 173, ‘‘ Ports and Pilotage '’ on page 175, ** Ecclesias-
tical expenditure ~’ on page 175, ‘‘ Scientific department '’ on page 190,
‘*Education’’ on page 250 and ‘‘Public Health and Medical service’’ on
page 208 and ‘‘ Miscellaneous department '’ on page 217, have the methods
suggested in the Inchcape Committee’s report been adopted and with what
financial results for 1923-24 and for 1924-25°

The Honourable Sir Basil Blackett: The Honoursble Member is
referred to the revised statement laid on the table this moming in reply
to the questiont by Diwan Bahadur M. Ramachandra Rao. which gives such
information as is available at present. As regards the financial results in
‘income and expenditure for the year 1924-25 involved by the adoption of the
methods recommended in the Indian Retrenchment Committee’s report, I

would ask the Homoursble Member to await the Budget Statement and
discussions.

* For answers to these questions, sce the Answer below Question No. 12.
+ Btarred Question No. 53.
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House RENT ALLOWANCES FOR TELEGRAPH STAFF.

13. Mr. K. Rama Aiyangar: Will the Government be pleased to
state what decision they have come to, in regard to the scale of house rent
allowances to be given to the Telegraph service men, after the recommen-
dation of the Inchcape Committee referred to in page 99 of their report and
whether it is proposed to give effect to the recommendations of the
Telegraph Committee of 1921 to place Indians and non-Indiaus entertained
prior tp March 1913 on a footing of equality in the matter of house rent
allowance? If not, why not?

The Honourable Mr. A. O. Chatterjee: No final decision has yet been
arrived at by Government on the recommendaticns of the Inchcape Com-
- mitfee regarding the scale of house rent allowances to the telegraph staff.
The question ig still under examination. The recommendations of the Tele-
graph Committee of 1921 to place Indians and non-Indians entertained
prior to March 1913 on a footing of equality in the matter of house rent
allowance could not be accepted by Government in view of the additional
expenditure involved. Government regret that for the same reason they are
unable to reconsider the question at the present time.

INcoME FrROM THIRD CrASs RAILWAY PASSENGERS.

i14. Raja Raghunandan Prasad Singh: Will the Government be
pleased to state the income arising from third class travelling on each of
the Railways under its control, direct or indirect, during any week of
the last Dussehra and X'mas seasons as also during the week next preceding
and that next following each of the said seasons? -

The Honourable Bir Oharles Innes: The information asked for by the
Honourable Member is not readily available on Railways and cannot be
abtained without an expenditure of time and labour which the value of the
results would not warrant.

STERLING SECURITIES HELD ON ACCOUNT OF THE GOLD STANDARD
RESERVE.

15. Sir Purshotamdas Thakurdas: Will Goveriment be pleased to
lay the following information on the table:

(a) Amount and description of the various Sterling Securities held
on acoount of the Gold Standard Reserve on 81st March, 1915,

and each subsequent year,

(b) When and at what rates were each of such securities realised, if
any, .

() What was the loss on realisation of each of such security as com-
pared to its original purchase costs?

The Honourable Sir Basil Blackett: (¢) The information is available
from the Finance and Revenue Accounts for the years concerned and also
from the statements showing the position of the Gold Standard Reserve
published in the Guzette of India from time to time.
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(b) and (¢). A statement giving the information required is placed on the
table. It does mot include British Treasury Bills which are purchased,
renewed and realised at current rates.

Statement showing'sterling securities other than British Treasury Bills keld in the
Gold Standard Reserve.

: NOMINAL VALUE OF
) o ) Ga.fnL (+)
P . i or Loss
Description of Securities. : Bnhnce Secunhes ; Securities | Balance (—i on
i since on 31st | realisation.
Ma.rch 1915 purchaaed. realised. [March 1923.
i —
£ | =2 £ £ £
Exchaquer Bonds . . | 5,545,500 ' 5545500 | ..
% Exchequer Bonds . | 12,018,700 - 9,763,700 2,260,000 —41,484
54 % Nsew bkonth Wales Bonds 129,000 129,000 +1,168
and Stoc
53 % Union of South Africa 2,050,000 1,350,000 700,000 + 21,689
Bills.
5% Ex-hequer Bonds . . 13,893,500 18,893,500 —20,085
5% National War Bonds . 25,686,000 20,780,000 | 4,906,000 + 61,352
5% National War Loan Stock . 4,329,782 8 762,181 567,601 'l 225 539
4% Natioml War Lowm 3,574,000 3,574,000 S ’
4% Sonthem Mgem Bondn 850,600 850,000{ ... +1,116
4% Queensland Stool . 55,000 55,000 —1,208
4% Queensland Bonds . 155,000 155,000 —32,931
3’}%0 (:lana.dn Government 161,000 161,000 . —38,437
)0
31% New Zealand Debentures 45,000 | 45,000 —170
31% New South Wales Stoock . +113,000 113,000 +558
8}% Corpomt!on of London 45,000 | - 45,000 . —451
3% Loenl Lm.ns Stock . . 200,000 200,000 —92,863.
3% Exchequer Bonds . 6,885,600 2,998,000 9,883,600 + 137,587
3% Transvaal Government 1,092,023 (1,092,028 —287,086
Guaranteed Stock (1923—58). i -
22% Exchequer Bonds . . 16,000 . [ 16,000 —I10
2% Irieh Land Guarsnteed 438,720 | 438,720
1}
%% British Government: Cou- 3,266,893 | 1,000,000 | 4,266,392 - +109,057
solidated Stock. !
New South Wales Tresmury | 750,000 | 500,000 | 1,250,000
1
Total .1 18,572,785 | 71,719,482 | 76,429,896 8,862,821 —290,087

RepuctioNn 1IN MR. GanxpHI's WEIGHT.

16. Mr. C. Duraiswami Aiyangar: (a) Is it a fact that Mahatma
Gandhijee, now a political prisoner in Yerrowda jail, has lost weight to the
extent of. nearly -fifteen pounds?

(b) Will the Government be pleased to state the reason for the loss ct
weight, if true?

(c) Will the Government be pleased to cause a weekly publication to be
made regarding the state of health of Mahatma]l? ~

. The Honourable Sir Malcolm Hnﬂey Ag the Honourable Member is -
doubtless now aware, the condition has been diagnosed and a successful.
operation performed; and frequent bulletins have been issued.

%
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PARTICIPATION OF GGOVERNMENT PENSIONERS IN THE KHILAFAT AND SWARAJYA
MOVEMENTS.

17. Haji 8. A. K. Jeelani: (a) Is it a fact that owing to the Khilafa!
and Swarajva movement action has been taken against Government

Pensioners?

(b) If so, will the Government be pleased to lay on the table a state-
ment showing the number of pensioners to whom warnings were given, the
number who were deprived of their pensions and the number to whom it was
restored after submitting an apology?

The Honourable Sir Malcolm Hailey: The Government of India are not
in possession of information as to the action taken by Provincial Govern-
ments which is not primarily their concern. Information is being collected
in respect of pensioners formerly employed in services directly under the
control of the Government of India, and the Honourable Member will be

informed of the result in due course.

ALLIANCE BANK FAILURE.

18. Haji 8. A. K. Jeelani: Will the Government be pleased to state
whether any action has been taken on the Resolution moved by Sir P. 8.
Sivaswami Iyer and passed by the Assembly in its last July Session on the
Alliance Bank Episode?

The Honourable Sir Basil Blackett: The Honourable Member is referred
to the statement made in this House by the Honourable Home Member on
the 19th July 1923. The Resolution was communicated to the Secretary
of State. No further action has been taken.

MANAGEMENT OF INDIAN DEBT IN ENGLAND.

19. Haji 8. A. K. Jeelani: (a) Will the Government be pleased to
state whether it is a fact that the management of Indian debt in Ergland.
has been entrusted to the English Branch of the Imperial Bank of India?

(b) If so, will the Government be pleased to state the terms on which
the Imperial Bank have undertaken the job and the relative saving or loss to
the Government of India by the introduction of this change?

The Honourable Sir Basil Blackett: (a) The management of the Govern-
ment of India rupee securities in London has been entrusted to the London
Office of the Imperial Bank of India with effect from 28th January 1924.

(b) The terms are a charge of £300 per crore of rupee subject
to a minimum of £5,000 per annum, with the proviso that in
the event of the debt on which the charge is assessed falling in any year
below 8 crores of rupees, the minimum charge shall be reduced to £4,000
per annum. The charges hitherto made by the Bank of England for the
management of this work were £400 per crore of rupees subject to a mini-
mum of £8,000 per annum.

GRIEVANCES OF THE NON-GAZETTED JUDICIAL OFFICERS OF THE MADRAS
' Hica CourT.

20. Haji S. A. K. Jeelani: (a) Will the Government be pleased to
state whether ‘it has réceived any representation from the Chief Justice of
the Madras High Court on the grievances of the non-Gazetted. Judicial
Officers particularly with regard to the grant of acting- allowance?

G 2
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(b) If so, will the Goverument be pleased to state its decision on that
question ?

The Honourable Sir Malcolm Hailey: (a) Yes.
(b) The matter is under the consideration of Governmeri.

ProviDENT FUND AND COMMUTATION OF PENSIONS.

21. Haji S. A. K. Jeelani: (a) Is it a fact that matters relating to
Provident Fund and commutation of pensions to non-Gazetted Officers are
under the consideration of the Government?

(b) If so, will the Government be pleased to state within what period of
time (approximately) -do they hope to arrive at a final decision?

The Honourable Sir Basil Blackett: (a) No matters relating to Pro-
vident Funds applicable to non-gazetted officers are at present under con-
sideration of the Government. The Government of India are, however,
in correspondence with Local Governments regarding the commutation of
pensions of Government servants generally.

(b) It is not possible to state when a final decision will be arrived at.

DouBLING OF RAILWAY LINE FROM MADRAS TO PALLAVARAM.

22. Haji S. A. K. Jeelani: (a) Is it a fact that the South Indian Rail-

way Company has in view a double line project for quickeding suburban
tratfic from Madras to Pallavaram? '

(b) If so, will the Government be pleased to state for how long has this
project been in contemplation and within what period of time does the
Company hope to complete the execution of the scheme?

The Honourable Sir Charles Innes: (a) Yes.

(b) The project has been under consideration on various occasions during

- nearly 17 years but owing to stringency of funds and other causes the work
has had fo be deferred. KEstimates for the scheme have been prepared

recently but the Railway Administration are now considering the advis-

ability of electrifying their suburban services in conjunction with the

doublipg of the line as far as Tambaram and as this proposal is likely to

give a much better service than doubling alone,. the final decision on the

matter is for the moment being delayed. It is hoped, however, that there

willt.be no great delay in carrying out the required improvement of this
section.

AMENDMENT OF SECTION 19 oF THE LAND ACQUISITION ACT.

23. Haji S. A. K, Jeelani: (a) Has the attention of th
been drawn to the Special Bench ruling of the Madras High Ci)ucl*': v::;?r::;
in *‘ New India’" of Madras of 20th November, 1928, in disposing ’of a Civil
Revision Petition against the acquisition of land for the Vizagapatam
Harbour and the Observation of Mr. Justice Ramasan to the desirability of
amending Section 19 of the Land Acquisition Act? ve

(b) If so, will the Government be pleased to state whether to aff
tection %o the party concerned from the arbitrary orders of Land .:ct;)lll.lfisigir;:
glﬁiczrz,?the Government is prepared to undertake an early amendment »f
e Ac :

Mr. J. A. Richey: (a) Yes.
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(b) Government will consider the matter when the full report on this
case is available.

INDIA'S SHARE OF -THE (GERMAN INDEMNITY.

24. Mr. N. M. Dumasia: 1. Will Government be pleased to state
what sum was apportioned to India for the great part she played during the
war with Germany and her allies out of the amount fixed for indemnity
from Germany?

2. Has any amount been received from the Imperial Government
towards the payment of India’s fixed share of the indemnity? If the reply
is in the negative, will the Government be pleased to state if any repre-
sentation has been made to the Imperial Government demanding the
payment of the money?

The Honourable Sir Basil Blackett: The Inter-Allied Agreement con-
cluded at Spa in July 1920, provided that the British Empire, which
includes India, should receive 22 per cent. of the amount received from
Germany for reparations. In May 1921, the total liability of Germany
was fixed by the Reparation Commission at £6,600 million and this figure
was accepted by Germany. At the same time a schedule of payments was
drawn up and accepted by Germany, under which payment was to be
spread over a period of years and made dependent in part on the progress
of Germany’s export trade. The result of this arrangement was to reduce
the present value of the nominal total of £6,600 million to about half that
total. At the Imperial Conference held in London on July 13th, 1921, the
British Empire’s share in the payments by Germany on account of her
liability was distributed among the various portions of the Empire, India
being allotted 1°20 per cent. thereof. )

As a result of the breakdown of Germany’s finances and subsequent poli-
tical developments it is not possible to say what amount Germany will be
able to pay and therefore what sum will ultimately be received by India.

India’s claim will not be overlooked when the question of distributing any
amounts received from Germany on account of reparations again comes up.

ABOLITION OF POLITICAL AGENCIES.
25. Mr. N. M. Dumasia: 1. Will Government be pleased to state
what political agencies were abolished in the time of Lord Minto?

. . 2. Were any reductions of political agencies subsequently made on the
initiative of the Government on the grounds of economy?

8. Will Government be pleased to state what saving has been made by
the abolition of political agencies in the past?

4. What is the total cost of residencies and political agencies in Indian
States and how does it compare with the pre-war level ?

Mr. E. B. Howell: 1. No Political Agency was abolished during the
Viceroyalty of Lord Minto.

2. Yes.

8. The savings amount to about Rs. 75,880 a year.

4. The total cost of Residencies and Political Agencies in the Indian
Sta;es is Rs. 85,24,392 in 1923-24 as compared with Rs. 25,71,366 in
1912-13.
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ALLEGED ILL-TREATMENT OF STAFF BY Mg. KERR, DisTRICT LOCOMOTIVE
SupERINTENDENT, E. B. RaiLway.

26. Mr. K. O. Neogy: (a) Will Government be pleased to state
whether, in considering the question of promoting an officer from sub-
crdinate to superior rank, Government take int.o'consxderatnon, inter a!ta,
his capacity for dealing with subordinates and his fitness for establishing
proper relations between officers and subordinates? (b) If the answer be
in the affirmative, will Government be pleased to state if they are aware
of any complaints preferred against Mr. Carr, District Loco Superinten-
dent, E. B. Railway, by the staff for ill-treatment? If the reply be in
the affirmative, will Government be pleased to state what action, if any,
was taken?

The Honourable Sir Charles Innes: (a) The answer is in the affirmative.

(b) There is Mr. Carr, District Locomotive Superintendent, on the
Fastern Bengal Railway. Perhaps Mr. Kerr is meant. If so, the reply
is in the negative.

GRIEVANCES oF InNpIAN Grarps axp Drivers, E. B. RarLway.

27. Mr. K. C. Neogy: Are Government aware of complaints regard-
ing non-attention of E. B. Railway authorities to the grievances of Indian
Guards and Drivers of E. B. Railway regarding arrangements for Run-
ring room? If the reply be in the affirmative, will Government be
pleesed to state what action has been taken to redress their grievances?

Mr. A. A. L. Parsons: Government have no information, but will make
inquiries. '

House RENT ALLOWANCES FOR MENIAL STAFF OoF STATE RaiLways.

28. Mr. K. C. Neogy: Are Government aware that State Railway
employees drawing a pay of less than Rs. 15 per month are not given any
allowance in lieu of quarters? If the reply be in the affirmative, will
Government be pleased to state the reason for not granting such privilege
to this class of employees, and to state if any proposal is tinder considera-
iion for extending the said privilege to this class of employees?

‘The Honourable Sir Charles Innes: Under the revised rules, State
Railway employees drawing Rs. 20 per mensem or less are not given any
allowance in lieu of quarters.. ' :

The concession of free quarters'is extended only to such of the staff
as are liable to be called upon to attend to railway business at ahy time
of the day or night, and such of the staff, drawing Rs. 20 or less, who come
under this category, are, as far as possible, provided with quarters.

Government have not under consideration any proposal to extend the
privilege of an allowance in lieu of free quarters to employees drawing
Rs. 20 per mensem or less, but in view of the increased annual provision for
cnpital expenditure on railways, the question of spending further addi-
tional sums on the provision of quarters for all subordinate and menial
staff, including those drawing Rs. 20 per mensem or less, is receiving
careful consideration. '

LEAVE OF MENIAL STAFF oF StaTE RAILWAYS. =
29. Mr. K. 0. Weogy: Will Government be pleased to state why all

the menial staffs in the permanent establishment of the Stat
are not entitled to leave with pay?  Bete Rallway
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Mr. A. A. L. Parsons: Menials in the permanent establishment of
State-worked Railways are granted leave on the same terms as inferior
servants in civil employ under the Central Government. The general rule
is that the absentee allowance of the substantive incumbent must not ex-
ceed what remains from his pay after provision is made for the efficient
discharge of his duties.

ALLEGED AsSAULTS oN INDIANS BY MR. Payexg, Loco-FoREMAN,
LaLMonirEAT, E. B. RAlLWAY.

30. Mr. K. O. Neogy: Are Government aware that Mr. Payene,
Loco-foreman, Lalmonirhat, of the E. B. Railway, assaulted a student of
the Lalmonirhat H. E. School, for which he was summoned under
section 323, I. P. C., and submitted a written apology, and that again
on 24th August 1928, he assaulted Babu R. K. Sarkar, a fireman? If the
answer be in the affirmative, will Government be pleased to state what
departmental action has been taken against the said officer?

Mr. A. A. L. Parsons: Government have no information, but will make
inquiries.

REINSTATEMENT OF EMPLOYEES DISMISSED BY THE E. B. RaiLway.

31. Mr. K. O. Neogy: Are Government aware that the E. B. Railway
authorities have recently discharged men from service when convicted in
the lower Court, but refused to reinstate them when acquitted in the
“appellate Court? If the answer be in the affirmative, will Government be
pleased to state if they allowed any men under similar circumstances tc
resume duty? If so, will Government be pleased to state why they re-
fused to reinstate the men referred to in the first part of the question?

Mr. A. A, L. Pamons: Government have no information. If the
Honourable Member will specify the :cases he is referring to, Government
will make inquiries. . ’

APPEALS AGAINST DECISIONS OF THE CHIEF MEDICAL OFFICER,
i E. B. RaiLway.

'32. Mr. K. O. Meogy: Are Government aware that the E. B. Railway
authorities refuse to entertain appeals from employees to move the Medical
Board against the decision of the E. B. Railway Chief Medical Officer?
H the answer be in the affirmative, will the Government be pleased to state
the reason for such refusal? .

The Honourable Sir Charles Innes: Government have no information.
But the Eastern Bengal Railway has its own Medical Department and the
Chief Medical Officer is the head of that Department of the Railway. No
appeal therefore lies to any outside Medical authority.

TERMS OF EMPLOYMENT OF THE SUBORDINATE AND SUPERIOR ESTABLISH-
MENTS of THE E. B. RarLway.

33. Mr, K. 0.-Neogy: Are Government aware that the E. B. Railway
authorities enter into agreements with their employees in the subordinate
establishment that ,the services of the employees msay be terminated at
any time without assigning any reason whatever? If the answer be in the
affirmative, will Government be pleased to state if they enter into similar
agreements with men in the superior establishment of the Railway? And

if not, will Government be pleased to state why such distinction is made
between superior and subordinate employees of the Railway?
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The Honourable Sir Charles Innes: Railways are commercial under-
takings and, as traffic rises or falls, so must the number of certain classes
of employés be readily susceptible of increase or reduction.

The existing arrangements on the Eastern Bengal Railway are not
peculiar to that line, but follow those generally in force on railways and
similar commercial concerns. That is, the bulk of the staff, whether main-
tcnance, running, workshop, or office staff, are employed subject to a
month’s notice on either side. The superior staff on the other hand, which
forms a small proportion, comprises professional men who are required for
purposes of supervision. Such men are only obtainable on agreements,
which, ordinarily, provide for a 8 or 6 months’ notice of termination on
either side. In the circumstances, the Government are unable to admit
that anyv *‘ invidious distinction '’ is made.

RETRENCHMENT OF INDIANS, ANGLO-INDIANS AND EUROPEANS ON THE
E. B. RaiLway.

34. Mr. K. C. Neogy: Will Government be pleased to state how many
Indians, Anglo-Indians and Europeans, both in the superior and subordi-
nate service of the E. B. Railway, have been discharged on account of
retrenchment?

The Honourable Sir Charles Innes: All available information on this
subject will be embodied in the memorandum which will be supplied to
Members in connection with the discussion of the Budget.

RETRENCHMENTS ON THE E. B. RamLway.
35. Mr. K. C. Neogy: Will Government be pleased to state:

(a) If any outsiders have been recruited in the E. B. Railway servics,
including the Audit Department, after the termination of
the services of several men owing to retrenchment? If the
answer be in the affirmative, will Government be. pleased to
state how many Indians, Anglo-Indians and Europeans have
been recruited in such post, and how many discharged hands
have been taken back? .

(b) Tt it is a fact that several men have been discharged from the
Calcutta Goods shed as a measure of retrenchment, and after
few months men from outside have been taken on in prefer-
ence to the men discharged?

Mr. A. A. L. Parsons: Government have no information but will make
inquiries. '

APPOINTMENT OF STATION MASTERS AS TRAVELLING TICKET INSPECTORS ON
THE E. B. RamLway.

36. Mr. K. C. Neogy: Are Government aware that the E. B. Railway
Authorities have reduced several Station Masters to the rank of Assistant
Station Masters owing to retrenchment, but about 10 Travelling Ticket
e Inspectors have been recruited from outsiders who have no knowledge or
experience in the Railway? If the answer be in the affirmative, will
Government be pleased to state if they are prepared to appoint the aforesaid
Station Masters to the post of Travelling Ticket Inspectors, instead of
reverting them to the grade of Assistant Station Masters?

The Honourable Sir Charles Innes: This is a purely domestic matter
with which the Agent is competent to deal, and the Government of India
are not therefore prepared to interfere.
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Foop INsSPECTORS AND TRANsPORTATION OFFICERS OoN THE E. B. RaiLway.
£l

37. Mr. K. C. Neogy: Will Government be pleased to state the
utility of appointing Food Inspectors and Transportation Inspectors in the
E. B. Railway in these days of retrenchment, in addition to Traffic
}ntstpegtors, the duties of the former being heretofore performed by the-
atter?

The Honourable Sir Charles Innes: These appointments are made in
the interests of the travelling public, with a view to ensuring a better
class of food and improving transport arrangements, respectively.

CATERING DEPARTMENT, E. B. Ramway.

38. Mr. K. 0. Neogy: Will Government be pleased to state the-
reason for establishing a catering department in the E. B. Railway with a.
Gazetted Officer in charge as Catering Superintendent?

The Honourable Sir Charles Innes: The catering on the Eastern Bengal
Railway is not done by the Railway itself. Food and refreshments are
provided by contractors and vendors under the supervision of a Catering
Superintendent, whose appointment has been considered necessary in order
{o maintain a proper standard of catering for the public.

GRANT OF RETIRING GRATUITY TO GAZETTED OFFICERS OF THE
E. B. RaiLway.

39. Mr. K. O. Neogy: Will Government be pleased to state the
reason for granting a retiring gratuity to the Gaszetted officers of the Rail-
way, in addition to the bonus of the Provident Fund, when their services
are permanent?

Mr. A. A. L. Parsons: Provident Funds which in the case of the
officers referred to replace pensions are intended partly to be an insurance
against death or premature retirement, partly to make provision for the
employé on retirement after a normal period of service. After prolonged
discussion it was finally decided that the best way of securing the ends iu
view was to combine gratuities with Provident Fund benefits. The special
cbject of gratuities is to secure long service. .

RepucTion oF Pay oF InpiaN EmpLOYEES OF THE E. B. RaiLway.

40. Mr. K. O. Neogy: Is it a fact that the pay of some of the Indian
employees of the E. B. Railway, earned by seniority in service according
to the sanctioned scale, has been reduced, and a portion thereof converted
in some cases to personal allowance?

The Honourable Sir Oharles Innes: Government have no information
on the subject and are not aware of any cases such as those referred iv.

PAYMENT TO BoMBAY GOVERNMENT FOR WORK DONE IN CONNECTION WITH
INCOME-TAX.

41. Mr., Harchandrai Vishindas: Will Government be pleased to state:

(a) what amount was paid to the Bombay Government last year
for doing income-tax work on behalf of the Central Govern-
ment ? '

(b) What amount will be paid this year for the same?
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The Honourable Sir Basil Blackett: No payment was made to the
Bombay Government last year for the income-tax work done by their staff
-on behalf of the Central Government, but payments aggregating Rs. 6,15,807,

viz., Rs. 2,83,942 for the year 1921-22 and Rs. 38,381,865 for the year
1922{23, have been made during the year.

INcoME-TAX OFFICERS.

42. Mr. Harchandrai Vishindas: Will Government be pleased to state
what posts of Income-tax Officers, Assistant Commissioners, Inspectors anc

Examiners have been filled up to this time out of the number sanctioned
ir March last, and how many remain yet unfilled?

The Honourable Sir Basil Blackett: A statement giving the information
i1s placed on the table.

Designation. }2;: :tfi o No. filled. : No. vacant.
I
Asgistant Commis-ioner of Income-lax 5 3 2
Income-tax Officers and As istant Income-tas ) 37 36- : 1
Officers (including 1 Persunn.l Ausmﬁaut) ;
Inspectors . . 87 37 !
Examiners . 48 47 i 1

i

EMPLOYMENT OF REVENUE DEPARTMENT MEN TO DO INCOME-TAX WORK IN
BoMBAY AND SIND.
43. Mr. Harchandrai Vishindas: Ts it a fact that provmcml ‘Revenue

Department hands are still doing income-tax work in certain parts of the
Fombay Presidency including Sindh? If so, why? '

The Honourable Sir Basil Blackett: The reply to this question”is in the
affirmative. Thé& income-tax work is ‘still being done in some parts of the
Bombay Presidency by the staff of the Local Government. The schem«
for the introduction of a special income-tax staff is being gradually intro-
dueed in the Presidency as mren are trained' to fill the sanctioned posts.

- ALLOWANCES OF INCOME-TAX OFFICERS AT KARACHI.

44. Mr, Harchandrai Vishindas: (a) Will Government be pleased to
state how much local allowance is paid to Inspectors and Exammers of
the Income-tax Department in Karachi?

(b) Are Government aware ‘that the house rent allowance of Rs. 50 per
mensem is paid to officers of the same standing stationed in Karachi?

The Honourable Sir Basil Blackett: (a) The Inspectors of Income-tax
and Examiners at Karachi, who are non-gazetted officers, draw pay
Hks. 150 to 325 and 175 to 325 with a local allowance of Rs. 30 a month.

(b) Tkhe Government are not aware to what officers of the same standing
in other departments the Honourable Member refers.

at

 AppraISERS, KaracHr CusToMs House.

*45 Mr. Harchandrai Vishindas: {(¢) Will Government be pleased to
state if it is a fact that the Eastern Express Company Ltd , by their mana-
ger Sir Montagu Webb wrote to the Chief Collector of Customs to increase

For answer tn this questxon, see. answer below Questlon No 47
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the number of appraisers in the Karachi Customs House, and that the said
Company was informed that the number would be increased when the
scheme was sanctioned?

(b) Is it a fact that the number of appraisers after the scheme is the
same as before the war?

SHORTAGE OF APPRAISERS AT KARACHI.

*46. Mr., Harchandrai Vishindas: Will Government be pleased to state
if it is a fact that owing to the shortage of appraisers, no appraiser is
posted at the Napier Mole Boat west wharf to the great inconvenience of
Indian merchants who have repeatedly petitioned the Customs authorities
{0 post & full-time appraiser there; and that by such shortage work is
considerably hampered ? :

ALLOWANCES OF APPRAISERS, EXAMINERS, ETC., IN KARACHI.

47. Mr. Harchandrai Vishindas: (a) Wil Government be pleased to
state why no rent allowance or local allowance is given to appraisers,
oxaminers, wharfingers, gate-keepers and tally clerks in Karachi?

(b) Is any local allowance or house rent allowance given to men-of similar
standing employed in other departments in Karachi?

The Honourable Sir Basil Blackett: Inquiries are being made and a
further reply will be given to the Honourable Member when the informa-
tion is available.

INsanITARY CoNDITION OF THE B. N. W. RAiLwAY COMPARTMENTS.

48. Mr. Devaki Prasad Sinha: (a) Are Government aware of the
ansanitary condition of the B. N. W. Railway compartments?

(b) Is it a fact that the cushions placed on the berths .of 1st and 2nd
class compartments are torn and tattered and very seldom .cleaned?

(c) Has the attention of Government been -drawn to the report of the
committee appointed by the Government of Bibar and Orissa to mqure
anto the working of the B. N. W. Railway?

(d) 1f so, what steps have been taken by the Government on the.said
report ?

Mr. A. A. L. Parsons: (a) and (b). Complaints of this kind are essen-
tially matters which should be brought to the notice of the Agent
through the Local Advisory Council.

(c) and (d). The Honourable Memher is referred to items (b) and
‘(c) of the reply given on the 6th March 1923 in this Assembly to questiont
No. 472 asked by Khan Bahadur Saiyid Muhammad Ismail.

FERRY SERVICE BETWEEN MONGHYR AND MONGHYR GHAT.

49. Mr. Devaki Prasad Sinha: (a) Are Government aware that
there is considerable dissatisfaction in the mind of the public at the

ypresent arrangement of ferry service between Monghyr and Monghyr
Ghat statlon E I R. (Bihar and Orissa)?

~* For answer to -thlanuesh‘oh; see answer below Questxon No. 47.
t+ Vide L. A. Debates, Vol. III, pages 3021-3022.
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(b) Are Government aware that several questions were put in the last
Bihar and Orissa Legislative Council, in answer to which the Local

Government admitted that there was public feeling against the present
arrangement ?

(c) Do Government propose to make an inquiry in the matter?

(@) Are Government aware that the rate of fare charged for traffic by
the aforesaid ferry service agency is higher than that of all the other
ferry services of the Ganges in Bihar and Orissa.

(e) Is it a fact that the steamer used there is very small and consider--
able Inconvenience is caused to the passengers for that reason ?

(f) Is it a fact that the B. N. W. Railway Company expressed their
willingness to ply ferry for traffic at that very ghat at reduced fare? It
so, will Government be pleased to state the reasons for refusing their offer?

(9) Will the Government be pleased to lay on the table the terms of
contract between the E. I. Railway Company and the present contractor
for the said ferry service ?

(k) Will the Government be pleased to state whether there is any ferry
service on the same terms anywhere in Bihar and Orissa?

Mr. A. A. L. Parsons: (a) Government have received complaints
regarding the working of the ferry but these were chiefly with reference
to the Ghat arrangements made by the railway administration and Govern-

ment understand that action has been taken to remedy matters in this
respect.

(b) Yes.

(c) The matter will be referred to the Agent, East Indian Railway.
(d) No.

(e) Inquiry will be made.

(f) The Bengal and North Western Railway applied to the Railway
Bcard for permission to establish a ferry service but the Board after
consulting the Local Government decided not to interfere with the exist-
ing arrangements. The question of reduced fares did not arise.

(9) No.
(k) Government are not aware of any.

ENLISTMENT OF BRAHMINS IN THE ARMY.

50. Sardar V. N. Mutalik: (1) Will Government be pleased to state
whether Brahmins from any Province are admitted in the Army, and it
Brahmins from any Province are excluded from admission?

(2) Will Government be pleased to state:

-(a) whether any company of the “Deccan Brahmins was formed
during the War?

(b) if so, what was the total strength of the Company?

(c) if the answer to (a) is in the affirmative, is the Company still in
existence, and !f not, the reasons why it was disbanded ?

(d) whether there is any intention to form Companies of the Deccan
Brahmins?
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Mr. E. Burdon: (1) Provided they have the necessary qualifications
laid down for the Indian Army, Brahmins from any Province are enlisted
in units for which their class is authorised.

(2) (a) and (b). No Company composed of ‘‘ Deccan ’~ Brahmins was
formed during the war, but a 3 Company (114 all ranks) of Mahratta
Brahmins was formed.

(c) This 4 Company was disbanded on the cessation of hostilities,
consequent on the reduction in the strength of the Indian Army.

(d) There is no intention at present of forming Companies composed
of ‘“ Deccan '’ Brahmins.

GOVERNOR GENERAL’S ASSENT TO BILLS.

Mr President: I have to acquaint the Assembly that His Excellemcy
the Governor General has been pleased to give his assent to the following
Bills passed by both Chambers of the Indian Legislature :

The Mahendra Partab Singh Estates Act, 1923.

. The Moorshedabad (Amendment) Act, 1923.

. The Code of Civil Procedure (Amendment) Act, 1923.
The Indian Income-tax (Further Amendment) Act, 1923.
. The Indigo Cess (Repealing) Act, 1923.

. The Code of Civi] Procedure (Amendment) Act, 1923.
The Special Marriage (Amendment) Act, 1923.

. The Indian Territorial and Auxiliary Forces (Amendment) Act,
1923.

9. The Indian Lunacy (Amendment) Act, 1923.
10. The Indian Army (Amendment) Act, 1923.
11. The Cutchi Memqns (Amendment) Act, 1923.

12. The Code of Criminal Procedure (Further Amendment) Act,
1923. ’

13. The Indian Paper Currency (Amendment) Act, 1923.

14. The Code of Criminal Procedure (Second Amendment) Act
1923.

15. The Land Acquisition (Amendment) Act, 1923.

16. The Indian Ports (Amendment) Act, 1923.

17. The Indian Electricity (Amendment) Act, 1923.

18. The Charitable and Religious Trusts (Amendment) Act, 1923.
19. The Mussalman Wakf Act, 1923.

20. The Indian Stamp (Amendment) Act, 1923.

(e IR = N

THE INDIAN PENAL CODE (AMENDMENT) BILL.

Thb Honourable Sir Malcolm Hailey (Home Member): I beg to move

for leave to htroduce a Bill further to amend the Indian Penal Code for
certain purposes.

This short Bill needs few remarks from me by way of introduction, but
I may take the opportunity of reminding those of my Honourable friends
tere who were not with us last Session of the nature of certain lsgislation
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that we then undertook. We had engaged to implement certain Resolu-

tions, to which we were signatories, passed by the International Conven-
tion for the suppression of the traffic in women and children, signed in
Geneva in March 1922. Our discussions finally crystallised in our Act
No. XX of 1923. Briefly, what we did there was to make an addition to
section 366 of the Indian Penal Code (which deals with ludnappmg and
sbducting), in order to widen the scope of that section. But that-is not
the point with which we are now immediately concerned. We went on
to add a new section after 366, the purport of which was to provida
penalties against the procuration of minor girls, even for a single occasion,
or the importation of girls from foreign countries. Now, there was no
question between us at the time regarding the substance of this new sec-
tion; there was, however, a difference of opinion, and a great deal of dis-
cussion regarding the age which should be taken for the definition of
minority under that section. That cleavage of opinion was not merely
between Government and the other side of the House, but extended to a
division between our friends opposite also. Those of us who had some
hesitation in accepting the proposal to take 18 as the age establishing
minority under that section were actuated by two considerations. In the
first place, we were constituting a new offence, and we apprehended
the results of the wide extension which would be given to that offence if we:
took the age at 18 years. But also we thought it inconsistent that we
should adopt the age of 18 for our new offence, while we retained the age ot
16 for certain old-standing offences of a somewhat similar character in the
Indian Penal Code, offences which in themselves were indeed of a some

what more serious nature: I refer of course to section 361, that is, kidnap-
ping from lawful guardianship, and sections 372 and 373, which provide
against selling and buying a minor for purposes of prostitution. We, there-
fure, obtained the assent of the Assembly to the introduction of a com-
mencement clause, which would enable us to postpone the bringing of thi:
rew Act into operation until we had consulted Local Governments and the
public regarding the advisability of having one uniform age for all these
offences. Those opinions have now been received. Neither the Local Gov-

ernments nor the public bodies, who have given us their opinions, are alto-
gether unanimous on the question. Nevertheless, we think that we have
a sufficient body of convinced public opinion to warrant our now proposing
to apply one uniform age to all four offences, the age of 18 years. ‘I have
no doubt that there will be residents of some areas who still think that it
is not advisable to take the age up to 18 years for all four sections, at all
events in regard to those areas. Still it is a sound principle of social legis-
lation that the Legislature should always be somewhat in advance of current
opinion, while of course avoiding going so far in advance of that opinion
that the law in itself would become inoperative. At all events that is our:
proposal. As I have explained, we have hitherto delayed the notification:
of Act XX of 1923, in order that we may consider the co-ordinate offences
as a whole. If the Legislature now agrees 'to the Bill which we place before
it and which deals of course with the three old- standing offences, we shall
take immediafe steps to notify the Act of 1928 in common with the provi-

sions of the Bill. T beg leave to introduce the Bill.

Mr. President: The question is:

“ That leave be gwen to introduce a Bill further to amend the Indian Penal Code .
for certain purposes.

The motion was adopted.
'I.'he ‘Honourable Sir Malcolm Hailey: Sir, I mtroduce the Bill.



THE INDIAN COINAGE (AMENDMENT) BILL.

The Honourable Sir Basil Blackett (Finance Member): Sir, I ask for
leave to introduce a Bill further to amend the Indian Coinage Aect, 1906,.
tor certain purposes.

Honourable Members will find in the Statement of Objects and Reasons
a short explanation of the reason for this Bill. Under the English Coinage
Act, the Act of 1870, power is given to withdraw from circulation token
coinage and to declare it to have ceased to be a legal tender. There is no-
corresponding provision in the Indian Coinage Act and on occasion the
absence of this power has proved inconvenient. The Government have of
course at any time power by executive action to do what they can to with-
draw a coin from circulation. But all they can do is to take steps to pre-
vent the re-issue from treasurv and currency offices of any coins of that
particular denomination which come into their offices. That is a very
slow process and all the time the coins remain legal tender. At the pre-
sent time and for some little time past there has been a little difficulty
with our eight-anna nickel coin which was issued during the war and has
not proved a success. Indeed it has proved rather a troublesome failure.
There have been a good many cases of counterfeiting, some of them so good
that it has been impossible to determine whether a coin is counterfeit oc
not until it has actually been assayed at the mint. Naturally when there
are counterfeit coins about, the public dislike the coin of the denomination
which is being counterfeited. But the Government have no power beyond
preventing the re-issue of coins that come into currency offices to deal with
such a situation. It is proposed under this Bill that there should be power
to issue a notification declaring that after a certain date a particular coin
should cease to be legal tender. Provision is made in the Bill under which
coins so notified can be received at Government treasuries and currencv
offices for a specified time after they have ceased to be legal tender for the
purposes of ordinary circulation and in order to protect the public who have
received at one time or another from the Government a coin purporting to
be of a certain value, arrangements are also made under which at any time
such a coin, if it is genuine, can be exchanged for its face value at Gov-
ernment currency offices. The Bill is general in character and repairs an
cmission which I think was probably unintentional in the existing Coinage
Acts. Our immediate purpose in introducing it now would be to issue a
notification dealing with the particular nickel coin that I have mentioned.

Mr. President: The question is:

‘“ That leave be given to introduce a Bill further to amend the Indian Coinage Act, .
1906, for certain purposes.”

The motion was adopted.
The Honourable Sir Basil Blackett: Sir, I introduce the Bill.

K . -
THE INDIAN INCOME-TAX (AMENDMENT) BILL.

The Honourable Sir Basil Blackett (Finance Member): Sir, I ask for
leave to introduce a Bill further to amend the Indian Income-tax Act, 1922,
for certain purposes. .

The object of this Bill is to make good: two omissions- in the' existing
Act and in another case to carry out rather more effectively, what. clearly
are the intentions of the Income-tax Act of 1922. The" first omission is a
question of procedure. Under section 80 Gf the original Act an appea!

(125 )
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against the assessment of an income-tax officer may be made before the
Assistant Commissioner and an assessee objecting to the decision of the
Assistant Commissiodfer may within thirty days of that decision appeal to
the Commissioner under section 32. The Commissioner normally disposes
.of the case, but in the event of a question of law arising reference may be
necessary tQ the High Court. An assessee under section 66 (2) of the ori-
ginal Act is entitled to demand such a reference within one month of the
passing of the Commissioner’s order. The Commissioner may, however,
refuse to state a case on the ground that no question of law arises. In that
event the assessee may apply under section 66 (3) to the High Court direct.
But under the existing Act no period is prescribed within which an assessee
‘who maintains against the decision of the Cominissioner that there is a
-question of law must apply to the High Court. The result is that such an
application may at present be made many months after the Commissioner
has refused to pass on the case. Section 9 of the Bill which I propose tc
introduce prescribes a time limit of one month according with
the other time limits prescribed by the original Act for various
stages of the Bill. I think it is a very reasonable provision
-and obviously for the advantage of good administration and there
fore of assesseeg generally. The next amendment proposed in the Bil:
is rather a technical one. There is no provision in the Act for the assess-
ment of a business, profession or vocation which was in existence at the
-commencement of the Act which had paid no tax at the time under the
provisions of the Income-tax Act and is thereafter discontinued. This is a
-curious little omission.

The third portion of the Bill is one which is again rather technical owing
to the wording of the Provident Insurance Societies Act of 1912 and of the
Income-tax Act first of all of 1918 and then of 1922. Certain provident
funds of private companies and firms have been found to share in a con-
<cession intended for provident funds of a different kind, that is, funds whiclk.
are in the nature of life insurance. It is proposed to deal with these cases
by omitting all reference to Provident Insurance Societies from sections
4(3) (iv) and 15(1) of the original Act.

Finally, there is an omission in the Income-tax Act of 1922 in regard
to the assessment of the income, profits or gains of an Association or a
<Club which is neither a company nor a firm nor a Hindu undivided family.
An assessee is defined in the original Act and includes an association or
club, but the Income-tax Act of 1923 when it comes to specifying rateg of
tax proceeds by enumeration and that enumeration omits associations or
clubs which are not firms nor a Hindu undividéd family. It is proposed
in this Bill to remedy that defect.

Mr. President: The question is:

‘“ That leave be gven to introduce a Bill further o amend the Indian Income-tax
Act, 1922, for certain purposes.”’ \

The motion was adopted.
The Honourable Sir Basil Blackett: Sir, I introduce the Bill.

THE INDIAN COTTON CESS (AMENDMENT) BILL.

Mr. J. A. Richey (Educational Commissioner): Sir, I move for leave
to introduce a Bill to amend the Indian Cotton Cess Act, 1928, for certain
purposes. ’
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1t may seem to be eurly to amend an Act which was passed into law
only last year; but it is not always possible to anticipate the effect: of work-
ing an Act until it has actually been put into operation. The present Bill
seeks to amend two small defects in order that the Act may fulfil its ori-
ginal intention. The first amendment seeks to regularise the system by
which the cess is collected in the Bombay Presidency. In that presidency
Cotton Excise Collectors are for the collection of excise subject to the
Collector of Bombay, but for the purpose of collecting this cess they have,
by the Act, been placed under the District Collector. This is an anomaly
which has been brought to our notice by the Government of Bombay and
which the Bill seeks to set right. The second amendment seeks to extend
or to empower the extension of the operations of the Indian Cotton Cess
Act to the two foreign territories in British India, namely, the French and
Portuguese possessions. It was clearly not the intention of the original Act
to exempt cotton exported from India by land to these territories. Both
these amendments have been recommended by the Indian Central Cotton
Committee and I commend them for the acceptance of this House. Sir,
I beg for leave to introduce the Bill.

Mr. President: The question is:

‘. That leave be given to introduce a Bill to amend the Indian Cotton Cess Act,
1023, for certain purposes.’’

The motion was adopted.

Mr. J. A. Richey: Sir, I introduce the Bill.

ELECTION OF THE PUBLIC ACCOUNTS COMMITTEE.

The Honourable Sir Basil Blackett (Finance Member): Sir. I beg to
move:

‘“ That this Assembly do proceed to elect 8 Members to be members of the Com-
mittee on Public Accounts.’’

This motion is made in accordance with section 57 of the Indian Legis-
lative Rules which requires that as soon as may be, after the commence-
ment of each financial year, a Committee on Public Accounts shall -be con-
stituted and provides that it shall consist of not more than 12 members
including the chairman, of whom not less than two-thirds shall be elected
by the non-official Members of the Assembly according to the principle of
proportional representation. The Committee, when appointed, will be re-
quired to deal with the appropriation accounts and audit reports for. the
year 1924-25. It will probably be possible to have some meetings to deal with
the audit reports during the course of February and March; but it will not
be possible, in view of the demand on the time of Honourable
Members, to proceed to the more important part of the Committee’s busi-
ness until after the Session cloges. Probably the most convenient time
for that work will be perhaps a fortnight or 10 days before the Simla
Session meets later on. The reason why I have mentioned this is that
Honourable Members, in putting their nameg down for election, will, I
hope, bear in mind that, if elected, it will be important from the point of
view of getting the work done efficiently that they should be available dur-
ing the summer.

Mr. President: The question is:

‘“ That this Assembly do proceed to elect 8 Members to be members of the Com-
mittee on Public Accounts."

The motion was adopted.



ELECTiON OF THE STANDING FINANCE COMMITTEE.

The Honourable Sir Basil Blackett (Finance Member): Sir, I beg to
move:
“ That this Assembly do proceed to the election, in such method as may be szprovod
by the Honourable the President, of a Standing Finance Committee of the Assembly
not exceeding fourteen in number to which shall be added one Member of the Assembly

to be nominated by the Governor General. The Member so nominated shall be Chair-
man of the Committee.’’

This Committee, Sir, unlike the last, is not a Statutory Committee. It
is appointed in accordance with a Resolution passed by the Legislative
Assembly on the 11th March 1922. Its chief duties are to scrutinise all
proposals for new votable expenditure in all the departments of the Gov-
ernment of India, to sanction allotments out of lump sum grants, to sug-
gest retrenchment and economy in expenditure and generally to assist
the Finance Department of the Government of India by advising on such
caseg, a8 may be referred to it by that Department. It will be seen that
it is a Committee of very great importance from the point of view of our
finance. In this case, unlike.the Committee on Public Accounts, the Com-
mittee is appointed in accordance, I think, with the terms of the Resolu-
tion in respect of the financial vear. It will, therefore, be necessary, be-
fore the close of this Session, to repeat this motion with a view to the
appointment of a Committee for the following financial year.

Mr. President: The question is:

““ That this Assembly do proceed to the election, in such method as may be approved
by the Honourable the President, of a Standing Finance Committee of the Assembly
not exceeding fourteen in number to which shall be added one Member of the Assembly
to be nominated by the Governor General. The Member so nominated shall be Chair-
man of the Committee.”

The motion wag adopted.

Mr. President: I may inform the Assembly that, for the purpose of the
election of these two Committees, namely, the Public Accounts Committee
and the Standing Finance Committee, the Assembly office will be open tc
receive nominations up to 4 o’clock in the afternoon of Monday, the 4th
February 1924. The election will take place in this Chamber on Wednes-
day, the 6th February. The election of members to both Committees wilt
be conducted in accordance with the principle of proportional representa-
tion by means of the single transferable vote. The regulations which have
been already made under Standing Order 56 of the Legislative Assembly
Standing Orders for the conduct of the election of members of Select Com-
mittees for the amendment of Standing Orders shall apply also to the elec:
tion of members of these two Committees. Copies of these regulations
will be supplied to every Member of this House. 1

The Assembly then adjourned till Eleven of the Clock on Monday, the
4th February, 1924.
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